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" LOK SABHA DEBATES

LOK SABHA

Twesday, June 15, 1971]Jyaistha
25, 1893 (Saka)

The Lok .S_'ab!m met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
Obituary Reference

MR, SPEAKER : 1 have to inform the
House of the sad demise of Dr, Sisir
Kumar Saha who passed away at Danapur
on the Yth June, 1971 at the age of 76.

Dr. Sisir Kumar Saha was a Member
of the Third and Fourth Lok Sabha during
the years 1962-70  represeming Birbhum
constituency of West Bengul. He was a
very amiable person and used to take
active interest in the welfare of  labour
and backward classes.

We deeply mouin the loss of this dis-
tinguished friend and 1 am sure the House
will join me in conveying our condolences
1o the bereaved family.

THE PRIME MINISTER, MINISTER
OF ATOMLIC ENERGY, MINISTER OF
HOME AFFAIRS AND BMINISTER O
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) @ My,
Speaker, Sir, we join you in expressing
our gricl over the passing away of Dr.
Sisir Kumar Saha. As you have said, as a
Member of the Lok Sabha for two terms
and  carlier as a legislatur in the West
Bangal  Assembly, Dr. Saba made many
friecnds and left an impress ol dedicated
and sclfless work., He was deeply inte-
vasted i the  uplifunent o Harijans
specially, and of the rural people as a
whole. 1 shall be grateful 1t vyou would

kindly convey our deep sympathy and
condolences to the late Dr, Saha’s son
and other members of his family,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, Dr. Sisir Kumar Saha is a
great loss to all of us. Dr. Saha was not
only a good doctor but he did a lov for
the district which he represented huere and
also for the upliftment of backward class-
es. 1 will request you to kindly convey
on my behalf and on behalf of my party
our decp sympathy and condolences to
the Dbereuved family,

SHRI SEZHIYAN (Kumba Konam) :
Sir, on Dbehalf of the D.MK. Party, 1
associate myself with the sentiments ex-
pressed by wyou and the Ilcader of the
liouse at the sad dJemise of Dr. Sisit
Kumar Saha. He was a member of the
Third and Fourth Lok Sabha and he made
a great  contribution in championing the
cause uf the poor, dowp-trodden, labour
and backward classes in the country, |
recquegt you to kindly convey our deap
sympathy and coodolences to  the berca-
ved fatnily.

DR, RANEN SIN  (Barasat) @ Sir,
I associale wysell with the sentimen.s
cxpressed here at ‘the sad demise of Dy,
sisir Kumar Saha. He was along with us
in this House. He was an uble paliamenta-
rian and an old political worker of  West
Bengal., On my behalf and on behall of
the CPI group in Parliament, | reduest
you to convey our condulences o the
bereaved family,

<t s g asd (atar)
geaet WA, # UTAT AT @ W
27 F HIL T o AFN & 7FT ZZrIQ
7 AEN AL AHE F AV TIHHAT §
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g gxa ¢ 6 saFn mear #1 agafy
ST F | AF G F T F ATH Mo
gl gg @i g affaa & 1 ag 9
T8 ¥ wi57 s/ w17 37 7 fqvam w33
g 3% {qg7 @ o1 @lg g ¢ wuw A
aF AT gEl § 1 WIT A AN GeAA
9.7, IF g1 ARATAT 9gH1 J |

DR, MELKOTE (Hyderabad) : Some
of us were his colleagues in the Third
and Fourth Lok Sabba. He was a man
with very few words but exteremely good-
mannercd. 1 associate mysell with the
sentunents expressed by you and by the
Leader of the House and I request you o
convey on behalf of our party our sentiments
to the bereaved family.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : | associate myself with the
sentiments expressed by you und by the
Leader of the House on the

passing away
ol Dr. Sisr Kunor Saha,

SHRI P. K. DEO (Kalahandi} : On
behalf of the Swatantra Party |

offer my
condolences w the bereaved

famuly.

PROF. S. L SAKSENA (Mcharajganj) -
1 offer my courdolences on the death of
Dr, Sisir Kumor Saha. 1 have known him
only during the Yourth Lok $abha, [ am
sO very sorry that he has passed away so

quickly, 1 offer my cundolences to the
Lereaved family,

MR, SPEAKER : The
stand i silence

L UEss 1y soroew,

House may
for a short while to ea-

(e members then steow
silenee for a saot v i)

JURE 15, 1971
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ORAL ANSWER TO QUESTIONS

arzfes zad & gaa ¥ afg

“481. =\ g&s fagrd awda): 97

qafrs fasrg @5 77 7@ ' Far
w1 fa -

(F) aar saa9 sfearq g &Y &
arzfee zrgz 1 geq STy 85 9y wfa
TITH FIFT 6 TIX 5048 Aq 14
7 frmr 2 ol

(@) afz g, v s za@ g1 gfg @
qF FF1H A HIT K wgala wid o ?

mmfnge faF@ dawa § Iq-wEd
(st fag saT wa@) ¢ (%) o, &

(@) =i, A, AET WEAWIFAT AL
q)

At UTH fagedt Ay ¢ qA qgAr

ATAIF T3 3 AT SAFT A0 FATAWT
qgr g v

o fagsar 9@z . IWwa Far
AU 2T A7 F AT F q@r g

At miw fazrd awwddr ;o meda
qgiEd, oAz aa ¢ R 1 w1971 7
FT ALFIT G AT 9UT0 S04 WL
F AT § 2 577 9f7 f@ESam F 40
F1 4t ar 1z #2041 % 2radd & fautara
oAy G Fom AT gArad gl &
AT 147 073 A7 2 I gA@q FEaAr T
TOAR €T T qiTmgEI®T 40
FAYTr L gb g s oy ¥ e Iw i
FASIRT (A fiadr B KT H AR a1



5 Oral Answers

arsfea 1 =947 30 dar sara 92 &
TR

=it fag saT &g ¢ qEAT §IE=T A
qgara arsfea zr@<d & &t # qB8T 3
afea it g Ta7 atr ¥ aga F Q@ 2
fsmar geaare arefeal & ad & g

H gl gar g...

it Ew fagldl a@dar : garg |
g% 8z g {5 @ wiza &1 sAwd Adl
21 @A g am @i Ak sfaaa ag
40 sfaqa T8 ¥ Ma § Aq Iy 1)
ag NAFIA AT fafgar § egar &1 EH
araan g f @5 weizy fawaq F@i g, a
# favww g1 afsa agom am o %
1T T A1 FIS AT Fladw sEadma
A oy & AU AN ?

# g9 999 YIAT E | WAT AT FGq
fF g@FR ¥ TOFT A7 AT A8 |
a1 T9FT 0T ag £ % ¥ wa & fanian
s qrl # mg T 5fe BT awd @ 7
Fa1 15 o4t ufswar w5¥ & forg & meadq
faniqisht Y faaw fear a1 a% f& wiE
aqr #1 fagdt Mg g & 99w Sf¥a
gAIEr fadr £ 78 2w ag FT N 3ar
Zrad F1 VAT B 7R A LRI AT
W A ) FlaT w1 g s d & o
g d5u & If=y faga = 9%

st faz v@T S®WT : AwE, DA AT
A ST arifEa 2@ &1 ggre D1
HET A & rIFA F AT FAE H
AT 91 &1 sEFATE 21 T A1 wie gur
FAET ¥ IFTANA H AT AT REA
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qTT F1 ZEAAI glar ¢ | W QT a3
ara & § g TE FT & 9400

WGl AF AIAAIT AT & T3 F Al
@ w1 a1 3 7 a7 729 70 fq9r
FL AT A1IF3 A & faalaml & |
A1 FT A7 A5 T 4l T4 FAT R
A IAF amA W AR @ F fag
TIH FL- TZ §3< THIT 3, ATHITEH
T fa=re #3r 1

Hoawgug Afgrar @ gF aTw
IR F2AT 2 FF 39 g and a1t
1% F¥ T a7 FL7 g8 A fFam
W RAr 981 FTAT &, IAT FHAT gy
1831 fx fFaar wia w@ar Mifge, awFR
FIT F 0 W A FITH OB Arfgg

AELTA REIZT : T FAFT AN (T
farar & a& smasr i ara fqarg

ot 2w fagt awwddt . Fgi "

g

SHRI G. VISWANATIIAN ! In view
of the fact that the tyre prices have
alrendy pgong up and they are sold in the
market at abnormal prices to the consu-
mers and so much blackmarketirg s
going on in the distribution of yres, may
I know what steps will be tuken by
Government 0 enable the consumers to
got the tyres at normal prices without
having to get them in the blickmarket ?

SHR |
have

E SIDDHESWAR PRASAD : We
15sued  orders under the Eassential
Cemmadities Act, and we have requested
the State Governments to ke necessary
actiONin the matter.
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Lani for Rehabilitation of Pong
Dam Oustees

*483. SHRI VIKRAM CIHAND
MAHAJAN : Will the Minister of IRRI-
GATION AND POWER be pleased (o
state

(a) whether only 90,000 acres of land
is available in Rajasthan for the rehabili-
tation of Pong Dam ousteces against the
total demand of 1,25 lakh acres by June,
1971 and 3 lakh acres on the completion
of the Dam itself ;

(b) if now, hot much land is avail-

able at present and where ; and

(¢) how much land will de available
on the completion of Pong Dam and in
which regions of Rajasthan ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF IRRIGATION AND
POWER SHRI1 B. N. KUREEL (a) to (c):
A total area of 2.25 lakh acres is to be
made available in the Rajasthan Canal
area for resettling the Pong Dam (Reser-
voir) Oustees,  1.12 lakh acres is already
available for allotment w0 the oustees this
year. About 90,000 acres  more will
become available on completion of Stage-1
by 1973-7-1 and the balance under Stage-11
ol the Rajasthan Canal Project,

SHREAVIRRAN CITAND MAFHATAN
Last  year, n team of MPs visited
Roajasthan and they vave o report that only
93,000 acres  wete  available and  the
balance was not there ; in fact, the khata
numbers of the Tands were given by the
Rajasthan Government to the MPs, and in
that list, it was specifically mentioned
that only 93,000 acres were available, and
the Union Minister had promised that the
balance also would be made available

from the Jetsar farms which had 30.000
Mas 0

actes, know  from the hon,
alinintes anerefron the  Rajohan
Goverment have  mace o alable the

halance o the lund 7

JUNE 15, 1971
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THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO):
We have approached the Agriculture
Ministry and they have kindly allotted
some land out of the Jestar lands, and
we have to get the lands. We have also
found some areas in the canal irrigated

area. and altogether, 1,12 lakh acres are
nvailable,

SHRI VIKRAM CHAND MAHAJAN :
So far as the second stage is concerned,
the Dam is expected to be completed by
1973 whereas the balance of the land of
90,000 acres and the additional land of
75,000 acres are to be available after the
completion of the Rajasthan Canal, and 60
miles of that canal is still be complet-
ed. Past experience shows that that parti-
cular poTtion of the Rajasthan canal would
take ten years to complete, whereas the dam
is going to be completed within two years,
May I know from the hon. Minister how
he will rehabilitate the oustees in that

particular region without water and
land ?

DR. K. L. RAO : The balance of land
to be found is very little, because 1.12
lakhs are already there, and 90,000 acres
will become available in 1973-74 on com-
pletion of Stage I, and that leaxes onlv g
small amount of about 23,000 acres, and
for this. we have requested the Planning
Commission to give us some extra funds
to proceed with the second stage, and
from the first portion of the second
stage, we propose to allot the lands,

Pending Applications for Industrial
Licences from Orissa

*484, SHRI P. K. DEO: Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(=} the vamber of applications for
codusinal licences  forwarded by the
Government of Orisse which are pending
with the Government of India;
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(b) the names of industries for which
licences have been sought and the capital
investiment in each of them ; and

(c) the reasons for the delay in giving
licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT S1IRT SIDDHESHWAR PRASAD
(a) o (¢) : A statement is placed on the
Table of the House,

Statement

(a) and (b) : During the last three
yaars, i.e. 1968, 1969 and 1970, in all 59
applications were received for industrial
licences for Orissa. Of these applications,
licences have been issued in 6 cases and
letters of intent in 12 cases, 17 applica-
tions have been rejected and S have other-
wise been disposed of, The remaining 10
applicitinng are ander consideration Al
these perding applications relate to 1970,
Besides, 5 applicatiuns recei~ed during the
curcent year (upto 30th April), are also
under consideration, Details of the appli-
cations, on which decisions are yet Lo be
taken, are not normally disclosed -

() Consideration of industrial licence
applicatioins necessitates  fairly  dewailed
examinaticn ol aspects of  the
proposals  and  disposal ol particular
applications is often delayed due to vanious
factors, in  some of  these cases, the
applications did not provide all neces-n
particulars aud additional information had
to be obtained. In certain othe
policy decisions on the industry as u whole
had to be arrived at. However, efforts
are heing constantly made to dispose ol
the pending applications as quickly as
possible.

various

LulnilNg

SHRI P, k., DEO: The stilement is
very sketehy and misleading.  There is no
mention of the names ol the induostries and
the capital invetimeat, which huve  bean
asked Tof in reply to pare (B) of  the main
question, [ hope the hon, Minister will

JYAISTHA 25, 1893 (SAK A)
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come out with a full reply to wmy supple-
mentary question, Even though we are

swearing day in and day out by socialism
and public sector undertakings, is it not a
fact that the Industrial Developinent
Corporation of Orissa asked fora licence
for & sponge iron and polyester fibre plant
but the licences were actually given (o
private people just before the elections ?

SHRT SIDDHESHWAR PRASAD:
The hon. Member has referred to a parti-
cular project of which T am not aware.
1 reqQuire notice.

SIRI1 P, K, DEO :
nent (uestion.

It 1s a very rerti-

MR. SPEAKER : He wants notice.

SHRIT P. K. DEO: Are Government
aware that basing their findings on the
accepted princigle that the allocation of
incustries is being made on political
grounds and on the basis of the various
rulls by the States ¢n the Centre, the
Rajamannar Committee has made a specific
recommendation :

“All important industries have been
hrought under the control of Puarlia-
ment, leaving practically  no scope
for initiative with the State Govern-
l.-lr.l‘:lﬁ".

and they have recommended that entry
52 in the Union Llist should be suitably

amended so that the State Government
could get more powers
i’

MR, SPEAKER @ Let the
Memboer ask a straight question,

hon,

SHRI P K. DLO G dwoverament would
not sug Ly the deiatls,

i1 ask
Governmment
hity o ol
not ask .., ..

about particalar

have no

industries,
I ask
5ay that 1 can

unswet.  If
Neaineis, 20
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MR, SPEAKER : Let him ask a direct
question.

SHRI P. K. DEO :
that the licensing
decentralised ?

Is it not high time
system should be

SHRI SIDDHESHWAR PRASAD :
That is not under contemplation.

st agw feaT tag : & smar Fgan
g f& goeedige ez ae % faa & faa
F1§ wrafy awwe 7 fafema $1 3 fF zan
feal worgt #15 ardAl Al i, @
yawx fenz (feedqiaa) @< faar srgan ?

MR. SPEAKER @ The statement has
been luid on the Table of the House,

SHRI1 N, K. SINHA ¢ The statement
says nothing ubout any time-limit for
disrosal of applications,

it fag'sat nqrg ;. HmA, AHAR
ey Fifag agF @AV g & g aa |
zoeEdlam wgaw &y T faar sva, sfea
dar f& wzdez ¥ oerer far aar 2,
Fdl &40 Y aweArtd ad €, 99 # S
sAFTE AR Ay 2, ag g9 gt o s

%, ST 8 TASE WA H IT A0 [

2| B FH AT PIRAT ATZET A
aa g, I A &% avfzal § a@rae @
R I H Gradla ¥ WS A1 2

RE : Q 485

MR. SPEAKER : Next question. Shri
Hukam Chand Kachwai.

71 wzw fagrdt awRd ;- 37 ®rgfm
Fifrrmr s iaar g, ag Ia ¥ & qgam™
3 q@y ¢

15, 1971
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Wea [NIY @ T ATH AT IF AE
9 7Y, g T Al q@r A3l | FICIH §
9% FT 47T ZIT AT I 387 |

Railway Ticket Racket

#487. SHRI1 B. K. DASCHOWDHURY!
Will  the Minister of RATLWAYS be
pleased to state :

(a) whether a Railway ticket racket

has recently been unearthed in Northern
Railway ;

(b) if so, whether some arrests have
been made in this regard ; and

(¢) the steps Government propose to
take in the matter ?

- THE MINISTER OF RAILWAYS
(SHR1I HANUMANTHAIYA) ! (a) No, Sir,

(b) This does not arise in
1eply 10 part (a) above,

view of

(c) Checks &t various levels are
prescribed and all possible preventive
measures are taken to deal with malprac.
tices connected with tickets. 1 want to
clarify that this reply to part (a) of the
question does not mean that there is no
racket at all, It is in reply to the specific
duestion whether recently a racket has
been unearthed,

As hon, Members are aware, 1 am
not one of those who want to hide things,
because the administration is as much
yours as mine. Rackets are going on, and
all possible etforts are being made, In
fact, I am also going on inspection, and
there is a non-oflicial organisation on
ticketless wravel. L am happy tn tell the
tiouse that only the day before yesterday an
entire murrige party of 75 persons including
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the pewly wedded bride and biidegroom,
found their way to the lock-up for trasvell-
ing without tickets in the Kiul-Gaya
Passenger train, They were caught ina
surprise magisterial check pear Jamunawan
Railway Station. They were sumarily
tried and fined Rs. 75,000 and in default
they were sent to jail. The marriage party
had come from Pekai village, Muisai
Thana of Patna District,

Therefore, this ticketless travelling
has become a feature of our administira-
tion, and 1 for one want to wake very many
steps 10 check this ticketless travel,

SHRI B. K. DASCHOWDHURY : 1 am
glad my Question has helped the Miniister
come out with a frank statement, llow-
ever, the hon. Mioister has confuscd two
things, Here the specific Question is
whether the Railway Administration has
unearthed a Railway ticket racket.

On the 19th May there appeared @ press
stitement in the fndian Express by an
olficer of the Northern Railway, Mr.
Kohli, who is the Divisional Superintendznt.
le has admitted that racketeering 15 going
on within the four corners of the law,
and that 1t s very dillicult  for
the ratlway authorities o check i, So,
my question 1s whether any instrucuons
have been given to the Vigilance Lepart-
ment Lo myestigate 110 this ticket  ruvket-
cering and whether the Vigilance Depart-
ment  has  woully tailed, and secondly
whether this racketeering in the Northern
Railway has been poing on because of
wome railway oflicials avd unauthorised
trasel agents being in league,

SHRT HANUMANTIHAIYA, In regard
to the statemient by Mr, Ikohli, | have got
that  information. 1 concede that the
Vigilanee Depatiment shouid woitk with
better  ctliciency. I oaoay  inform  the
House that today 1 et the  officers
copuccted with tbis guesuon and | have
proposed very anary  moditications  and
improvemenits tu vhe methods of findimg
out these rackets, aud 1 will pursue i,

JYAILSTHA 25, 1893 (SAK A4)
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SHRI B. K. DASCHOWDHURY: The
hon. Minister has not replied to my ques-
tion about the vigilance department, He
merely made a little observation.

MR. SPEAKER : 1n your case 1 bave
noticed that you do not come out direct
with the question ; you add introductions
and later on explanations. Kindly conform
to the rule and put a straight question.

SHR1 B. K DASCHOWDHARY : My
straight question is whether the ticketless
travel racket is going on in collasion with
some railway officials and some unauthoris-
ed travel agents.

SHRT HANUMANTHAIY A: Yes, Sir.

.MR. SPEAKER : That is the best way
of answering a question Yes, Sir ; or No,
Sir.

SHRI HANUMANTHAIYA : The hon.
Member wanted to know whether some
unuauthorised travel agents and some railway
oflicials were involved and I made a
struight  apswer,  These' pcople are
involved and we are trving to find out.
That is the real trouble.., ({nterruptions)

»4t @Ho UAe Qi : AT q=AT ST AT
A Zar &30 fF 917 wmwl arqe @ fF
a g Whr sa @ §ar 3aa
3 & e mmr sl 7 @7 fau

a4

o0y

g Az 7z AR ATEr TF WA A
qr 7
SHRI HANUMANTHAIYA: So far as

the steps on the concerned, 1 have got a
scries of steps that have been taken and if
you permit me 1 shall lead them ; they are
about two pages.

MR. SPEBAKER:
the Table of the House.

You can lay it on
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SHRI HANUMANTHALYA : The point
is that we are taking continuous steps, We
have to go on pursuing. There is no final
solution to these matters,

Conversion of Howarh-Amta Section
into Broad Gauge

*490. SHRI JYOTIRMOY BOSU : Will
the Minister of RAILWAYS be pleased
to slate :

(a) whether it has bzsn represented
to Government that the TIowrah-Amta
Section, which wns closed down recently,

if converted into broad gauge and
cxtended, may provide an alternative
route bstween llowrah and Kharagpur

which is considered essential for the

smooth runing of South Eastern Railway
trains; and

(b) if so, the action, if
on the saul representation ?

any, taken

TIl  MINISTER OF
(SHR1
Sir.

RAILWAYS
[HANUMANTLIALYA) : (1) Yes,

(h) e major portion of the align-
ment o7 the Howrah-Amta Light Railway
is on th: District Board Roads. If a
Broad Crauge 15 to be  conmsviucted, a
diferent alignment would  be  essential,
An alternative route betacen tlowrah and
Khataspur s wot considered  neceasary
from the: point o vies of the existing
rand Lo odities,

SHRI JYOTIRMOY BOSU : Is it
pot a et that it was the opinion of
people in the railways that  the  tuchk
between Howrah  and  Kharagpu  was
much oo overworked and, if S0, what
steps du the Railways ploswie 1o tike un
that opmion !

SEHIRE HANUNMANTHALTA ¢ T have
abready answered  that was not  the

opue ot the  railway  administration.

JUNE, 15 1971
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They have given me the information that
between Kharagpur apd Howrah, there
are two lines and three lines track and
they will be able to take all the traffic
that can be secured.

SHRI JYOTIRMOY BOSU : 1 regret
1 am unable to accept this because 1 was
told hy very competent persons that the
trecks were not enough., Anyway, | do
not ke to go into that jagda now.
Would you kindly fell us if in view of
the density of population that exists in
that area, and also from the point of
view of serving the industries, this
conversion ol the light railway into  broad
geuge will mean new business for the
ratlways and, at the same lime, whether
production will go a long way ?

SHRI HANUMANTHAIYA ¢ The
hon. Member may be right in  his
assessment on the situation, but the fact
is that we have nu money lor opening
new lines and the proposal, if implemented,
would cost Rs, § crores to Rs. Y crores,
and thete is no money available in the
plan expenditure for that purpose. In
fact, the hon. Member knows we want
the restoration of the cut ol Rs, 250 crores,
and il that cut is restored We will be
able to think about this thing,

SHRI A, P, SHARMA :  The Minister
has explained tihe difliculties in converting
the nartow gauge line into broad gauge.
But s this difliculty only in the case of
Ui Iwrak-Ama hight railways or  in
the case of th: other light railways alio
e the Shahdara-Saharanpur line. hecause,
in that case it will l|\Ugclh(\:!";t
rolicy decizion.  We would like (o see
that wierever these  lines are  closed,
they  shovld  be converted into boad
cauge, lecause perhars,

naior

MR, SPEAKER ¢

1 admire vour wav
of putting 1.

(Iererraprion)

ANOCHON,
answetr 7

MEMBER ¢ What is the
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SHR1 HANUMANTHAILIYA :
with the hon. Membsar that
many lines in India which
kind of trcatment that the

1 agree
there are
deserve the
hon, Mcember

suggests. Thc only duestion s, its one
of availabilty of fuads and rriority
in the matter of taking up these

lines.

A gz A 10 A AT w@ET
aavp fr wedia wzer Wi faedr-gran
7% 7% U 9T fagre ara & war f3ar-
AU ATNE g9 22 AT 4 @35 AT
frega a2 nm g o &1 a3g & W&
£z@Al 97 T7iCT AAT 7 {3 FAT Y a9}
2 i arfxai w1 w1 sfzngat g1 @
21 zafam aar ot gasgwT @ gAATE
a% o7 AT 8redA NI 4304 AT 7F 27

SHRI HANUMANTHAIYA ;
is a new (uestion,

This

AR frag M : Anvad T agia0
U 959 AWE 30 913, # e fguT A
21 i sAAr Fgat 7 fF ellr vga %
{z=A1-ZFAQr ATF¥ ok ¥ O At A
W OMTEED g F g2 A I AIF armAd
a7z X AT g qag o AT g7 arixar
FTH WG IR AN 2 A arZal F7 QX
Y A¥Z A artwat #5130 wizargai &
W& IW AW FT LA W @A U oA
WAL AT GAIAAT-93307 F 19 T AT
T3 mfgai F1 FFATAT FTy AT W E
Arfe arfaat w1 wrzg fod

FEARY WENA . AZ [ATA Al grALl-
YIWAT HawT aF 9gi% § |
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deparation of Judiciary from
the executive,

®491. SHRI S, M, BANERJEE *
the Minister nf AW AND
be pleased to state :

Will
JUSTICE

(a) the steps taken to separate Judiciary
from Executive in various States ;

(b) the vumber of States which have
not yet done so and the reason thercfor:
and

(c) the reaction of the Central Govern-
ment in this regard,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHHAUDHARY) :
(a) A statement is lard on the Table of
the lTouse.

(b) and (c). The Government of
WNagaland have ezpressed their inability
to cflect separation because of special
situation prevailing in that State. The
Code of Criminal Procedure is not in
force in Nagaland but certain rules mude
under Section 6 of the schedalbed Distiicts
Act, 1874, govern the trial ol offenders
in the State. A -1l cimunal cases, except
heinous crimes ate scitled uccording to
local customary laws. ‘The State Govern-
meut io the circumstances do not consider
it necessuty {0 Separate Judiciary from the
Executive,

The subject ‘Administration of Justice’
falls in the State’s sphere. 1t is primarily
the responsibility of the State Government
to take action for separation of the
Judiciary from the Executive in Nagualand.

The Central  Government  have
introduced o Bill in Parliament for the
enactment of a new Code of Crimipal



19 Ural Answers

I'rocedure  under which scparation of
the Judiciary will be made on an All
India basis. The Bill is pow before a
Joint Committee of Parliament,

Statement

The Judiciary has been separated from
the Executive in Gujarat, IMaryana, Jammu
and Kashmir (except Pooncli Sessions
Division) Maharashira, Mysore, Punjab

und West Bengal by Stawte and by
executive order in Kerala, Madhya
Pradesh, Orissa, Tamil Nadu, Bibar, over
substantiul areas of Andhra Pradesh,
Uttar Pradesh and in some areas of
Assamn  and  Rajasthan, The Punjab

seraravton of Judicial and ~ [xecutive
Functions Act, 1564, is in force in that
part of Himachal Pradesh State which

formed part of Punjab prior to 1,11.1956.

2. Among Union territories, statutory
separation exists in Chandigarh Where
the Punjab Separation of Judicial and
Executive Functions Act, 1%64, is in
force, The Union Territories (Separation
of Judicial and FExecutive Functions)
Act was enacted in 196Y. It came into
force in all the arcas of the Unicn territory
of Delhi with effect from 2nd October,
1969, and in all areas of the Union
terrivory of Laccadive, Minicoy and
Amindivi island with cflect [iom the 1st
day of March, 1970. In relation 1o the
Union territory of Goa, Duman and Din,
ist July, 197i, has been appuinied as the
date on which the said Act shall come
into force in ihe Union territory. In
other Union territuries the Act has yet 1o
come into foree, '

SHRI1 S. M., BANERIJEE : From the
statement it aprears that the judiciary has
been separated from the executive, in
Gujarat, Jammu and Kashmir (excert
Poonch Sessions Division) etc. and “over
substantial areas of Andhra Pradesh”, etc.
What exactly is the definition of “over
substantial areas™ ?  Why has it r.ot beci
separated in the entire State 7 Also, why
has Poonch Sessians Division besn omit-
ted in Jammu and Kashmir ?

JUNE 13, 1971
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SHR1 NITIRAJ SINOGH CHAUDH-
ARY :  As I said, the administration of

justice is a State subject. It is for them
to separate the judiciary from the execu-
tive. Under article 50 of the Constitu-
tion, the Centre can give them advice and
that is what we are doing, It is for the
State Governments to decide where they
should separate it and where they should
not. As I said, we are amending the
Criminal Procedure Coce, so that the
judiciary is separated from the executive
cn an all-India basis.

SHR1 S. M. BANERJEE: About
amending the Cr. P.C. may | know
whether the views of State Governments
have been obtained and if so, whether
there is unanimity among them or whether
there is dlfference of opinion ? If ‘o,
which are the States which differ ?

SHRI NITIRAY SINGH CHAUDH.-
ARY : The Bill is before the Select

Committee and all these asrects that have
been raised will be considered,

MR. SPEAKER : He is ask’ng whetler
the views of the State Governments have
been ascertained on this,

SHRI NITIRAJ SINGH CHAUDH.

ARY : I require notice of that questios..
SHR1 DINESH CHANDRA GC.
SWAMI 1 Will the minister ylease sti'e

whether his attention has been drawn 1o
ceriain opinions expressed by persons ¢
eminence in the legal field that arpoir:-
ments of Judges of High Courts ard
Supreme Courl either on the eve of the:
retirement ©: after retirement on differe:
commissions wffects the integrity aid
independence of the judiciary, because
it is kegt under the control of tle
executive ?

T MR. SPEAKER : Iam sorry it docs

not arise out of this question. Are you a
lawyer ?

SHRI DINESH CHANDRA GO-
SWAMI: Yes. Indirectly it arises by-

cause,,,,,,
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MR, SPEAKER :. Sepgration of the
judiciary from the executive is a specific
subject. You can give separate Dotice of
this question,

The statement
been separated

SHRI R. V., BADE :
says that judiciary has
from the executive
under sections 107, 117C und 145 of the
Cr. P.C. are tried by revenue officers and
not by judicial officers. How can you
say that they have been serarated ?

SHRI NITIRAJ SINGH CHAUDH-
ARY : Sections 107 and 110 Jeal with
offences relating to Jaw and’ order
questions. They are uied by revenue
officers, who are also magistrates.” In
Madhya Pradesh in all other matters there
is complete separation.

SHRI B.R. SHUKLA : In Uttar
Pradesh there used to be complete separa-
tion of the judiciary from the executive
with the result that magistrates attached
to the executive side wete
cases arising under ilie Indian Penal
Code, This rolicy was reversed by the
government headed by Shri Charan Singh
with the result that. .,

MR. SPEAKER : WNo specches, Let
him come to the yuesiion,

SHiI B, R, SHUKLA: May 1 know
whether the exceutive magistrales in UP
are now deciding cases arising under the
Indian Penal Code ?

MR. SPEAKER :
question about separation ol
from the execulives:

This is a specific
the judiciary

SHRI B. R. SHUKLA : May I know
whether there is any sefaration of judiciury
from the executive with respect o the
trial of cases arising under the Indian
Penal Code in Uttar Pradesh 7 1 think
may Question is very very specific,

CHAU -
it has

SHRI NITIRAG SENGHL
ARY : In  the statement

leer

in M. P.” But cases -

not deciding .
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mentioned that in UP there is separa:ion
of the judiciary from the executive by an
executive order.

off §IaTE FqT : - 917 A oaea

fafazat grgg & wraar Srgai g w o

w@eg ¥ A aF gEiwad qisgicy ¥
AaT a@f (£ & F9T 5T iTa AT d74
Tgifz Rf Farag 0 F 57 a9 g31-
ferar<t afistagiza & wara & far i ?

- o difgviw fag |iad ;. mfzsa S0
¥ -mgary gt oawArg ™ owr oafrwe
ferraq 27 0 7411 g7 @37 373 § 9k
st #T & g 15 gHfwads 7 gfre-
agfea &1 zaw ST faar s

.SHRI1 B, K. DAS CHOWDHURY :
+May I know whether it isa fact that in
viaw of the financial stringency in Waest
Bengal the process of separation of judi=
ciary from tke executive has not yet been
completed and whether the State. Govern=
ment of West Bengal bhas already
approached the Centre for certaiv financial
relief to complete this process o1 separa-
tion, as directed by tne Constitution ?

SHRI NITIRAJ S8INGH CIIAUDH-
ARY : 1 know it for a fact that in the
State of West Bengal separation of the
executive from the judiciary is not com-
rlete, but tlhe reasons are not known (o
me, At Jeast the Ministry is not aware
of them,

Deoveloprent of Light lndustries
Abroad with tndisn
Collahoration

2 SHRI G TANARDEANAY ¢
Vol the Muister of INDUSTRLAL
DEVFI CPMENT be pleased o state :

nations  sought
ineustrics

(v) whether  manv
India's help in develeping light
1 their respective countries:
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(b) if so, the names of those courn-
tries; and '

(¢) whether Ghana asked for help and
collaboration ?

THE  DEPUTY  MINISTER TN THE
MINISTRY OFF  INDUSTRIAL DEVE-
LOPMENT (SHR1  SIDDHESHWAR

PRASAD) @ (u) Yes, Sir,

(b) The countries which have sought
India’s assistance to set up small scale
industries acluding  light  engineering
indusiries, include Malaysia, Iran, Afgha-
nistan, Kenya, Mauritius, Libya, Fiji,
Nepul, Bhutan, Zambia, \Western Nigeria,
Trinidad, Surinam, Tobogo, Egypt, Ghana
elc,

(c) Ghana had asked for india’s assis-
tance to set up an indusirial estate and a
wutkshop for the Jdevelopment of small
scule industries, Machipery worth about
Rs. 4,02 lakhs is being supplied o Ghana
and shortly an oflicer of the Small Scale
Industries Development Organisation may
o o Ghana for its installation and put-
\ing it into vperation,

SHRI C.

JANAKDHANAN @ May |
knuw the churacter of the assistance
given o the svuarous countries s it

linmted w technical knOw how and machi-

nery or afe we establishing some industries
theie 7

SHIC SIDDIESHWAR PRASAD ¢
11 vaties TFOom cuuntry . country, lo
sulle countries we are giving only techni-
cul  know-how while 1o the case ol sumae
other countries we are assisiing them in
the ostallation ol industries, fFhere are
cetiutn vases where we have juint veotures
itlsu,

SHRL o

JANARDHANAN © What
are Uie agencies involved in giving assis-
turee to the vanons counties— only  the
pubiic  secton  industries or the  rrivate
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sector nlso ? I the private sector is invol-
ved, are there any of the 73 monopoly
business houses mentioned in the Report
of the Monopoli Commission ?

SIHRI SIDDHESHWAR PRASAD :
There are some monopoly houses also
involved in this, but mostly it is the Small
Scale Industries Development Organisa-
tion which gives them technical know=how

and helps them in erecting small-scale
industries,

SHR1I M, RAM GOPAL REDDY :
What is the exact objection of the
Government to allowing the monopoly

houses 10 establish industiries in other
countries ?

SHRI SIDDHESHWAR PRASAD :
I have just now replied to it.

SHR1I M. RAM GOPAL REDDY :

Why should we not give them full free-
dom ?

MR. SPEBAKER : Nothing about this
was meutioned in his reply so that it might
prompt a question from you,

—

SHR1 1INDER J. MALHOTRA : One
of the monopoly houses, that is the
Birla group, had set up factories in Ethiopia
and other African countries, Have any
complaints from those governments been
received about the working of the Birla
group in those countries ?

MR. SPEAKER : This is going too
much beyond the scope of the question,

SHR1 SIDDHESHWAR PRASAD :
The Birla group of industries have esta-
blished some industries in some countries
but 1 do not have the details with me,

DR, RANEN SFEN: Will the Minister
give us a vough ligure us 10 the amount of
iielp rendered by ihe public sector agencies
in Tndig \v such countries in Africa and
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the ratio it bears lo the help rendered by
the Indian big business to such ccuntries ?

SHRI SIDDHESHWAR PRASAD : 1

do not have the figures with me at the
moment,

SHRI SHYAMNANDAN MISHRA :
Have Government any estimate of the
amount of private i:westmcm{lmt has wken
place overseas and can they give us an
ideu about this ?

SHRI SIDDHESHWAR PRASAD : 1
do not have the total figures with me. In
certein countries the private sector has
gone and has established industries, But
what is the total amount of investment, 1
do not have the figures with me.

SHRI SHYAMNANDAN MISHRA :
What is the use of our asking question if
he does not have the figures with him °

SHRI PRABODH CHANDRA : Will
the Minisier be pleased 1o say if any of
these big Dusiness houszs huve repatriated
any foreign exchange earned by them by
setting up faclories outside India

SHRI  SIDDHESHWAR
These figures uare with  the
Finance,

PRASAD

Minisuy ot

Announcements in Hindi on Railway
Stations in Hindi-Speaking States

* 495.  SHRI SAMAR GUHA Wil
the Minister of RAILWAYS he pleased
Lo state ©

(2) whether in Hindi-Syeaking States
appounceaments at Railway  Stations are
made exclusively in Hindi: and

{h) whetlicr Govetoment  projose 1o
P hiections o the efiect that Hindi
annoancements n Hindi-Spenking  areas

should he followed by English versions 7

JYAISTHA 25, 1893 (SAK 1)
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THE
(SHRI
Sir,

MINISTER OF RAILWAYS
HANUMANTHAIYA) : (a) No

(b) As per existing practice announ-
cements are made in Hindi and English
in Hindi-speaking arens,

SHR1 SAMAR GUHA : The Minister
says, “No”., What am 1 to believe, his
‘No’ or my own ears ? I have heard it in
many plices while coming from Fowrah
to Delhi. At maoy stations oply Hindi
announcements are made and not English,
1t may be a mistake, but it is being done
in man places, 1 will be satisfied if the
Government categorically says that it may
be an individual lapse but it should not
be done and everywhere in English, Hindi
and regional language announcements
should be made, 1f this is a categorical
directive, I have no grudge.

SHRT HANUMANTHAILIYA : T have
statedd the position so far as the railway
administration  is concerned, If in any
place the direction of the railway adminis-
tration is not carricd out, as my hon.
friend suggests, he may Dbring it to my
notice and 1 will rectifly matters.

SHRIMATI
MA : How many

LAKSHMIKANTHAM-
people know Epglish ?
Announcements in Fnglish  will not help
many people ; so, it should be only in
Hindi. What objection has the Minister got?

(zzema) A 5 fFay A sEe
FTT 27 AL, A A A1g 7T ? g e
gaq we gAY | F70 FAT AT 19
FLqq A oadr wAeswos W aran ?

MR, SPEAKER : This s not a ues-
tion but a1 sougestion for action,
SHRIMATI LAKSHMIKANTHAM-

MA : | want 1o know  whether  they



27 Oral Answers

are going to remcie English announce-
ments at the stations.

SHRI HANUMANTHAILYA : The Rail-
way Administration cannot have a pp]écy
of its own in this matter. Whatéver tne
hop. House decides-we are going™tc have.

SRl ATAL BIHARI VAJI’AY_EL-':
The House hgs -decided that there should
be bilingualism for sometime 10 come.

May | know ‘vhat is being done at the .

railway stations which are situated in non-
Hindi speaking areas ? Are announcements
being made in Iindi also there ?

SHRI HANUMANTHAIYA : The ins-
tructions are clear ard, in - fuct, as he
hon. Member knows. in south, the numes
are wiitten in Rindi...... (UHteeraption)

SHR1 ATAL
Not in Tamil Nada,

BITARD VAIPANEL .

SHHRT  HANUMANTHAIYA : What-
ever the directions, they have to be
implemented 21l over India,

Broad gaug: line from Robiak to
Bhiwani (Northern Railway)

501, SHRI MANL RAM GODARA :
Will the Minister of RAILWAYS be plea-
sed to siate :

(u} whethier any  representation fiom
the citizens of Bhiwuni in 1lissar Listrict
for & broad gauge line connection from
Rohtuk 1o Bhaiwani was received; and

(b) if so, the action taken by the
Railway Admipistration to meet the
demand of the people ?

THE
(SHR1
Sir,

MINISTER OF RAILWAYS
HANUMANTHATYA) : (a) Yes,

(b) The representation was given due
consideration, but it was found that suffi-
cient trafhc would not be generated to
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make the proposed rail link economically
viubie. Its construction is therefore :ul
being considered al present,

= RAIRTT AU ;A q3igw F

59T A $3T 3 1% 5@ 9 fq=Ar fFwa0 aan

gqr  afear 7z qrar Tm & ag @
fs  zmiminsdr araas A0 g9
& stryne argar g fw &F T sEds-
Fear siqarac war fagd 19 38 79§ 9
agy ¢ '

MR, SPEAKER : He wants to know :

What criteria were upplied for arriving
at this decision ?

SHRT HANUMANTIHAIYA @ 1t is the
financial criteria.

st ATIUT M : 48 A aw
GAIGE AT T BT T T W7 g
@i FlT A wEes s #fasT 6
g1 cies o acq, aifgr &1 Far
a1, (Fa aw & = g wfgex
frg o ?

SITRT  TTANUMANTHAIAYA @ All
these loadings and other things have ulti-
mately to be measured in terms of
income.

st ara fag wivr . @3 St ox fa¥
Ad E gH warg ¥ faar smar g &
dHATE fF@F FW A qET F a9
FIT J HAFFT I P ? AI AT gL CH
FT AT & 1| H S ( Sgar £ e #iA |
oHAET @ A gANCA N FA & ?

SHRI HANUMANTHAIAYA : That
i3 hardly a question for me to answer,
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At RATTH MIT @ Fegla e
Fard g foas1 awg § 541 4417 gUiFs
F1 GIFAAAT qiSE A3 g ¢ | (9q a3z
T ZTEA qF WM 8, UIFT &) T2041T
a5 @1 3, I8FT TET gY AT AT Fh
qF AT E W TN S WG | H SATAAT
FigaT § 14 €T 1T §7 €T 9 @Ed gQ
A0 RIT LAET 4AT0 T FUAW, G410
qal EUAT fF BAAA dg @ fad o2
FE! g a1 A1 FCA 2

SHRI HANUMANTHAIYA ;: 1 have
advisedly said "at present’, It in future there
15 4 pussibility of this line being mude
linuncially viable, we shall consider that.

CUCCICIC I (O o (Ee = i
ffgsrzaa mar ¢ tF a8t @3 argT @
AN, 431 AT AWAH 97 qET Srar & av
9 4 93 & @9 3§ iar & qeay
A% Tfaliz &1 q weag AT sradr,
YAE g FOF Wl @T FIEAuT q)f ag
W+ {E PEag UITiad BrzaAq Al
AVTIT 3 ¢

SHR1L
technieal

HANUMANTHALYA : The
people make sunvey. Whatever
the suivey may be, the survey repost will
be made  available w Members jf they
want w see. | have no secrecy about it

Dovelopment of Haldia industriai
Complex

303, DR, RANEN SEN : Will the
Minister of  INDUSTRIAL DEVIELOP-
MENT be pleased ) state

(#) whether Government
develop Taldia as a b
order wetove il o e
West Bengal, i

Propose 1o
industrial araa
HhaosiUes o
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(b) if so, the steps taken by Govein-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A number of steps are
being taken to develop Haldia as an
indusirial area. A petroleum refinery is
expected to be completed by the end of
1472, The Haldia Dock project s
cxpected to be commissiored by middle
ol 1972, Besides there are certain
1ioposals under consideration for Setting
up a fertiliser and petro-chensical complex
and a shipyard in the Haldia region.
The State Government are acquiring land
for developing 1aldia as a large industrial
arcu.  Incustrial Estates are also planned

by the West Beppal Industrial Develop.
ment Corporation,

DR. RANEN SEN: May | know

what is the progress made so far ip
respect of this rroject which is  being
contemplated to be started in Haldia ?

(Interruption) What is the progress made
S0 far ?

SHRI SIDDIIESHWAR  PRASAD @
have jointed out that the Petroleum refiner
is suprosed to be completed by the enV
ol 1972 und the Haldia Dock Project d
expected 10 be  commissioned by this
miccle of 19720 Unless for other industriae
estates and projects the land is acyuired,]
progiess cannot take place.

DR, RANEN SEN @ May | know whe-
ther ivis a fact or not that the West Bengal
Government has  already acquired the
land and facilities are being given (o the

Government of Irdia 1o establish  this
fertiliser  plant  and  other ancillary
mcdistiries, itoas the Government of

India which is neglicent towards develop-
ment n Haldi.

SHRE SIDDHESHWAR
15 0 situntion we
diticulty of

PRASAD @ It
with, nuamely,
NOw. as the

are  Faced
getting  land.
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hon. Member has stated, if it is correct,
then, naturally other steps will be taken
for the completion of the projectl.

DR, RANEN SUN ¢ He neither agrees

nor denics  That is my information. 1
want to kpow whether that is correct
or not,

SHRI S. C. SAMANTA @ Is it not a
fact “that "the Government of India has
recently informed us that the Haldia
project will go on working from 1973 7?
In that context may [ know why the
Government is making delay in stins
industrialists to come and provide them
with all facilities in the area? 1 would
like to know whether this area is going
10 be regarded as free trade zone,

SHRI SIDDHESHWAR PRASAD @ As
far as the free trade zone, as far as 1 am
aware, no decision has been taken, As
to to the other two points; two steps
have been taken in this direction, One
is that a ccll has been created in the Home
Minisury 1o look into \est Bepgal's pro-
blem including’ Ilaldia, Another is that the
West Bangal Reconstruction Corporation
has been set up and they will look into
the nnancial  aspects of  West Boogal
mcluding Haldu,

SHORT NOTUICE QUESTION
Supply of Power from Korba 1 hermal

Plant to Uttar Pradesh

5% 0, 2, SHRI N, N, PANDEY: Wil
the Alinister of

IRRIGATION AND
POWIER be pleased 10 state :
(s) whether the Madhya  [I'radesh

Government have discontinued the supply
of Power from Korba Thermal Plant (o
Urtar Mradesh from the 2uh Tune, 1971,

(b) il s0, the reasons therefor; and

(v whether the Cenral Giovernment

aeroresmg oaerntoe thic n ey o
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THE MINISTER OF IRRIGATION
AND POWER DR. K. L. RAO : (a)
Madhya Pradesh Electricity Board dis-
cootinued the bulk power supply tu Uttar

Pradesh from midnight of 8th 9th June,
1971,

(b) The Madhya Pradesh Electricity
Board had agreed to supply about 35 to
53 MW of bulk power to Uttar Pradesh
State Electricity Board from their Korba
rower system on a mutually agreed basis.
The power supply was commenced with
effect from 24th  August, 1970, and a tarifl
rate which worked out 10 an average ol 8
paise per kwh was agreed to. However,
the Madhya Pradesh Electricity Board had,
by stages, increased the rate to an aver-
age of about 12 paise per kwh between the
petiod of August, 1970 to May, 1971. The
Uttar Pradesh State Electricity Board had
been naking payments on the basis of
avcrage rate of 8 paise per hwh plus coal
surcharge as indicated by Madhva Pradesh
Eleclricity Board from time to tine. Un the
other hand, according to Madhya Pradesh
Liectricity Board the arrears of payment
were of the order of about Rs. 1.23 crores
in line with various increases intimated

by them 10 Utlar Pradesh State Electricity
Board,

(¢) The power supply has been re.
sumed  with cflect from & P. M. on 12th
Tune, 1971, as a result of the discussions
between the Chiel Ministers of Madhva
Pradesh and Uttar Pradesh.

Y QA oA, @i 541 agizT i 72
Al qrgdr g F 97 a2 arze oz g
FAINA T TIEREA W R AR q7 gfaz
TR AT @, A ieT gwes
TR 70 TTAT 330 T 2T g CIAG
FA W AAT TTQT 47 W A7 HEE ]
A2 0T arey sHiga 5 Fif oAy wag

fam, fsra i 7 fweqx fearsa frar g

R
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DR. K. L. RAO: 1t is true there is
some risc in the charges. But the MP
Electricity Board contend that they have
to get coal from & longer distance and
therefore they have increased  the rate,
But this was not discussed between them.
It is regrettable that power was cul olf
suddenly.

Apart from this, the Government of
Tndia has got an organisation, the Central
Electricity Authority which acts as arbit-
rator in these disputes, Unfortunately,
this case was not referred to them, I
think now it will be taken up by the
Central Electricity Authority,

A Q8. A, iR : 78 1 I 337 g¢
fe 3ot wu § zafzzfad 1 @4 2,
FAT HA AGGT OF A 1A ATAES
A 9T faaw sz @ £, foa i 79 7@
71 7T frar ar a% 7

DR, K, L. RAOQ : It is true therc is a

heavy shortage of power in UP, Tt is as
mwuch as 5§ millinn units a day,  \We are
fully aware that wc should trv to make

it up as early as possihle,. We are trying
o get power from DVC; we are also uy-
ing to sce whether some more projects

could be set up o produce power,

SHRLI 5. M., BANUERIEL :
Minister aware that the Irrigation and
Power Minister of UP repeatedly approa-
ched the Contral Guvermuent and apprised
them of the serious rower crisis in UP
resulting in closure and  partial closure
ol many textile and  engineering units and
cven defence units 7 11 so, what steps
have been taken by Government to see
that the Central Government comes to the
rescue of the UP Goveroment in the matter
of supplying power from  other States ?
Also, is it a fact that the agreement signed
with the Bulas aegading power supply
from the Rihand Mo o theiv: Aluminium
Corporation 1 for 23 years 7 Is this not

Is the hon.
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a humiliating agreement by which they are
bound to supply power at the cheapest
rate to Biilas at the expense of the pea-
sants and small industeialists 2 Will this
agreement be scrapped and power supplied
Lo other units ?

DR. K. L. RAO: 1 have already said
there is a heavy shortage of power in UP
by as much as 5 million units a day, We
are trving to get it from DVC as also
from Madhya Pradesh and partly (rom
Delhi, Bhakra is just picking »p and
there will be some surplus in Dellu which
can be sent to UP, We arc recuesting Bad-
arpur 10 come up in the next vear, 17 it
does, the shortage will he less. Still |
would submit that for two or three years
the power position in Uttar Pradesh -vill be
difficult,

SHRI S. M, BANERIEE : What about
scrapping the agreement with Birla 7 1t
scems the Rihand Dam was constructep
spending a bhuge amount ooly to supply
to Birla's Aluminium Corporation as seen
by the 25—year agreement of which there
are still ten more vears to run.  The UP
Governmeant is ready to scrap the agree-
ment. What about the Central Govein=
ment,

MR. SPEAKER : It
with this Question,

is not connecled

»ft afe yow : wAdTr fafesre aga
AT § i weasRa 7 T qra wEw q4q
SATAT ) wur 9IM T ACET F 87 &
qiT ad § X agT ar{l afr qdar g,
ol IF AWHITT IM O HE fagadAr
FeqIzF afg A0 FAUM L FaT a3 1
faoredT 3 w1 Ayr wra41 & 514 22t 97
fazar at 3g faaft d@ia dar afz gfas
¥ fzaa n 7 A1 Fo1 7 Qa1 AT WHAm
7z 51451 &7t {qad) | 8gy Sg
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fag? zArT A1 awE A gEraa fwar
S, g4t wed 93W AT A A A
w1 GEal fgal @ | 441 /AT AZIIT T
a1r & g g I 7

MR. SPEAKER : This is u suggestion
for action,

ot af W0 . SWRW W, A€l
fawer g fagar ugfafaam qam %l
20T TAWT A, gidl § @ s 21 39
gaqm & gdt foedl @ oF W gseEl adl
g % g1 wAldam @iu fas ag
na® enaE w7 R K | AIRTT A 94
q¥ it #1E Fra agt aavar 3 faaAT i
¥ qar g ?

SHRI R. V. BADE The MP
Government stopped supply of power L0
UP because the UP Government refused
10 pay arrears outstanding against them.

Is this a fact ? If so, what is the total of
arrears outstanding ?

DR, K. L. RAO : It is an agreement
for uansfer of rower temporarily, for a
few months, The agreement was entered
into between UP and MP. Madhya Pradesh
contend that in terms of agrecment, they
wre cntitled to further charges regarding
aury and so on, LP cootend that
the agicement thal is not entertainable.
fu theie is a dispuic  between the two and
tmis can be settled by an arbitration body
like the Central [Eleetricity Authority.

under

SHRI D. N, TIWARI : The Minister
<aid he will make up the delicit ol power
tor UP from DV, Have the reyuirements
of power of Bengal and Bihar being mct
from DVC oris there any shortage of
clectricity in North Bihar and thewe 1s .o
supply Toa Dy

JUNE 15, 1971

Oral Answers 36

DR. K. L. RAO : There is no shortage
as such in the eastern sector, By and
large, the position is satisfactory. The
hon. member is asking an  entirely
different duestion about Northern Bihar.
In Northern Bihar, there is no power
system.

SHRI D. N. TIWARY : Why not set
up one ?

DR. K. L. RAO: We have got to
establish it. This power we are also trying
to get from Gaya, but there are no trans-
mission lines. We have to establish largs
power stations in North Bihar. W: are
trying to do that,

SHRIMATI LAKSHMIKANTIIAM-
MA : The Minister said the other day
that there is nothing like Telengana power
or Andhra power. So also there should
be nothing like Madhya Pradesh power,
U.P, power or Madras power. May 1 know
whether the Minister knows that Madras
has bzen reluctant to rive Kalpakkam
power to Andhra Pradesh, and if so,
whether the C:ntre will intervenc and
see that power is supplied to the deficit
areas of Andhra Pradesh,

MR. SPEAKER : This is not relevent,

SHRT PARIPOORNAND PAINULIL :
The other day hon. Minister was plensed
to state on the floor of the louse that he
would go to Tehri and examine the
feasibility of the Tehri dam, Would he be
good enough to explain here what his
final decision is about the construction
of the dam at Tehri ?

DR. K. L. RAO: Itis going to be
taken up. I have examined the site. |
visited the Tehri dam sitc. We are expect-
ing to put up a powe’ station. Bul
unfortunately it 15 a big work, and it will
take ten years before the power is com-
missioned,
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Sctting up of Hydel Power Station
at Jammu

SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

* 482,

Will the Minister of TRRIGATION
AND POWER be pleased to state :

(a) whether the Union Government
have approved the proposal of the Jammu
and Kashmir Government to set up one
more hydel power station at Jammu;

(b) if so, the total expenditure invol-
ved; and

(c¢) when the work is likely to be

started ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K L. RAO) : (a).
No prorosal has been received from the
Government of Jammu & XKashmir for
settine up any new hvdel power station
near Jammu, At present Chenani is the
only sizeable hydro generating station, the
first stage of which is at an advanced
stage of construction. Tt envisages the
installation of three Units of 4.6 MW

cach. Two more sets of 4.6 MW will be
installed in stage 11 during the Fourth
Plan.

I'he other hydel project with an instal-
led capacity of 270 MW comprising 3
generating sets of 90 MW cach using the
water of river Chenab at a head of
300 fi,

(b) The estimated cost of  Salal Hydro
Llectric Project is Rs. 55,16 crores and
that of € henani is Rs, 8.8 crores,

(<) Preliminary works for Salal project
have already commenced and project is
expecied to he completed by 1975.76,

€

Written Answers 3%

Constitution: and functions of Paper
Corporation

* 485, SHR1 S, R, DAMANI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the dute on which the Paper

Corporation was constituted;

(b) its capital structure and names of
its Chairman and Members of the Board
of Directors; and

(¢) the schemes which the Corporation
Pruposes 1o take up and the rrogress
made in implementing them ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI GHANSHYAM 0ZA) :
(a) The Hindustan Paper Corporation
was registered on 29th May, 1970.

(b) The capital structure of Hindustan
Paper Corporation is as under :

Authorised capital Rs 30 crores

Subscribed capitul Rx, 30 crores

Paid-up Capital R, 7.27 lakhs

The names of the Chuairman  and
Members of the Board of Directors are
as under :

Part - time
Chairman-
cum-Manag-

1. Shri Abid Hussain
Jt, Secy. Ministry
of Indusprial

Development ing Director
2, Shri P, 1, Kasbekar  Director

Jt. Secy. Ministry

of Finance.
3. Shet N Narasiai. ¢ Divectoer

Corpaition
implementi-

() The Hindustan  Paner
have been entrusted with  the

tion of the following projects :
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1.  Nagaland Pulp/Paper  Project,
Nagaland
2. Kerala Newsprint Project, Kerala,
3. Assam Pulp[Paper Project, Assum
The progres made in respect of the
above  three projects  isindicated
below :

(i) WNagaland Pulp & Paper Project.

The site for this project has
acquired and developed, The aureement
for technical consultancy on  twnkey
basis betwezn the Government of Nagaland
and National Industrial Development Cor-
poration is  heing  negotiated. The
Revised Detailed Project Tstimates have
heen pot prepared by the N1 D.C and
thate are under examination.  The
laboratory and faclory tests of the raw
materials have been completed.

heen

(i) Kerala Newsprint Project

The site Tor the project has  bheen
ideniitied  and  land-prices  have  been
froven by the Goveinment of Kerala,

Work rvelating to the preparation of the
detailed Project Rejort has been entrosted
to the National  Industrinl - Development
Corporation,  Phe raw materinl tests are
in progress,

(i) Assain Pulp'Paprer Proiect.

A candidute site in Assam has been
selected for the project. On reccipt of
requisite date from the State Government,

the ~ite will be flnulised. Work relating
to ke repeaation of the  Detniled
Project Report has been enttusted o
the  Nutipnal Industrinl  Development
Corporation.

Besides curagements

been
made for taining of

perannel

have ulso

celected!
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for all the above
Institute of
Saharanpur.

three projects in
Paper

the
Technology al

TAATAT qRqsH 7 A% faeer & grago

A 31 aifyal ¥ ufsg @im

HARG. WY E—qﬂ' Hqid /[HJPAG: FT W
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(%) ™M oF ad F [AUT YA
mFA9E ¥ A faedt ¥ @Azt s F0d

aifxat &) afa fza sNaa denr fzadr
Fﬂ,

(@) T8 a4 & 2AwA zg M B
feud & w9 3 www %1 gfafza olma
foaar @w o 2 AT

(7) 7d AT ¥ z@ WE F AT
AT EAF T GUET AT @T 47 78
sfa a7 ovaa ufa fadt 27

[ AAY (ot ggeAan) o (F) arargEa
waA a5 ® 17 M AT FAAT 77
q 3071

(@) @mwn 35 g =97 gfq g0
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fzadl w7 T390l qo syiar ol qeagra &
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w7 § wfa m@ 2.40 a1 &9 F & F
TYATT ATNAT AT § | T AET & AL
& G- Jar &1 ax wifad qg 20
T T FT AT QYT IAET WA,
faram .z grEwi mfc qur Fad
ITEFT F4T A+q 73T ¥ @9 % faay qq
aifzdi & ot Avger 2, zad mifga w@
far mar 21

FIFATL AREAS © ATAGET FEATA
aiX | FraEET QAT A IHEEr
gsesa 93 Sf G 14,000 &T FT
SeAeT AT wiar 31 N F oA § 917 0%
ufafiaa aragga FEima aarar sar
&, at sfq S 1,000 svar wiafeas sxa
oIAr 2 |

Revision of Electoral Rolls in
West Dengal

*4gR. SHRI INDRAJIT GUPTA:
Will the Minister of LAW & JUSTICLE
be pleased Lo state :

(1) whether the  Chief  Election
Commissioner has decided that revision
of the elecioral rolls in  West Bengal

cannot be undertaken at present;

(b) if so, the
decision ;

reasons for this

(c) whether almost all political parties
have complained that the said rolls wre
seriously  defective and
revision

reduire  early

{d) whether the  aumhorities o 8
Pustricts kave  plended that due 1o houvy
influx therein of evacuees tom Bangla
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Desh, revision of electoral rolls should
bz indefinitely postponed; and

(¢) the reasons why this work cannot
begin at least in the remaining Districts ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRA) SINGH
CHAUDHARY) : (). Yes, Sir. The
Flection Commission had decided that
the revision of the electoral rolls in West
Bengal should be postponed for the time
being.

(b) The reasons are that all the Dis-
trict Election Officers and Collectors of
all the Distriets had pleaded in a Con-
ference with the Chiel Election Commis.
sioner at Calcutta on the 9th May last
that, owing to the heavy influx of refugees
the district administration in all the
districts was strained to the utmost and
that it would be neither practicable nor
desireable to undertake revision of the
electoral rolls at present. If the electoral
rolls are revised now, it would be practical-
ly diflicult 1o exclude from the rolls, a large
number of the refugees who have already
mixed themselves with the general popu-
lation io all the districts, including
(‘aleuita, The inclusion of the names of
the refugees in the rolls may give rise to
the presumption that they are citizens of
India,

(c) No, Sir. No such complaint has
been received .in the Election Commis-
sion

(d) Yes, Sir.

(¢) 1he Election Commission s
presently considering whether the work
of revision could begin in the non-border
districts of West Bengal where the prob-
lems created by the influx of refugees
ure o ds ncute as an o the  border
districts.
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Low Production in Private Small and
Medium Scale Industries -in-
West Bengal

*489. SHRI SUBODH HANSDA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT bq pleased to state :

(u) whether the cxi:e;l:ing private small
and medium Scale industries in West
Bengal are not running to their capacijties
due to short supply of raw materials;

(b)  whether the present distribution
system of raw materials is one of the
causes for low production; and

(c) if so, how Government propose to
remove this bottle-neck 7

THE MINISTER OF STATE IN THU
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a)
There is a general shortage of certain
industrial raw-material like steel, including
stainless -steel, Caustic Soda, Soda Ash and
Calcium Carbide etc. which is affecting the

-industrial production in certain industries
throughout the country inclusive of West
Bengul. '

{t)  Byund lurge, the existing distri-
bution system formulated by the various
Ministries is working reasonably satisfact-
orily and is subject 1o periodical review
from time Lo time depending on prevailing
circumstances,  The distribution system
by itsell is not the cause of low produc-
tion, but is a device to avoid hardships
resulting from shortage of raw materials,

(¢) Supply position in respect of
industrial reduirements is reviewed perivdi-
cally in order to identily shortages whei-
ever they exist and (o consider the
necessary correctives to be applied. A
number of steps bhave been taken to
increase the production of items, which
afe currently in short supply and are
likely to be in short supply in the near
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future. A Press Note inviting applica -
tions for the grant of industrial licences
in respect of 123 items which are or are
likely to be ‘in.short supply, was issued
1n 1970, 1n addition, the licensing regist-
ration policy of the Government has been
liberalised and the banned list for indust-

rinl licensing -has been done away with.

ihe import tolicy concerning the
import of industrial raw materials is being
reviewed from time to time by the stand-
ing inteinal cdepartmental. commitiee to
meet the short-term scarcity conditions.
The ‘import policy of 1971-72 contains
speciul  provisions for import of items
which _are in world short supply. The
industries which arc affected due to short
supply of raw-materials arising from the
world shortage are being permitied 1o
apply for imrort of raw materials for over
o period of six months at a time.

The impuit policy also provides for
review of entitlements of Actual Users.
The cases of Actual Users in which it is
established that the operation of existing
impoit rolicy hos caused undue hardship
and is likely to aflect industrial produc-
tion, will be considered for imporis by
the Sub-Committee under the C.C.1. & E.
This arrangement is applicable particu-
larly 1o small scale units.

Absorpiion of Educated Unemployed
in Public Sector Undertakings.

*493. SHR1 P, VENKATASUBBAIAH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether any guidelines
prepared s 1o miake private
supplement the Government's
absorb  educated
counury; and

were
seclor w
ellorts to
unemplosed in  the

{h) if oo, vwlhoy oate the rieporads or
guidelines 7
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THE MINISTER .OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHRI GHANSHYAM 07A) : (a):

and (b). While no such specific guidelines
have been drawn up, onec of the 'main
objectives of Government’s  industrial
licensing policy is to stimulate industrial
growth and, . while doing so, to give pre-
ference to  employment-oriented units,
Rescrvation of more and more items for
nanufecture exclusively by the  small-
scale sector is also intended to provide
more employvment oprortunities, A sch-
eme for training engineers to take up new
industries in the small scale sector and
for providing financial assistance to engi-
necrz entrepreneurs has been drawn up
by Government. With a view to provid-
ing wider and greater frcedom to aewer
and smaller entreprencurs and also to the
cstablished entrepreneurs sp as to create
more cmployment opportunities in  the
country, Government have made sigoifi-
cant hiberalisations in industrial licensing
rolicy by raising the exemption limit up=-
1o Rs. 1 crore from Rs. 25 lakhs and also
providing for substantinl  expansion  of
industrial units without a licence by a
maximum of Rs, 1 crore within the ceiling
of Rs, 5 crore.

Setting-up of Indusirial Projects in
Madhya Pradesh durving
Fourth Plan

F 494, SHRI R, 8. PANDEY : Will
the Minister of INDUSTRIAL DEVE.
LOPMENT be pleased to state

(a) the wames of industrial proiccts
which huve been allucated under
public scctor to be s:tup in
Poadesh duting the Fourth Plan;

the
Madhya

(h) whether the  State  Government
has asked for more aid 10" enconrage set-
ting o of industries in the  backward

Torens: anad

(.l').li w0, the reaction ol the Central
Government thereto 7
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- "THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 GHANSHYAM
0ZA) : (a) The names of indastrial
projects to be scl up during the Fourth
Five Year Plan are given on pages 326-330
of the Fourth Plan document. The pro-
jects to be located in Madhya Pradesh
during the Fourth Plan are also  specilied.
A coal ‘based fertilizer project at Korba
and a paper and pulp plant in the Dand-
kariya region in- Madhya Pradesh are
also " likely to he “taken up: during the
Fourth Plan, s

(b) and (c). In deciding the location
of public sector industries techno-econo.
mic and other considerations including
the velative industrial  Dbackwardness of
diflerent regions have (o be tlaken into
aceount and subject to this, proposals for
locations would certainly be given consi-
deration.  The following industrially
backward  districts of  Madhya Pradesh
have Dbeen selected [or concessional
finnnce from financial institwtions  for
promotion ol industrics :

Bastar, Mandla,  Surguja, Seoni,
Mhabua, Balaghat, Bilaspur, Sindhi,
Betul, Raigavh, Raipur, Dhar, Tikam-
garh, Rajgarh, Kkhargone, Shajapur,
Shivpurs,  Chindwara,  Rewa, Paona,
Dewas, AMandsaur, Chhatarpur, Guna,
Datia, Morena, Vidisha, Narsimhapur,
Raisen, Hoshangabad, Damoh, Bhind,
and Sagar,

Reduetion in Licence Vee of Licensed
Railway Porters

. SHRI CHINTAMANL PANI-
GRAHL: Will the Minister of RAIL-
WAYS he pleased to state -

(o) whether  Government are awage

Ahat the Sudy Group appointed o ensu -

ire aute the conditions of the licensed
rorter. on the Ralwavs has recommended

0 reduce the present licence fec of the

licensed porters: and
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(b) if so, whether Government are
considering to reduce this; if so, when and
to what extent ?

TilE  MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) : (a) While
no specific recommendation has been
made by the Study Group for the reduc-
tion of licence fees of porters, they
wanted the cost of supervision to be kept
out of the licence fee which, if acted
upon, might result in a reduction of the
licence fee. This recommendation was net
accepted by the Ministry,

(b) Doss not arise.

Rise in the price of Tyres

* 497, SHRI FATEHSINGHRAO
GAEKWAD :
DR. KARNI SINGH :

Will the Minister of INDUSTRIAL

DEVELLOPMENT be pleased to state :

(a) whether the prices of rayon
tyre-yarn, cord and fabrics had been sedu-
ced by the Government on the express
condition that the iyre manufacturers
would sell tyres at lower rates;

(b) if so, whether some of the leading
tyre  manufacturing companies have
raised the prices of bicycle tyres by about
15 per ¢ent after the above reduction in
pricc by the Government; and

(¢) if so, the steps Government pro-
rose to take apainst the

defaultin
companies ? ®

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI GHANSHYAM
0OZA) : (a) By a Resolution of the
Ministry of Toreign Tiade dated the 27th
February, 1971, Government have wccept-
ed the recommendations of the Faril
Commission for a reduction in the prices
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of rayon tyre cord materials. The benefit
of this reduction, when it has been eftect-
ed, is to be passed on to the ultimate
consumer by the aulomobile tyre manu-
facturers,

(b) and (c). The increase in the price
of bicycle tyres is not related to the price
of rayon cord material, as thisis not
used at all in the manufacture of bicycle
tyres.

Broad Gauge Line for Jodhpur-Delhi
Section (Northern Railways)

¥493. RAJMATA KRISHNA KUMARI
Jodhpur Will "the  Minister of
RAILWAYS pleascd to state :

(a) whether Government are aware of
the increased traffic load on the Jodhpur-
Delhi section of the Northern Railway;

(b) if so,
propose L0 convert the
gauge line into
by when; and

Government
existing metre
broad gauge and if so,

whether

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA :) (a) Yes,
Sir.

(b) and (c). Though therc has been
some increase in the train services during
the last few years, the existing capacity
on the Delhi-Jodhpur metre gauge section
is'adequate 0 cater 10 the reyuirements
of present traflic, as well as any likely
increases in the ncar tuture.  This sectian
has therclure nut been included in  the
porspectine Plan of  gauge  coovoersions
on the Indinn Railways to he implementcd
in the next ten 1o fifteen  years
O 50,
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Criteria Adopied for Leoation on
[ndusteial Pojects in States

499, SHRI RAJDEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state @

(a) the criteria adopled by the
Central Government for location of
Industrial projects in the States; and

(b) the names of the States which
have preferred claims for ‘the location of
such projects during the last three

years ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENTC (SHRI GHANSHYAM

OZA): (a) and (b). Reduests from
scveral States have been received from
time to tims for  setting up  various

industries in their States. In  deciding
the location of public sector industries,
techno-economic and other considerations
including the relavive indusirigl backward-
ness of differenl 1egions have to  be
taken into account and subject Lo this
proposals for locativns  arc  given
consideration.

Critevia fov categovising Kashmir
as a backward State

SHRI BISHWANATIT JHUNI-
Will the Minister of
DEVELOPMENT be

#500,
HUNWALA :
INDUSTRIAL
plensed to state :

India
backward
industrial

(a) whether Government of
have declared Kashmir as a
State for the purpose ol
development ;

(b) the criteria followed in categoris-
ing the State as a backward state: and

(c) whether any deviation has  been
«made in evoelving the present criteria from
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the cstablished ones and if so, th®.

particulars of the deviations made and
the reasons for the same 7

L™

THE MINISTER OF STATE IN

THE MINISTRY OF 1INDUSTRIAL

DEVELOPMENT (SH‘R! GHANSHYAM
0ZA): (a) to (¢) , Jammu and Kashmir
has heen declared as a hackward State
for the purpose of industrial development,
The main criteria adopted by the Warking
Group for identification of TIndustrially
Backward States and [Union Territories
were :

(i) Total per capita income ;

(ii)

per capita income from industry
and mining ;

number of workers in repistered
factories ;

(iii)

per capita annual consumption
of electricity ;

(iv)

(v) length of swifuced road in
relation 1o (a) the population,
and (b) the arca of the State;
and

Railway mileage in relation to
() the population, and (b) the
area of the Stale,

(vi)

In the past dillerent commitlees
like the Commitice on  Dispersal of
Industries, Working Group on Ryral

Industries Project and the Planning  Study

Group for the Fourth Plan formulated
their own different  criterin for  their
purposes. lThe objective uunderlving the

terms of reference of the Pande Working
Group was (0 correct or 10 minimise
regional imbalances by cncouwraging  the
establishment  of indurtiies of all sives
in selected backward areas  or  regions
through  tinancuwl  and  fiscal  bicentives
including  investments  lrom  hoanenald
and  hanking institutions, I'his Group
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evolved its own criteria which are

detailed above.

Consiceration of R.resentations from
Unrecognised Unions Association.

#2102, SHRT CHANDRIKA PRASAD:
Will the Miniscer of RATLWAYS be pleased
10 state :

(a) whether the Railway employees
in the most of the categories have
formed their own categorical Unions/
Assocations suproricd by majority of the
employees ;

(b) whether thzse categorical Unioons/
Associations have formed
Confederation recantly;

into a new

(c) whether there is any proposal o
racopnise the new Confederation on their
claim of membership ;

(d) whether there were instructions
from Government to  consider the

representations coming from unrecognised
nnions also; and

(e) whether these

instructions are
now changad and only

representations

from recognised Unions are being
considered and if so, the rewsons for such
change ?

_ THE MINISTER  OF RAILWAYS
AHRI

HANUMA I'HALYA) : (a) As far
as Government are aware, there are about
) category=wise  Unions/Associations on
the  Raiiways, Oovernment  have no
Precise mformation about their  member.
sup. The majority of Railwaymen are,

Lowever, members of the recognised
L'nions affilinted W the  National
I ederation ol Indian Railwaymen
and the All India

Railwaymen’s
I ederation.

(b) It is undeistood that 15
categoty-wise  Unions/ Associntions
r1:m'ne<1 into a Confederation,

such
have

JUNE 15, 1971
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(c) No, Sir.

(d) lostructions were issued to the
Railways to the effect that genuine,
grievances of staff coming from any
source, Including unrecognised unions,
should receive the attention of the
appropriate  authorities, but that no
correspondence should be cntered into
with unrecognised bodies.

(e) These
force.

instructions are stil)  in

Utilization of Maximum Licensed
Capacity of Moped Manufucturing
Unit, Tirupati (A.P)

*504 SHR1 P. NARASIMHA REDDY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the production at the
Moreds manufacturing Unit in Private
Secior located ut Tirupati (A.P.) has atta-
ined maximum licensed capacity; and

(b) whether any expansion of capa-
city has been licensed for that Unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( SHRI GHANSHYAM OZA) :
(a) The rate of production during the
last few months has been about 700 mo-
peds which corresponds to  an annual
capacity of more than 8,000 as against
their original licensed capacity of 7,500
pPer year.,

(b)Y An iodustrial licence has been
pranted to ihe party on 18.2.71 for expan-
sion ol their capacivy W 1%,000 mopeds
per anoum on double shift working.
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Statement of water disputes between
States

*505. SHRI SHASH1 BHUSHAN : Will
tha Minister of TRRIGATION & POWER
be pleased to state :

(a) the names of States which have
wualer disputes with other States:

(b) the stage at which each of these
water disputes is at present;

(¢) whether another water dispule
has arisen between the Siates of Madhva
Pradesh and Bihar over the waters of the
Sone river;

(d) if so, the main points of dispute;
and

(¢) how Government propose to
settle these disputes amicably between the
States and the time by which a settlement
is likely to be reached ?

THE MINISTER OF JRRIGATION
AND POWER ( DR. K. L. RAO ) : (a) to
(e). Water disputes on the Krishna bet-
ween Andhra Pradesh, Maharashtra and
Mysore; the water disputes on the Goda-
vari between Andhra Pradesh, Mysore,
Maharashtra, Madhya Pradesh and Orissa,
arfd  water disputes on the Narmada bet-
ween Muadhya Pradesh, Gujarat, Mahara-
shira, and Rajasthan have been referred
for adjudication 1o the Tribunals consitu-
tedd under the Inter-State Water Disputes
Act, 1156, While eflorts are being maude
by the Tribunals to complete their work
as expeditiously as praciicable, it is not
possible at this stage to indicate when the
adjudication proceedings are likely to be
over.

All the aspects of the disputes over the
Cauvery waters amongst the state  of
Keralu, Mysore and Tumil Nadu are under
careful consideration of Cerntral Govern-
ment with a view to finding out hew the
differences can be resolved.

JYAISTHA 25, 1823 (S 4K o)
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On the Sone River, the
Pradesh Government have proposed the
Bansagar Project. The Government of
Bihar have protested apainst the Bansagar
Project as proposed by thke Government
of Madhya Pradesh involving diversion
of the Sone waters to the Tons river, on
the ground that it will affect the large irri-
gation system in Bihar from the Sone lower
down where the position of supplies is
stated to be already critical.

Madhya

The Government of Uttar Pradesh
have been wurging that the Bansagar
Project is the only source of irrigation to
the femine stricken platesu areas in
Mirrapur district and that the Bansaguar
Project proposed by the Madhya Pradesh
Government should be modified to make
provision for irrigation in this area
also. )

Efforts are being made by engineers
of the Central Government in consulta-
tion with engineers of Madhya Pradesh,
Uttar Pradesh and Bihar Governments to
evolve, as early as rpossible, rcvised pro-
posals for the Bansagar project  which
might be acceptable to sll  the three
States,

Increase in rent of Railway Quarters
(Southern Railway)

*506. SHRI PRAVINSINH SOLANKI :
Will the Minister of RATLWAYS be pleased
to state :

'
(a) on how many occasions the rent
of Railway Quarters was increased during
the last ten vears;

(b) whether there was any additionai

capital outlay on the existitg guaricrs
justifying the increuse:
{c) whether it is the poiicy of

Government to increuse the rent periodical-
ly, withouti any additional investmen:
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(@) whether the periodical main-
tenance of Railway Qquarters i$ not being
done on the Southern Railway; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : (1) The
rents on Southern Railway were revised
in 1961, 1964 and 1967.

(b) Expenditure is incurred on some
of the existing old Qquarters in providing
certain amenities and in making improve-
ments. The increase of rent, however, is
not due only to such expenditure. The
rent is not calculated separately but by
pools of quarters. The assessed rent of
Juarte=rs in each pool is worked out perio-
dically on the basis of 6", of the to1al
cost of the pool, to take into account the
cost of quarters constructed since the last
revision. At the cost of construction is
going up the assessed rents of quarters in
a pool including those for old Quarters
tend to rise over a period, The recovery
of rent from the stafl is however limited
to 10%;, of the emoluments or the assessed
rent whichever is lower; in the case of
staff drawing below Rs. 220/- per mensem
in the authorised scales, a lower limit of
74%, of emoluments applies.

(¢) 1In oider to bring the position
at par with the other Departments of the
Government as recommended by the Pay
Commission  in 1939,
ssued 0 1960 1o 1enis
of the duurters «o

instructions  were
the q-ses<ed rent
as 1o give o return of
07 instead of 4", as hithertolore on the
costs of the quarters in each class
from this whole sale
in 1951 the nerense
been the result of

Apart

revision ¢arried out
of asseszed vents has
additional  investments
cither in nmaking impiovements in the old
Quarlers or in construcling new (uarters
falling in a pool as explained ubovye in
reply to (b) alove,

(Y Swstematic perindical marntenance

of Quarters is being done on Southern

JUNE 15, 1971
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Railway.

(e) Does not arise,

AWR.C.'s recommendation regardin:
setting up of a standing Com -
mittee of Parlinment to
scrutinise working of
Railways.

*507. SHRI M. KALYANASUN-
DARAM : Will the Minister of RAIL-
WAYS be pleased to state the action taken
on the recommendation of the Administra-
tive Reforms Commission for setting up a
Committee of Parliament to scrutinise the
working of the Railways ?

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) : The reco-

mendation is under the consideration of
the Goverument.

Generation of electricity in Kerala

* 508 SIHRIM\TI BHARGAVI
THANKAPPAN : Will the Minister of

IRRIGATION AND POWER be pleased
to state :

(a) whether Government propose to
conduct any survey with a view to gene-
rating  electricity from the waters of
various rivers in Kerala;

(b) if so, the number of places where
electricity can be produced for commercial
purposes as also its quantity; and

(¢) the number of rlaces out of them
where peneration of electricity has bheen
siarted and the amount of eleciricity
being produced and the eriterion followed
in its distribution ?

THE AMINISTEFR OFF IRRIGATION AND
POWER (DR, K. L. RAQ) : (a) Between
1952 10 1959, the Centrnl Water and Power
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Commission  conducted a  preliminary
country-wide hydro electric survey of the
river basins in the country including
Kerala on the basis of available to photo-
graphical data. The Kerala State auwihori-
ties are conducting detailed investigations
at present.

(b) A statement giving the siles in
Kerala where clectricity can be produced

IYAISTHA 25, 1893 (SAK A)
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together with their firm power potential is .
given in Statement 1.

(c) A statement giving the places
where generation of electricity has started
together with the quantity of electricity
produced therein is given in Stafement 11.
The power generated at the various sites
are fed into the Kerala Grid net.-work and
utilised for domestic, commercial, agri-
cultural and industrial purposes.

Statement [

Sites in Kerala where electricity can be generated together with their firm
powér potential

Name of Sites

Firm power potential at
60%;, load factor

(MW)

1. Pamba-Kakki on River Pambiar Kakkiar 226.0

2. Kakkad on River Pambiar 50.0
3, [T1dikki on River Perivar 348.0

4. Kellar on River Kellar 18.0

5. Perinjakutty on River Perinjakutti 120.0

6, Pellivnsal on River Mudirapuzha 533

7. Lakshmi on River . 30.0

g, Sengulam on River v 55.0

9, Neriamangalam on River ., 58.5

10, Panniar on River Panniar 26.0
11. Lower Parivar on River Pariyar 91.0
12, Puyanhutti on River Puyankutti 25.0
13. Sholiar on River Sholiur f 41,5
14,  Poringalakuthu L. B. on River Chalakudi 25.0
15. Poringalakvthu R, B, on . - 9.0
16, Lower ¢ halakudi on River v 78.5
17 Silent Valley on River on Kundi-Puzha 78.0
18,  Kuttiadi on River Kuttiadi 67.7
19.  Barapole 1) on River Barapole, 56,0

Fotal 1539.5
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Statemment II

Places where generation of elactricity has started together with the (uantity
of electricity produced.

SCHEME CAPACITY FIRM POWER GENERATION 1970-71
(KW) (Kw) (Million units)
PALLIVASAL 37500 32500 102.2
SENGULAM 48000 20800 151.0
NERIAMANGALAM 45000 27300 244.5
PORINGALKUTHU 32000 16900 186.7
PANNIAR 30000 19500 59,2
SHOLAYAR 54000 26600 2417
SABARIGIR] 300000 138500 1133.3
Besides, the above, the Kuttiadi Ring Railway for De hi
Project and the 1Idikki Hydro Electric
Project are under construction. The Kul- ¥509. SHRI A. N. CHAWLA : Will

tindi Project, with uan installation of 75
MW (3x 25 MW) is expected to be com-
pleted by July, 1971, The first stage of
the Idikki Project envisages installation
of 3 units of 130 MW euch.
of 130 MW at this  station is expected to
be commissioned in 1973-74 and other two
units in eurly Fifth Plan period. The
stage extension of this projeet
involving installation of three more units
of 130 MW, would enable tne
station to be operated as a peaking station,
has recently been

The first unit

second
which

cleared for implementa-
tion Dby the Advismy Committee. 245
million kwh will be available from Kut-
tiadi and about 1865 million kwh from

1dikki Project vespesotively,

the Minister of RAILWAYS be pleased
to state

(a) whether the construction of Ring
Railway in  Delhi will be completed
according 1o the time schedule;

(b) the’present stage of construction
of this Railway; and

(c) by which date this Railway will
commence operation 7

THE MINISTER OF RAILWAYS
(SHRI TTANUMANTHAIY A) T (a) w (c).
There is no proposal for the construction
of & Ring Railway in Delni.

A Swudy Team on Metropolitan Trags-
port wa set up by the Planuine Commis-
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sion, in 1965, to study the transport
requirements of Calcutta, Bombay, Delhi
and Madras, The preliminary investiga-
tions by this Team indicated hat o Mass
Rapid Transit  System
Railway System) would be required for
Delhi.

The compreh:nsive Traflic & Transpor-
tation Study for Delhi, entrusted by ths
Metropolitan Transport  Team to  the
Central Read Resserch Institute, has been
completed. From a consideration of the
data available from the
Metropolitan Transport Team is expected
to arrive, shoitly, at conclusions as
regards the ‘corridors” along which Metro-
politan  Rail Lines are reduired; i.e.,
whether radial, circular or other align-
ments. After the Metropolitan Transport
team’s reccommendalions are available,
the Rauilways would take up the Techno-
cconomic Feasibility Studies to decide
on the most suitable system; overhead or
undereground - =for Metropolitan Rail
System lfor Delhi. Provision of funds has
been made in the Railways™ Budget for
the current year for these Studies.

Broad-Gauge line between
Sa'em and Neyveli

510, SHRI BHUVARATIAN @ Wil
the Minister of RAILWAYS he pleased
to state

(1) whether there is any proposal
under consideration of Government to

imtroduce a Broad Gouge line  belween
Gulem and  Neyveli in view  of  the
‘mrortance of the  Salem  Steel  Plant;

il

(b) if so, when the work in that
connection will be started ?

P MINISTER - OF
(5111
NI,

RAILWAYS
HANTMANTHAIYA) = (a)  No,

(b) Does not arise.

IYAISTHA 23, 1503 (YAKA)

(Metropolitan

Study, the-
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Writ Petitions filed in High Courts
by staff of Railway
Electrification

2109. SHRI S M. BANERIEE : Wil
the the Minister of RATLWAYS be
pleased to state

(a) whether a majority of Class TII
stalf of Railway Electrification have filed
writ petitions in different Migzh Courts;

(b) whether in most of the cases,
the Railway administration have lost the
cases and a large expenditure has been
incurred by Government in  this
conncetion;

(¢) if so, the expenditnre including
salaries of staff concerned; and

(d) whether some Members of

Parliament  have reduested the Railway
authorities 10 settle all these matters
through negotiations and il so, the action
tuken thereon ?

THIL MINISTER  OIF  RAILWAYS
(SHR1 HANUMANTIIAYA): (a) o (d).
The nformation it beng collected and
will be laid  on the  Table ol the
Sabna.

wey @A 9 &3 MiTdd & T9qAT
q7 HTAI
21 10, = wiar gqum aifaa @ g1 3w
w3 73 AqE FoF0 FIq FF o
(%) #97 FVEIT A WL TAX AT FY
a1 vAmfert w1 w33 557 faar @

e

(@) #fz af, ar g% Fov e ¥ 7
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q /=t (=) gFRAAT) - (%) "X (@),
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arad foeelt AT qrad-gAgT & T
ag mfyA} w1 AW@AT AAT

2111+ war aza fifaq ;1 @
HAY 7F AT F FIFGT (5

(%) smragas 2 {5 #35 aqf 3
awg-fazal My Trag-rarzmz & a9
ey wifgal 1 41 217 F aragz o,
#IA AAAT CAGAG FT FIIFT 37 ATU
F N N fwat a2 mdr w1 7df a7t
oy I

(@) #ar avere & faqiz gga A7
T T1€ 7% mfear gam w1 ; A

(w) afz g, av 7 3T A4 aw
FA1E ST |

@ wat (Y ggRad) ¢ (F) o A
1-4-1970 & geaf Atz zA1z1917 & A+
NF FAAT TF3AT A AT qeArg & i 7
wir gard af ¥ 927 g ME AR
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Ara W @@ fzer az fa1 a9 §
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(@) @t (W), awaf 4n 41 AR
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gfafeaa yfagon faaad zaaen 3@ ¥

EATA: AT g7 QIR G 314241
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qg A7 IF @Al # avF 9l faa
qag # gfaarsas agr @7 = g
@oAT &1 AIF F (Aqw @ A0
IqeeT F AN § | IAF § FF €@WAI 9T
. 57/58 =mix d. 41/42 vuwARTw
atfeat & sguia it suaeay Wt & &1 w40
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g3 BT T |

(@) =itz (=), qeag &1, 21 AT dar
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AATT AT E &G F (AF(T
2l
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Quitk disposal of pending
cases in Courts

2113, SHRI SOMCIIAND SOLANKI :
Will the Miniser of LAW AND JUSTICE
be pleased to state

(a) the number of appeals that are
rending in different High Cowts of India
pertaining o industrial disputes between
owners  and  labourers  rvegarding  thewr
demands and for hew long;

(b) how  many ol them have baen

decided 1ast vear; and

(¢) whether  Government  of  India
have instructed the Migh Courts  of
different  States 10 disrose  them ol
munediately ?

THE MINISTER O LAW  AND
JUSTICE  (SHRI 11, R, GOKIIALL) :
(a) to (¢). The iplormation v heing
collected and will Fe luid on the Table
ol the House.
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Rajdhani Express between
Delhi and Ahmedabad

2114, SHRI SOMCHAND SOLANKI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any
proposal to run a Rajdhani Express
between Delhi and Ahmedabad on Metre
Gauge line; '

(b) if so, when the proposal will be
implemented; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA): (a) Ministry
of Railways have accepted in principle
the need for iotroduction of a Rajdhani
Express between Delhi and Ahmedabad
on Metre Gauge line.

((b) and (c). The introduction of this
train would depend on the out-come of

the feasibility studies, which are being
carried out.

Removal of Tariff Control un
Paper Industy

2115. SHRT MANORANJAN HAZRA:
Will  the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether prices of blue match
paper and other varieties of paper required
for the match Industsy were increased
abnormally during th: last two  years
because of the remosvil of tariff control
on paper industry

(b) if so, the reasons for the removal
of tarifl control; and

(c) the steps tuken by the Govern-
ment to control the prices of blue match
parer and other varieties ?

JUNE 15, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Statutory control
on paper, including match paper was

lifted in May 68. The prices of paper
of different varieties are now wup by
about 20% over what they were in
May’ 68.

The control was removed So as to
encourage more paper production in the
country. The Paper Industry requires
fairly heavy investment, which was not
forthcoming during the period of control.
Also the supply position in 1968 was
compartively easy.

The Central Government has set up
and Ad-hoc Paper Committee with
representations of manufacturers, con-
verters, users and of government to
keep a constant watch on the situa-
ation and to take such  remedial
measures as are called for in regard to
manufacture, supply. prices and other
connected aspects, This Committee has
been meeting frequently and has taken
suitable action as required.

Expansicn of Pinjore Unit of
H. M

2116, SHRI S M. BANERIJEE :
SHRI D. K. PANDA :
Will the Minister of INDUSTRIAL

DEVELOPMENT be pleased to state :

(a) whether Hindustan Machine Tools
Ltd,, has planned for further expansion
in Pinjore;

(b) if so, the salient features thereof:
and

(c) whether
will ulso  increase
slon ?

employment potential
along with this expan-
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) A tractor project is pro-
posed to be set up in the Pinjore Unit of
Hindustan Machine Tools Limited during
the Fouth Five Year Plan period.

(b) and (c). 1Itis envisaged that the
tractor project at full production would
produce 12,000 ‘HMT.ZETOR’ tractors
valued at approximately Rs. 20 crores
per annum, in technical collaboration with
Messrs Motokov Foreign Trade Corpo-
ration, Praha (Czechoslovakia). The
Company has taken up preparation of the
Detailed Project Report. The investment
in this project is expected to be of the
order of Rs. 4.91 crores. The total number
of persons estimated to be employed
additionally in the project at full produc-
tion in respect of this project will be
known only after the Detailed Project
Report is completed.

Talks between India and Pakistan
of Farakka fssue

2117. SHRI H. M. PATEL : Will the
Minister of IRRIGATION AND POWAR
be pleased to state :

(a) whether Goyernment of India or
Pakistan bave taken apy initiative to
renew talks on the Farakka, issue ;
and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHRI B. N. KUREEL) : (a) and (b). In
their communication in January, 1971, the
Government of 1ndia suggested the hold-
ing of a meeting between India & Pakistan
at the level of Secietaries, This has been
agreed 10 by the Government of Pakistan.
The date of the meeting has not yet been
decided,

JYAISTHA 25, 1893 (SAKA)
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Price of Amul Baby Food

2118, SHRI DINESH BHATTA-
CHARYYA : Will the Minister of INDU-
STRIAL DEVELOPMENT be pleased to
State :

(a) whether Government were appro-
ached by the Amul Baby Food producers
to increase the price of the baby food by
about 8 per cent; and

(b) if so, the reaction of Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  ( SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The firm have been authorised to
increase the price of milk food for in-
fants by 4% as an interim measure, pend-
ing further detailed examination.

Stealing of Copper Wire from Delhi
Electric Supply Undertaking Godown

2119, SHRI K, LAKKAPPA : Will

[the Minister of IRRIGATION & POWER

be pleased to state :

(a) whether a case of theft of cop-
per wire from ihe Delht Electric Supply
Undertaking Godown at Rohtak Road,
Delhi, was reported in the year 1968;

(b) whether apy inquiry had been
made and if so, the result thereof; and

(c) the action taken by Government
against the persons found guilty ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGANION & POWER
(SHRI B. N. KUREEL): (a) Yes, Sir.
Cables of wvarious sives totalling 935
meters were found missing from the drums
in the Delbi Electric Supply Undertaking
godown at Rohtak Rond on 6-12-1968,
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(b). On the basis of the report of
theft lodged with the Punjabi Bagh Police
Station, a case under Section 409 of the
Indian Penal Code was registered. How-
ever, as no clie of the alleged theft could
be found, the case was filed as untraced
by the Police on 25-3-1969. 1t is under-
stood that the Delhi Municipal Corpora-
tion has recently decided to refer the
matter to C.B.1.

(¢) Does not arise in view oOf reply
to (b) above.

Pending Cases before Mysore
High Court

2120, SHRI K. LAKKAPPA : Will
the Minister of LLAW AND JUSTICE be
pleased to state :

(a) the number of cases pending
before the Mytore High Court as on 1st
April, 1971;

(b) the number out of them which
are pending for more

than one vyear;

and
(¢) whether Governmeni propose to
appoint some more Judges to finalise tha

pending cases in the HMHigh Court of
Mysore and if not, the reasons thereof ?

TIHHIE MINISTER OF LAW AND
JUSTICE (SHRI H. R, GOKHALE) : (a)
18,877 as on 1st Janoary 1971,
as on Ist April, 1971
available.

The figures
are not readily

(b) 17,220.

(¢) It is for the State authorities to
propose increase in the Judge strength if
the existing strength is not considered
adequate to cope with the institutions and

the pendency. No proposal for such in-

creade in the Judge strength  has been
receivedl by the Government of
India,
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Reported observation of Chief Justice
of India vegarding undermining
the prestige of judiciary

2121, SHRI H. M, PATEL : Will the
Minister of LAW AND JUSTICE be
pleased to state @

(n) whether attention of Government
has been drawn to the views expressed by
the Chief Justice of India while inaugu-
rating the Punjab and Haryana High
Court Bar Assnciation Conference, as
reported in the Sunday Standard of 14th
March, 1971, deploring the ‘‘insidious
efforts being made in some Quarters (o

undermine the prestige of the judiciary in
the country'; and

(b) if sn, the reaction of Govern-
ment in regard thereto ?

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : (a)

Government have seen the DPress Report
referred to.

(b) Government are not aware of any
such attempts heing made to undermine the
prestige of the judiciary. The independ-

ence of judiciary is fully guaranteed by
the Constitution.

Az a FAFIY d9, vea 923w g A
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Progress of work of lerigaiion

Commission

2123, SHRI SHYAMNANDAN
MISHRA : Will the Minister of IRRI-
GATION  AND  POWER bhe plensad to
state

(a) the progress made in the work of
the Trrigation Commission so far; and

(b) whether the Commission has been
asked to submit any interim report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
The Commission has visited Andhra
Pradesh, Gujarat, Jammu & Kashmir,
Kerala, Madhya Pradesh, Maharashtra,
Mysore, Nagaland, Tamil Nadu and Uttar
Pradesh, and has held discussions with the
State  Governments, Heads of Depart-
ments, M.Ps, M.L..As, and farmers. Data
has been collected from various Central
agencies. Replies Lo Questionnaire received
from the States have been examined. The
Commission is at present engaged in drafl-
ing its Report.

(b) No reyuest has hean made to the
Commission 1o submit an interim report
as the report is cxpected to be submitted
by the end of the current financial year.

Licence for munufactore of Teactors
in collaboration with Japan

2121 SHRU SLiasHl BHUSHAN .
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :
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(a) whether a licence has been given
to a firm for manufacture of tractors in
collaboration with Japan;

(b) if so, the location of the proposed
factory and capital likely to be invested
therein;

(c) the estimated annual production
and when the tractors manufactured in
this factory would come in the market;
and

(d) the foreign componenis of these
tractors and the estimated cost at which it
would be sold to the individuals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMUENT (SHR1 SIDDHESHWAR
PRASAD) : (a) No, Sir. A letter of

intent has °© however been issued on
12-11-1970 for grant of an  industrial
licence to M[s, Byford Private Ltd.,

New Delhi for setting up a new indus-

trial undertaking for the manufacture of
‘Shibaura® (37 LIP) Agricultural tractors
in collaboration  with  a  Japanese
firm.

(b) The party proposes Lo set up the
fuctory at wvillege Mohali, near Chandi-
wary, with a total capital of Rs, 3,55
crores.,

(c) Letter of Inlent has been granted
to the firm for a manufacturing capacity
of 6,000 tractors per anoum. It is not
possible at this stage to say categorically as
to  whken the tractors proposed to be
manufactured by the firm will be made
available for sale to the public,

(d) They would start manufacture
with 50", foreign components in the first
year, and will veach as near 10025 indigen-
ous manufactures  possible in the third
vear of production. They have, however,
estimated that the ex-factory cost of the
tractor would e smount Rs, 21,000/~
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I’ cnalisation of industrialists lor
skortages due to pilferages
in trains

2128, SHRI RAJDEQO SINGH : Will
the Minister of RAILWAYS be pleased
{0 state :

(a) whether TIndustrialists and Small
Scale Enterprises are being heavily pena-
lised for the shortages on account of
pilferages in the trains and due to delay
in settling their claims; and

(b) if so, the steps proposed hy
Government to redress thesir grievances ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHATIYA) : (2) No.

(h) Doszs not arise,

Plans to prevent flyods in
Uttar Pradesh

2129. SHRI RAJDEO SINGH : Wwill
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Central Government
have recommended to the Governmant
of Utar Pradesh to make detailed plans
1o prevent floods in the State; and

(b) if so, the response of the State
Government thereto ?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF IRRIGATION  AND
POWER  (SHRI B. N. KUREEL): (a)
The Central Flood Control Board, at their
15th meeting held in November 1970, had
recommendea preparation of o compre-
hensive plan of flood conuol indicating
the priority works, within two years
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Accordingly all State Governments includ-
ing the Government of Uttar Pradesh
have been requested to prepare their plans
by the end of 1972.

(b) The Government of Uttar Pradesh
have stated that an estimate of Rs. 93
lakhs has been prepared to carry out neces-
sary surveys and investigations of the
various rivers in the State in connection
with the preparation of the comprehensive
plan and the same is being processed.
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Commission of theft in station
on North Lakhimpur Railway
Station
SHRI MUHAMMAD SAERIFE :
SHRI B, K. DASCHOWDHURY :

2132,

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any enquiry was held into
the theft from the office of the Station
Master, North Lakhimpur Railway Station
on the night of 13th May, 1%71; and

(b) if so, the action taken Dby the
Government in the matter ?

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) : (a) Yes.

(b) The Government Railway Police,
North  Lakhimpur have rcgistered a case
and arrested the Station Master and
Assistant Station Master, North Lakhim-
pur. Departmental action against other
delinquent staff is also in progress.

Demployment of additional staff in
Foreign Traflic Aceounts Office
Western Railway Ielhi

SHRI MOHAMMAD ISMAIL :
SHRIMATI BIBHA GHOSII :

2133,
Will the Minister of RAILWAYS be
pleased to state :

(a) the justification submiltted by the
Western Railway, for 1the develop-
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ment of additional staff in the Foreign
Traffic Accounts Office, Western Railway,
Delhi for the increased dJuanium of
work;

(b) the items of woik for which stall
has been sanctioned; and

(c) the items of work for which staff
has not besn sapctioned and reasons
therefor ?

THE MINISTER OF RATLWAYS
(SHRI HANUMANTHAIYA) : (a) 1o (c).
The Western Railway Adminisiration
asked for Railway Board's dapproval to the
creation of 33 clerical posts for the Foreign
I'raffic Accounts Office, Delhi and the
deployment of surplus staff against the
10sts to be so created, Their justification
covered two aspects—

(i) increase in Quantum of traflic and
the resultant incrcase in the work-
load; and

requirements for the
processes connected  with simpli-
fication and machanisation ol
accounting procedures relating (o
Iraffic Accounts,

(ii) additional

Keeping in vicw the neced for economy
in administrative cxpenditure and after
careful examiration and taking in view
the overall position, creation of 17 posts
only was agreed 102 these posts were to be
utilised by the Railway  Administration
tor such items of work as were considercd
Tecessary,

Re-instatement of Casual Employees
of Railwavs Electrification

SHRT CHHANDRIKA PRASAI ¢
SHRI S, M. BANFERIEL @

2134,

Will the Minister of RAILWAYS he

ptlensed (o state !
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(2) whether a large number of casual
employees of Railway Electrification who
went to jail have not been ftaken back
1o duty inspite of the then Railway Minis.
ter’s orders for re-instatement of all whe
casuai cmployees;

(b) whether complaints havé been
received that the controlling officers of
Railway Electrification are not re-instat-
ing casual empluvees according to their
seniority;

(c) whether the addresses of thess casual
employees are available in the records of
the different subutdinate olfices; and

(d) 1w so, the reason for reinstating
junior stall ignoring the claim of scniors ?

THE MINISTER  OF  RAILWAYS
(SHR1 HANUMANTHAIYA) : (a) and
(d). At no stage was 4 decision taken to
re-engage all discharged casual labourérs
irrespective ol availability of work, Due
10 reduction in work, the Ratlway Eleetri-
fication Osganisation cannot  hold on 10
as many casual labourers as were in posi-
tion Dbefure the casual labunrers went 10
jail. Those among the discharged casual
laboutcts whuo weie moie suitable were
taken back displacing outsiders. o some
cases juniors presented themselves immedi-
alely when they were reduired for employ.
ment, Addresses of casual labaurers were
uot avatlable tn sone cases,

Reduction in expenditurc of Railways

2035, SHRI NUIAR 1 ASKAR -
STHRT S. M, KRISIINA -

Will the Minister of RATLWAYS bhe

Pleased 1o siate ;

(a) whether Railways are copsidaring
some  proposgals by which expenditure on
Railways could he reduced:
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(b) if so, what are the items on which
the expenses would be cut; and

‘(c) what is the total amount likely to
be saved thereby ?

THE MINISTER OF RAILWAYS
(SHR1T HANUMANTHAIYA) : (a) Yes,
Sir.

(b) Adhoc reductions under ordinary
working expenses of the Railways are
rroposed to be made.

(c) it is too early to give a firm esti-
mate of the saving on this account at this
stage.

Suggestions by Wanchoo Committee
on Railways

2136. SHRI N. SHIVAPPA : Will the

Mipister of RAILWAYS be pleased to -

state

(1) whether Government have exa-
mined the suggestions made by Wanchoo
Commitiee on Railways; and

“(b) if so, the decisions

taken by
Giovernment in that regard ?

- -THE MINISTER  OF RAILWAYS
(SHRIT HANUMANTHAIYA) : (a) Yes

(1) The Railway Accidents Inquiry
¢ ummittee 1968 ( Wanchoo Committee )
subniitted their Report in two parts - first
rart in November, 1963 and the second and
inai in August, 1959 respectively.

Part 1 of the Report was examined in
dewil and the “Views of the Ministry of
Riilways (Railway Bowrd)™ on this part
of the Report were incorporated in a
printed puinphlet, copies of which wele
circulated along with the Roilway Budget
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documants in February, 1969. There are
in all 229 items in this Part, of which 139
are in the nature of observations and 9
are recommendations. All these recom-
mendations have since been accepted.

Part 1l of the Report which covers
many facets of railway working has also
been examined in detail and the “‘Views
of the Ministry of Railways (Railway
Board)"” on this Part of the Report were
incorporated in a printed pamphlet, copies
of which were laid on the Table of the
House on 24-2-1970. There are in all
500 obseryations and recommendations
contained in this Part of the Rerort, of
which 51 are essentially in the nature of
observations and ‘remaining 449 in the
nature of recommesndations. Of these, 292
recommendations (including 74 which are
in conformity with the policy or practice
in vogue) have been accepted, another 29
rartially accepted and 63 recommendations
have not been accepted. The remaining
65 recommendations are being examined
as many of these reQuire consultation with
other depariments or Ministries and
others involve a Jetailed examination ol
their implications. The examination is
bzing processed and a close watch is being
maintained with a view to expediting the
finalisation of decisions on these recom-
mendations,

Action, as necessary, on the various
items of ohservaticns and recommerdations
in both the fparts of the Rerort aiong the
line of the ““Views ol the Government'
on these has already been initiated and the
implementation is being vigorously wat-
ched. Several of the accepted recommend-
tions have already be:n implemented.

Loss to Railways due to Pilferage of
Goods, Wagon breaking, etc.

2137, SHRI RAMAVATAR SHASTR:
Will the Minister of RAILWANYS he pleased
Ly stuie ©

(a) the wmoum ol Joss sustned by
the Railways on account of pilferage of
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parcels and goods during the years 1968-69
and 1969-70.

~ (b) the amount of loss sustained by the
Railways on account of wagon breaking
during the same period;

(c) the total loss sustained on acco-
unt of theft of Railway properties during
the said period;

(d) the amount spent during the
period on the maintenance of Railway
Protection Force for prevention of theft/
pilferage/wagon breaking etc; and

(e) the remedial measures
by the Railway Administration
regard ?

adopted
in this

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAILIYA) : (a) The
only reliable index for losses sustained by
the Railways on account of pilferage is
the amount of compensation paid vnder
this head. The amount of compensation
paid on account of pilferages during the
years 1968-69 & 1969-70 are Rs. 4,33,76,371
and Rs, 4,87,29,403 respectively.

(b) The fipures of losses suslained
by the Railwavs on account of wagon
breaking are not maintained separately.

{c) The total loss sustained by the
Indian Railways on account of theft of
Railway properties during the above period
is Rs. 32.08 lakhs and Rs. 35.68 lakhs
Tespectively,

(d) The amounts spent on mainte-
nance of Railway Protection Force during
the period 1968-69 and 1969-70 was Rs.
10.82 crores and Rs, 11.40 crores respec-
tively.

stutement is laid on the Table

(¢) A t
[Placed in Library See

of the House.
No. LT, 412/71].
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Shifting of Major Law Courts of
" Manipur to new sites

2139, SHRI N. TOMBI.SINGH.: Will
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Government of Manipur
is considering a plan to shift the major
Law Courts of Manipur:-to a new:site;
and

(b) if.so, the main features there-
of 7.

THE - MINISTER "OF ‘LAW  “AND
JUSTICE (SHRI H. R, GOKHALE): (a)
Yes, Sir, : =

(b) Civil and Sessions Courts are
proposed to be shifted to Lamphelpat and
a plan has been _prepared for this purpose.
A site has also-been provisionally selected
for construction of High Court building
as and when this-becomes npecessary.

Quick disposal _of.cases in the Law.
Courts of Manipurs,

2140. SHRI1 N, TOMBI SINGH:
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether any step has been taken
to Qquicken the disposal of cases in the
law courts'of Manipur; and -

(b): if so, the details thereof ?

MINISTER OF LAW AND
(SHRI H.R. GOKHALE) :

THLE
JUSTICE
(a) Yes, Sir.

(b) Instructions have been issugd by
the Judicinl Commissionor directing the
District & Sessions Judge 10 held a month-
iy meeting with the Presicding Oflicers ol
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the Courts under the administrative con-
trol of the Judicial Commissioner to
determine ways for early disposal of old
cases. The District and Szssions Judge
has been directed to submit a monthly
statemznt in respect of each Sessions case
and time taken in its investigation, com-
mittal  proceeding and trial. Such
statements are personally examined by the
Judicial Commissioner and if any officer
is found to have committed laxity, report
is called for from the Presiding Officer
and where necessary, suggestions are made
for guidance in future. In FIR cases, the
Inspector General of Police has been
advised to instruct the investigation
officers to submit the charge sheets within
a reasonable time from the registration
of the case. The Judicial Commissioner
personally inspected all the Courts under
his administrative control and issued
necessary instructions on the basis of the
lacuna found during inspections as to
how to avoid adjournments and expedite
disposal of the cases. Asa result of steps
taken by the Judicial Commissioner, the
figures of old pending cases have consi-
derably come down. Pending cuases in the
Court of Judicial Commissioner have
come down from 397 on 30-4-1969 to 214
on 30-4-1971, Similarly, during the above
period pending cases in the Court of
District and Sessions Judge have come
down from 180 to 141, in the Court of
Additional District & Sessions Judge from
166 to 94, in the Court of Sub-Judge from
395 to 186 and in the Court of the five
Munsiff Magistrates from 1140 to 633,

Setting up of Industries based on
Forest products in Manipur

2141,

SHRI N. TOMBI SINGH :
Will  the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state

whether Government have taken up any
measures 1o establish suitable industries
from forest products of Manipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA.
$AD) : In the Annual Plan for 1971-72,
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a scheme for setting up of a paper mill
based on pine and bamboo resources in
the Union Territory of Manipur was sug-
gested by the Manipur Administration.
This was considzred by the Working
Group tor Large and Medium Industries
in the Planning Commission which recom-
mended that a forest survey was necessary
to fully prove the availability of forest
resources for the project. A token provi-
sion for the scheme has been made for
prepuring o feusibility report after comple-
tion of the forest survey.

Extension of Railway lines upto Jiribam
Sub-Division of Manipur

2142, SHRI N. TOMBI
Will the Minister of
pleased to state :

SINGH :
RATLWAYS be

(a) whether Government are consi.
dering a proposal to extend Railway lines
from a convenient station in Cachar upto
Jiribam Sub-division of Manipur; and

(b) if so, when a decision is likely to
he taken in the matter ?

THE  MINISTER OF RAILWAYS
(SHRT HHANUMANTHAIYA) : (a) No,

(k) Does not arise,

Applications for Licence for manu-
facture of Auto-cycles

2143, SHR1 8, N, MISHRA : Will
the Minister of INDUSTRIAL DEVE-
[LOPMENT be pleased to state :

(a) the particulars of applications for
licence for manufacture of auto-cycles
received in his Ministry during the last
three years;

(b) whether any licence for manufac-
ture of auto.cycles hns been granted o
any firm; and
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(c) if so, the name of the firm, the
place where auto-cycles will he manu-
factured and the cost estimate of the
Project ?

THE DEPUTY WMINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SI-[RI SIDDHESHWAR
PRASAD) : (a) The following applica-
tions were received for the manufacture
of auto-cycles since 1968 : )

1. M/s. Madras Machine Tool Manu-
facturers Ltd., Coimbatore, They
submitted  their application in
November 1969 for setting up a
new unit at Coimbatore for manu-
facture 3,600 auto-cycles per
annum. They later on withdrew
their application.

JYAISTHA 25, 1893 (SAK 4)
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setting up a new unit at Palwal in
Haryana for the manufacture
10,000 auto cycles per annum,
Since the application was not
covered under the provisions of
the Industries (Development and
Regulation) Act, 1951, they were
advised to approach the concerned
suthority and their application was
therefore treated as withdrawn.

3. M/s. Kappur Industrial Coopera-
tive Society Ltd., Kanpur. They
submitted a composite scheme for
the manufacture of scooters as
well as auto-cycles in January,
1970, As their scheme was :not
properly  conceived, it has been
rejected.

(b) and (c). The following firms have

been  granted industrial  licences for
2. M}s. Pradzep Industries, New the manufacture of auto-cycles with an
Delhi. They  submitted their annual capqcily of 50,000 wunits each
application in JYaouary, 1970 for  during the last three years:—
Date of Cost of project as
Name of the party issue of Lcation indicated by the
industrial firm in their
licence application
Rs, in lakhs
1. M/s, Laxmi Auto Cycles 10-3-69 Dandakaranya 31,00
Ltd., Madras in Orissa
2. M][s. Sen & Pandit Private 6-2-70 Calcutta in 235.00
Ltd., Calcuita. West Bengal
3, M]/s. Atlas Cycle Industries, 10-12-70 Sonepat  in 49.00
Sonepat (1Taryana) Haryana
In addittion, two more parties men- with an annual capacity of 50,000 Nos.

tioned below have been granted letters of
intent for the manufactore off Autlo-eveles

each:
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Date of Cost of project as
Name of the Party issue cf Location indicated by the
Letter of firm in their
Intent application
Rs. in lakhs.
1. M/s. Hindustan Steel 17-1=67 Ghaziabad 33,00
Products, New Delhi. in U.P.
2. M/s. 1. J. Industrial 17-1-67 Ranchi 37.00
Corporation, Calculta in Bihar

As soon as they fulfil the conditions
of the letter of intent, they will also be
granted industrial licences.

Per capita production and consumption
of power in states

2144, SHRI S, N. MISRA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the per capita power production
in the country and per ¢apita consump-
tion of power in each State as on the 31st
March 1971; and

(b) the names of new power projects
taken up during the last three years,
(State-wise) ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. N. KUREEL) :
(a) The per per capita production in
the country for 1970-71 is estimated at
109 kwh.

The per capita rower consumption in
cuch State is given in the table below :

Name of State

Andhra Pradesh
Assam

Bihar

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Kerala

Madhya Pradesh
Maharashtra
Mysore

Nagaland

Orissa

Punjab

Rajasthan

Tamil Nadu

Uttar Pradesh
West Bengal

Per capita consumption

(kwh)

52

21
.. 68
v 135
e 93
18

41

7

57

153

91

6

94

159

45

128

53
118

92
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Delhi 273
Chandigarh 223
Manipur 5
Pondicherry 185
Tripura 1
All India 87
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(b) A statement showing new projects
taken up during the last three years is laid
on the table of the House. [Placed in
Library See. No. LT-413|71]

All India Cadre for District and
Sessions Judges

2145. SHRIS. N, MISRA : will the
Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Government have a pro-
posal to form an All India Cadre for
District and Sessions Judges ; and

(b) if s, when this prorosal is likely
to be implemented ?

THE MINISTER OF LAW AND JUS-
TICE (SHRI H. R, GOKHALE) : (a) No,
Sir,

(k) Does rot arise,

Inter-State transfer of Judges of
High Courts

2146 SHRI S, N. MISRA : Will the
Minister of LAW AND JUSTICE be

pleased to state :

(a) whether Government are contem-
plating Inter-State transfer of Judges of
High Courls

(b) if so, whether any scheme
heen dinfted for the purrose ; and

has
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(c) the time by which it is likely to
be given effect to ?

THE MINISTER OF LAW AND
JUSTICE (SHR1 H. R. GOKHALE) : (a)
No, Sir.

(b) and (c) Do not arise.

Complaints against officials regarding
issue of Industrlal Licences

2147. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether serious complaints have
been made against the Ofticials responsible
for Indusirial Licensing and no Committee
Officials, or otherwise, have been appoint-
ed to imestigate about such loopholes
and conduct ;[ and

b

(b) whether Government propose 10
appoint a Committee of the Members of
Parliament to look into the complaints
made about the licensing of Industrial
Development concerns ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHIR] SIDDHESHWAR
PRASAD) : (a) No serious complaints
against any individual Oflicials respansible
for industrial licensing has Dbeen received
latelv., As and when complaints are
teceived about defay or discrimination in

the yrocessing ol licensing applications,
tlhe mateer is alwavs enquired into and
grievances, il any, redressed.

(h) Does ret arise,

Railway line Liniing Tarakeswar and
Nonkura Vi Aviimbagh

21d&. SHRT ROBIN SEN @ Will the
Minister of RALWAYS be pleased to state:

(a) whether Government  have any
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plan to open new Railway line linking
Tarakeswar and Bankura vig Arambagh ;
and

(b) if so, the time to be taken for
implementing the scheme ?

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Breakin? of :eals of Goods Wagons
on Gorakhpur to Nautanwa
Dranch Lipe

2149, PROF. S. L. SAKSENA : Will
the Minister of RAILWAYS be plcased to
state :

(a) the number of occasions when
seals of Railway goods wagons had been
broken and goods stolen during the last
two years on Gorakhpur to Naulanwa
Branch Line ;

{b) the amount of money paid as
compensation claims, on each oceasion ;
and

(¢) in how many cases the thicves
were arrested and convicted ?

THE MINISTER O RAILWAYS
(SHRI HANUMANTHAIYA) : (a) Two
cases 1n 1969-70 and three cuscs in 1970-71
of thefts from wagons in yards and

running trains were reforted in  this
sections

(b) The information 1s being collected
and will be placed ¢n the table of the
House.

(¢) No arrests have Feen made.

JUNE, 15, 1971
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Shortage of Raw Materials in Industry

2150,  SHRI S, R DAMANI :

SHRI T. 5. LAKSHMANAN !

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to stale ;

(a) whether Government have under
taken a study to identify industrial raw
materials, components and other consumer
items which dre in acute short supply ;

(b) if so, the nalure of the Studies
made and the items so identitied ; and

(c) the steps taken cither (o increase
their internal production yor to imrort
them in order 10 mect the demuand fully ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR

PRASAD) : (a) to (¢). The supply josi-
tion in respect of industrial reQuirements
iIs kert in constant 1eview. Wlenever
any serious shortage comes 10 or is brought
to the notice of Goveroment steps are
taken 10 overcome the shortages. Recent-
ly, for instance, applications for grant of
industrial licences have becn invited in
respect of 123 items which are currently
in short supply.,  Another 121 items, in
which tzchnological paps exist at present,
have also been identified and publicised.
In addition, the licensing registration policy
of the Government has been substantialiy
liberalised and the bunned list for indys-
trial licensirg has been done away with
50 that production and supply of industrial
goods might not suficr.

Further, a Standinyg  Inter-departmental
Committee meets periodically to review
the ilmport policy concerning the import
of industrial raw materials and components
cte.  The import rolicy for 1971.72
wins special provision for the import of
iems  which  are in world  shortage,
Industries with long  delivery  dates of
supply of taw mmterials ansing from world

cOon-
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shortage have been permitted to apply for
their import reduirements over a petiod
longer than six months at a time. The
rolicy alsu arovides for review of entitle-
ment of Actual Users, The cases of Actual
users in which it is established that the
oreration of the, existing import rolicy
¢reates undue hardship and is likely 10
afTect industrial development is considered
for imports by a Special Committec undcr
the Chief Controller of Imports and
IExrorts.

Applications for setting up of Industries
in Backward Areas

2151, SHRI 5. R, DAMANI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state ©

(1) the number of applications re-
cecived during 1970-71 for starting
industries in backward areas and fur which
items

(b) the number out of them approved
uand Tor which items ;

(¢} whether any party or parties asked
lur special concessions v relaxations and
i s0, Government’s reaction thercto
and

(d) the number of applications rejected
and the reasons thereof ?

THE DEPUTY MINISTLR IN Tl
MINISTRY OF INDUSTRIAL DLEVELOQP-
MENT (SHRI SIDDIHESHWAR
PRASAD) : (a), (b) and (d). Separaie
statistics of applications on  arca-wise or
district-wise basis are not maintained at
preserit.  Such figures are maintained on a
State. wise kasis only.

(<) The apphications for industrial
licences are dealt with in the
AMinisttisk Departments concerned. It s
likely that some the applicanis may have
srrroached  the  Ministries/PDepartments

varions
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concerved, for certain covcessiops or
relaxations. Such requests are dealt with
on merits as and when thev arise, How-
ever, data in this regard is not collected
and maintained in ahy central place.

Profit or Loss resulting from Depart-
mental Catering Service on Rallways

2152. SHRI1 S. R. DAMANI: Wil
the Minister of RAILWAYS Dbc plecased t0
state :

(a) the profit or loss resulting from
the departmental catering service on the
Railways during 1970-71 and how it
compares with the previous two years’
working ;

(b) whether complaints  have been
reccived about ithe large-scale pillerage
and the rour service rendered ; and

(c) the action taken to improve the
quality of service ?

THE MINISTER OFF RAILWAYS
(SHR1 HANUMANTHAIYA) : (a) The
profits earned by the Depariniental Cater-
ing units vn Indian Railwavs during the
year 1970.71 amoumied to Rs, 26.12 lakhs
approximately, as comparcd with profits
ol Rs, 23,42 Jakhs and Rs. 2061 lakhs
earned during 1968-69 and 190Y.70 resrec-

tively.

(b) There have been no complaints
about large scale pilferage in the Depart-
mental Catering  but some  complaints
have been rcceived abuout pour Quality of
service,

(¢) Some of the measuics lahen 10
improve qualiy of service include tighten-
ing up of surervision in regard to purchase
and supply of good quality raw materials,
laying down proper schedules for perpara-
tions, tramming of catering siafl in the
culinary art in Departmentally manyged
units aspd ensuring  gencial  «<leanliness
arrangements,
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II. 1971-72 & f&m s T qearfaa
LEL
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I |

Legal Aid to Lower Income
Group People

2159, SHRI BHOGENDRA JHA *
SHRI RAMAVATAR SHASTRI :

Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Government are aware
that seeking legal justice is a costly
affair under the present conditions,
particularly for lower income  group
people ;

(b) whether Government propsoe to
ensure exemption from court fees or
stamp duties, free provision of lawyers
and certified copies etc. to all those
owing less than 2% acres of irrigated and
5 acres of non-irrigated land and to all
those families having an annual income
of less than Rs, 1500; and

(c) if so, main feature of the scheme
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGII CHAUDHARY):
(a) Government, are aware that in some
cases difficulty is experietnced by lower
income group people while seeking justice
en account of paucity of funds,

(b) and (c). There is no such proposal
under the consideration of the Central
Government. However, some provisions
have been made in the Advocates (Amend-
ment) Bill, 1970 with a view to providing
legal aid to the poor through the agency of
the Bar Council of India and the State Bar
Councils,
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Setting up of New Unit by H.M.T,

2160, SHRI DHARAMRAQ AFZAL-
PURKAR : Will the Minister of INDUS.

TRIAL DEVELOPMENT be pleased to
state :

(a) whether Hindustan Machine Tools
Ltd., (Bangalore) has planned to set up
five more units by 1973.74;

(b) if so, the particulars of the
units and likely investment therein ;
and

(c) the number of persons likely to be
employed thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Hindustan Machine Tools
contemplate six new projects during the
1V Plan period, The names, location of
the projects and the estimated investment
thereon are as under :

Name of the Project Investment
& location (Rs. lakhs)
1. Bangalore Watch Factory
expansion 366
2.  Srinagar Watch Faclory 425
3. ‘Tractor Project, Finjore 491

4. Printing Mackipery Project,
Kalamassery 330

5. Metal forming presses,
Hyderabad 330

6. Plastic Injection Moulding
Machine ) 105
Project, Bangalure, (non-plun)
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(c) The total number of persons
estimated to be employed additionally ot
full production in resrect of all the new
projects excluding tractor project would
be approximatlely 3,720, The total number
of rersonne! estimated to be cmployed
additionally in full production, in respect
of the tractor project, will only be known
after Detailed Project Report is completed.

Seniorty of Clerks Grade 1I Workshop
© Accounts Offite, Bohad
(Western Railway)

2161. SHRI JAGDISH BHATTA-
CHARYYA : Will the Minister of RAIL-
WAYS be pleased to state *

(a) whether he had reccived a
representation regarding wrong fixation
of the seniority of the Clerks grade Il of
the Workshop Accounts Office, Western
Railway, Dohad on 22nd/25th July, 1970;
and

(b) if so, the decision taken in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAILYA) : (a) and (b).
I'wo representations dated 30.6.70 from
two employees of the Workshop Accounts
Office, Dohad addressed to the Secretary,
Railways Board, were received on 2.7.70
regarding wrong fixation of their seniority.
These were examined and their seniority
lixed appropriately.

Arrears of House Rent Allowance
to Staff at Bajuva, Gujarat
Refinery Siding etc,

2152, SHR1 RATTANLAL BRAJIMAN:
WVill the Minister of RAILWAYS be
|-lcased 1o state:

(a) whether the payment of arrcars
tegarding House Rent Allowance to the
stafl working at Bajuva Gujarat Relinery
Siding, Fertilizer siding ete, has since been
Mmade ; and
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(b) if not, the reasons for the delay
and the steps taken by Government for
arranging payment to the staff ?

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) (a) Yes.
(b) Does not arise.

Complaints against A.P.O.I. and others
Ajmer Divizon

2163, SHRI RATTANLAL BRAHMAN:
SHRI B. K. MODAK :

Will the Minister of RAILWAYS

pleased to state !

large  number of
Assistant Personnel

(a) whether a
complaint against the
Officer, I, Divisional Superintendent’s
Office, Dy. C.A.0. (TA) and A.AO.
(General) Western Railway, Ajmer regard-
ing anti-labour attitude and misappropria-
tions were brought out by the organised
labour in certain posters during the months
of January and February, 1971; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER 0 RAILWAYS
(SHR1 HANUMANTHAIYA): (1) and (b).
Informatiun is being collected and will be
Inid on the table of the Sabh,

Control of lood In Lower Damodar
Region of West Bengal

2164. DR. SARADISH ROQY : Wwill
the Minister of IRRIGATION AND
POWER De pleased to state :

(a) whether the Irrigation Department
has finalised a scheme for the control of
food in Lower Damodar region of West
Bengaly and

() if so, the main feature of the
scheme and when it will be implemented ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRY B. N, KUREEL): (a) a~d (D).
The Government of West Bengal have
planned a comprehensive scheme for f{lood
control and drainage improvement in the
Lower Damodar area and have prepared
u detailed report for rhase 1 of the scheme
cstimated to cost Rs. 6,8 crores, which
envisages the following main works @

(i) Resectioning of the Amta Channel
for a length of about 50 Km
from the outfall of Madaria
khal in Amta upto the river
Hooghly to accommodate the
drainage of the entire local basins
on its left bank ;

Construction of an outfall sluico
on the Amta channel for preven-
ting the tidal influx ;

(i)

(iii) Closing the off take of the Amta
channel near Beguahana by 3 Km
long embankment :

(iv) Excavation of the drainage
channels such as Madaria, Dekatia,
Guzarpur, Gaighata, Chesopati,
Bainam, Dewantala etc.,, aund
construction of allied works,

‘I'he scheme has been approved hy the
lanning Commission, The Government
of West Bengal have made a provision of
Rs. 1.40 croves for this scheme in the
State’s Fourth Five Year Plan. The
scheme has already been takenm up for
cNecution by the State Government;

I'romotion of Clerks Grade 1 against
Reserved Quota in Foreign Traffic
Accounts Office, Delhi
(Western Railway)

2165, SHRI R, P. DAS . Will the
Minisier of RAILWAYS be pleased to
refer to the reply given 1o Unstarred

Question Nu 2142 on the 24th November,
1970 regmding promotion ol Clerks Grade
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1 against reserved duoto in Foreign
Traflic Accounts Office, Western Railway,
Delhi and state the delails of instructions
issued on the subject ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHALIYA) As already
stated in reply te Lok Sabha Unstarred
Question No. 2142 on 24th  Novemnber,
1970, the Railway Administration was
advised on 17th November, 1970 that the
Railway Board had examined the case
and decided that three employees,
Sarvashri D. P. Mathur, D, B. Datt and
T. D. Chhabra, were not eligible for
promotion and payment of arrears against
the upgraded posts with effect from
1.4,1956, because the additional vacancies
that occurred on 1.4.1956 in the Accounts
Department, had alrecady been correctly
filled,

Supply of Winter Uniforms to class
1V Employees (Northern Railway)

2166. SHRI R. P. DAS :
Minister of RAILWYS be
state :

Will the
prleased 1o

(a) whether class 1V employees working
on the Western Railway are  supplied
winter uniforms after three years while
en the Northern Railway aud other Zonal
Railways the winter uniforms are supplied
after two years; and

(b) it so, the reasons  for  this
discrimination and the sieps taken to
remove the disparity ?

THE MINISTER OF RAILWAYS

(SHIRI HANUMANTHAIYA): (a) and (b).
In terms of the orders in force on the

Railwavs, tlic rcriodicity of  supply of
unifurms to class 1V emrployees, vary
from Railway (o Railway and fiom
category Lo calcguly.

The emire duestion of supply  of
uniforms 1o the wvarious categories of
Railway stalf as a result of the recommen-

daticrs of the Uniforms Committee, 1970
1t under examination and the decision
taken will meet the requircment.



113 Written Answers

Adrverse cffect of setting up of barrage
over Kosi, Gandak, Sarju and
Ghagra on Farrakka

Darrage

2167. SHRI R, P, DAS: Will the
Minister of IRRIGATION AND POWLER
be pleased to state :

(a) whetlicr the attention of Govern-
ment has bzen drawn to the [lact that the
implementation of the schemes lo Sel up
barrage over the Kosi, Gandak, Sarju and
the Ghagra and the Rihand dam in West
Bengal will leave no water for Farrakka
Barrage:; and

(1) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  IRRIGATION AND

POWER (SHRI B, N. KUREEL): (a)
and (1b). No reduction in the benefits
envisaged under the VFarakka Barrage.

i’roject as sanctioned would ocecur by the
implenentation of these rrojects in the

Basin,

(Overbridee of Railway Crossing of
Natiora! Highway Na 10 at
Hissar

SHRI MANI RAM GODARA
RAILWAYS be

2168,
Will the Minister of
1 leased to state :

(a) whether any overbiidge on the
Bailway Crossing av National Highway
No. 10, at Hissar has been sanctioned;
and

(b) how Jong it will take 10 complete

the over-bridge ?

P MINISTER OF RATLWAYS(SHRI
HANT MANTHAIYA) (1) Yes The work
tar provislen of road overbridge in reglace-
ment  of  the existing level crossing at
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Hissar has been included in the Railway’s
Works Programme for 1971.72,

(b) The estimate for the work has-been
submitted to the State Government for
acceptance af their share of the cost, As
soon as necessary formalities arc comple-
ted, railway wauld ' sanction the" estimate
and plan execution of their portion of the
work on the bridge proper so as to com-
plete the same simultaneously with the
approaches which are to bLe construcied
by the State Government.

Rccognised Associations engaged
in forward trading

2169, SHRIU  BRIJ RAJ  SINGII-
KOTAM : Will the Minister of INDUS-
TRIAL 'DEVELOPMENT De pleased to
state :

(a) the names of the recognised Asso-
ciations in the country conducting forward
trading; ard

(b) the names of the commodities in
which forwerd trading is allowed ?

THE DEPUTY MINISTLR IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHR1 SIDDHESHWAR PRASAD):
(a) and (b) A statement is laid on the
table of the House. [Placed in Library
Sce. No. LT-416/71.]

Rail link between Bikaner and Barmer
vi Jaisalmer

SINGH-
RAIL-

2170, SHRI BRIJ RAJ
KOTAH : Will the Minister of
WAYS be pleased o state :

(a) whether there is any scheme under
Government’s  coasideration o0 provide
il link between Bikaner and Barvmer via
Taisalmer; and

() it so, the time by which it will e
implemented ?
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"“THE  MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) No.

(b) Does not arise.

_Congestion at D-e_l'hi'Railway Stationon
account of heavy summer exodus

2171, " SHRI1 B. K. DASCHOWDHU-

RY : Will the Minister of RAILWAYS

te pleased to state :

(a) whether great inconvenience is
heing faced by passengers due to conges-
tion at Delhi Railway Station on account
of heavy summer exodus from the Capital;
and

(b) if so, the arrangement so far made

by his Ministry in this regard ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : (a) Yes,
there is heavy rush at Delhi Jn. station at
1 resent due 1o the summer excdus.

(b) The following steps have been
taken to clear the current summer rush :

(i) 50 special trains have been run
upto 31-5-1971 and 17 more are
rrorosed to be run during June,
1971.

(i) Extra coaches are attached on
important trains  leaving Delhi
and New Delhi,

(iii) Two extra counters have been
orered at  Deilhi station and 3 at
Mew Delhi station,

(iv) The stafl strength in
Rescivation  offices at Delhi and
New Delhi has  been
ed by rosting additioral hands,

Buoking and

—_

Repulur and surrrise checks are
beingt conducted with a view to
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tightening up of - supervision on
booking and reservation offices
10 ensure ‘proper  System of reser-
vation and issue of tickets,

Approved duty roster for Commercial
Clerks at New Delhi Station
(Northern Railway)

2172, SHRIP RAVINSINH SOLANKI
Will the Minister of RAILWAYS be
pleased (o state : '

(a) whether Commercial Clerks are
working at som: big Railway Stations
without aprroved Duty Roster or Duty
list;

(h) whether New Delhi Railway Station
is one of them; and

(c) if so, the rzasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) to (¢j.
loformation is bkeing. collected and will be
laid on the table of the Subba.

Aproiniment of 1 gualifivd Secietary in
Natioual Industriai Development
Corporation Ltd., New Delhi

2173. SHRI1 INDRAIJLT GLITA
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased Lo state

(a) whether his Ministry had asked
(ke Naticnal Industrial Developinent
Corporation Limited, in February, 1468
10 appeint a qualified Secreiary as
required by the Department of Company
&fEairs;

(b) if so, whether any such dualified
Cumpany Secretary has been  arjointed
I'v the Natienal Industiial  DevelGpment
Corporation Limited so fa1; and
{c) if not, the reasons. for the
telavy ? ' '
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The mstrucnons issued by this
Ministry in 1968 [to all the Public Sector
Undertakings under the charge of this
Ministry were to the effect that in making
appointments of Secretaries in future
special consideration should be given to
candidates who are qualified Secretaries,
The present Secretary of the NIDC was
appointed in the year 1965 before the
issue of the general instructions.

Ameniries in Sweepers' Colony at
Kharagpur Railway Town.

2174. SHRI
Will the Minister
pleased to state :

SUBODH HANSDA :
of RAILWAYS be

(a) whether the Sweepers Colony in
the Kharagpur Railway Town has been
provided with all the necessary amenities;

(b) if not, whether Government have
any plan to provide them with essential
amenities like light, water and educational
facilities in this Colony; and

(c) if so, the main features thereof ?

THE MINISTER OF RAI_LWAYS
(SHRI HANUMANTHAIYA): (a) Al
the necessary amenities are available in
the 5 Sweeper colonies at Kharagpur
settlement excepting one colony near
Durga Mandir, where electric lights ino
individual units have not yet been
provided.

(b) In the Colony near Durga Mandir,
where ,individual units do not have
lights, 30% are being provided in the
current year and balance will  be
programmed in future years according to
availability of funds. Primary schools
are located in all the settlements at
Kharegpur. Near Durga Mandit Colony,
Higher Secondary schools for girls as  well
a$ boys also exist.

(c) Asin (b) above.
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Vacancies of Sofaiwalas in Foreign
Traffic Account Office, Delhi
(Western Railway)

2175. SHRI SARQOJ MUKHERIJEE :
Will the Minister of RAILWAYS  be
pleased to state :

(a) whether  some vacancies of
Safaiwalas exist in the Foreign Traffic
Accounts Office of the Westem Railway
at Delhi; and

(b) if so, the steps taken by Govcm-
ment to fill up the vacanc:es ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA): (a) No.

(b) Does not arise.

Promotion of Clerks who passed
Appendix II-A Exaaxlnation

"2176. SHRI SAROJ MUKHERIJEE :
Will the Minister of RAILWAYS be
pleased tO state

(a) the total number ‘of Clerks in
the Accounts Department who  have
passed the Appendix 1I-A examination
and are awaiting promotion on each’ Zonal
Railway ; and

(b) the steps taken by Government

for their piomotion in" the ‘higher
grades ? ' $

THE MINISTER 'OF RAILWAYS

(SHRI HANUMANTHAIYA):

(a) Central 139
Eastern -1
Northern 243
North Eastern 274
Northeast Frontier 16
Southern 429
South Zaswrn 290
South Central 145 ¢
wWestern 446
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(b) The Appendix 1I-A qualified
Clerks Grade Il are promoted as Clerks
Grade 1 according to the duota of
vacancies reserved for them as and when
such vacancies arise.

Floods in West Bengal and Rellef
Operations

2177. SHRI SAROJ MUKHERIJEE :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have assessed
the total loss sustained by ths people of
West Bengal due to floods in the vear
1970 ; and

(b) the steps taken by Government to
assist the victims of flood ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
According to the assessment made by the
Government of West Bengal, the total
demage due to floods in the State during
the year 1970, was Rs. 87 crores. Out of
this, the damage to crops, houses and
public wutilities was assessed as Rs. 61
crores, Rs. 11 crores and Re 15 crores
respectivaly.

(b) The Government of West Bengul
carried out rescue and relief operations
in the Aoud affected areas, oblaining the
assistance of the army authorities wherever
nécessary., Assistance given by the State
Government to the flood viclims included,
sanction of gratuitous relief, house
building loans, test relief works, rehabili-
tatiop  assistance to non-agriculturist
fumilies, supply of medicines. provision
of drinking water, book grants, remisSion
of fees, cattle purchase loans, taccavi
loans etce,

The Central Govarnient gave financial
mglstance of Rs, 18.91 crores, to the State
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Government towards flood r1eliel expendi-
ture during 1970.71, based on the recom-
mendations of the Central Team, which
made an assessment of the flood damage
and extent of relief measures in the State
during the 1970 floods. In addition, the
Central Government gave Rs. 5 crores to
West Bengal Government, as short-term
loan for the purchase of seeds, fertilisers,
etc,

Running of Trains with Dlesel Engines
in Kerala

) 2178, SHRI PHOOL CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal
under Government’s consideration to use
diesel engines for running trains in
Kerala ; and

(b) if so, when the proposal is likely
to be implemented ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) and
(b). A large number of goods trains and
three  Mail/Express trains runuing into
Kerala are already dieselised. More trains
are programmed to be dieselised'in Kerala
during the Tourth Plan us part of a phased
rrogramme for dieselisation. The allot-
ment of diesel locomotives will depend
upon I\I:eir availability and the relative
r:perlaung requirements  for the various
sections,

Rook value of Light Railways

217, SHRI  JYOTIRMOY BOSU
Will  the Minister of RAILWAYS be
Pleased to state the present book value of
th_c Howrah-Amte .nd Howrah-Sheakhala
Light Ruilways owned and controlled by
M/s. Martin Burn and Company ?

THE MINISTER OF  RAI WAYS
(SHRI IANUMANTHAIYA) : The How.
raheAmta Tight Railway is owned by the
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Howrah-Amta Light Railway Company
Limited. Similarly the Howrah-Sheakhala
Light Railway is owned by the Howrah-
Sheakhala Light Railway Company Limitad.
As per the published Balance Sheets as at
31.3-70, of these Companies, Martin Burn
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Ltd. are the Secretaries to these Com.

panies,

In the published Balance Sheets the
assets and liabilities of these Railway
Companies are shown as under:—

Howrah-Amta Light Railway

Liabilities Rs. Assets Rs.
Share Capital 26,00,000 Fixed Assets 48,84,197
Reserve & Surplus 2,92.116 Investments 67,313
Loans 10,91,407 Current Assets, Loans

& Advances 20,34,006
Interest accured 65,129
Current Liabilities and
Provisions 29,36,864
69,85,516 69,85,516
Howrah-Sheakhala Light Railway

Liabilities Rs. Assets Rs.
Share Capital 6,00,000 Fixed Assets 13,64,168
Reserve & Surplus 3,38,108 Current Assets, loans

& Advances 1,00,966
Current liabilities & provi-
sions 5,27,026
14,65,134 14,65,134

New investment in industries in
West Bengal

2180, - SHRI  WOTIRMOY BOSU:
Will  the  Minister of  INDUSTRTAL
DEVELOPMENT be plensed to state ¢

(a) the details of new investment in
West Bengal (industry-wise) during 195070
and 1970-71 (month wise) and during the

- D e —

:

first month of the current year; and

(b) the factors resposible for increase
or decrease in investment in each case ?

TIIF DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR) SIDDITESHWAR
PRASAD) : (a) und (b). Details of new
mvestment actually made in West Bengal



123 Written Answers

(industry-wise) during 1969-70 and 1970-71
are not available. However, some informa-
tion about estimated investments which
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is limited to letters of intent issued for
industrial projects in West Bengal as from
May 1970 onwards is given below:—

Month

May, 1970

June, 1970

July, 1970

August, 1970

November, 1970
December, 1970

Junuary, 1971

February, 1971

March, 1971

April, 1971

Industry

Investment
(Rs. in lakhs)

Glass Bottles
Potentiomoter

Baby Food, Aerial, rope way

Aluminium, Card Staves, Aerodrome
Runway Lamps

Industrial Furnace

G.L.S, Lamps

lators.
Industrial

Playing Equipment

Control
Tractors, Pulp and Paper

change swtiches,
Recorders and

12.75

85.20

71.00

0.38

Not available

17.11
Truck mounted cranes, Disc Tumb-
ler, Locking Devieos, Door Lock
Remote Control acd Window Regu-

7.00
X-Ray Machines Record

6.15
Stereo  Cartridges, Automatic Train
Equipment, Agricultural

254 64
OTS Cans General line containers,
Vision Sighting Equipment, Band
Hacksaw Blades,

Indicators, Scooters, 207.75

TOTAL : 66.198

Generally during 196Y, 1970, a number
of factors, including recession in certain
industrial sectors, shortage of raw mater-
inls, strikes and lock-outs, and difticult
Jabour-management (elations have contri-

buted towards slowing down of industria]
growth in West Bengal,

Going by the figures of the number of
letters of intent issued up 1o April, 1971,
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and the number of licences granted as
compared 10 the previous year, 1970, the
industrial situation appears to be picking
up.

Generation of power by the ret:ently
devcloped ‘Gas Producer

2181, SHRI JYOTIRMOY BOSU :
Will the Minister of TRRIGATION AND
POWER be rleased to state :

(a) whether Tndia's entire power needs
can be met and there would even bz a
surplus capacity if th: “‘Gas Producer”
recently devzloped is used for generation
ol power;

(b) if so, the particulars of the ‘gas
producer’ developed; and

(c) whether Government have made
study of the process and if so, the result
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1IRRIGATION AND
POWER (SHRI B, N. KUREEL) : (a) to
(c¢). Gas producer plants have been in use
in the past for feeding gas engine driven
azperating sets, but have not proved eco-
nomical. Power generation from producer
vas obtained from burning coal has also
ot proved economical when compared
with large modern coal burning stations,
I'achniques of underground gassification
of low grade coal are being developed in
recent years in some countries, These may
e of significance for India when develop-
od sufficiently. Presently, these are uneco-
nomical for Indian conditions.

Quota for allotment of quarters to staff
of Foreign Traffic Accounts Office,
Declhi (Western Railway)

2182, SHRI JYOTIRMOQY BOSU : Wil
the Minister of RAILWAYS be pleased to
stote

(a) whether gquestion of fixation of
tae quota for allotment of quarters to
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the staff of the Foreign Traffic Accounts
Office of the Western Railway at Delhi
by the Northern Railway is under examina-
tion ; and '

(b) if so, when a decision is likely to
be taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA):"(a) and (b).
The matier is under examination and a
decision is licely to be taken shortly,

Pending applications for licences
letters of intent fr.m
Madhya Pradesh

2183, SHRI'JTAGANNATH RAO JOSHI:
DR. LAXMINARAIN PANDEY:

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) the number of applications pending
with the Government of India for granting
licences/lctters of intent for setting up
of industries in Madhya Pradesh;

(b) the reasons for the pendency of
these applications; and

{c) the timc by which
likely 10 be taken thereon ?

a decision is

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI1 SIDDHESHWAR PRASAD)
(a) During the last three years i.c. 1968,
1969 and 1970, in all 63 applications for
the sctting up of New Industrial Under-
tukings in Madhya Pradesh were received,
Of these arplications, licences bave been
issued 0 3 cases and letters of intent in
7 cases. 23 avplicutions  have  Dbeen
rejected and 4 have otherwise been disposed
ol.  The remainining 26 applications are
under consideration, Besides, 13 such
applications received during the current
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year (upto 30th April) arc also under

consideration.

(b) and (c). Consideration of industrial
licence applications necessitates  fairly
detailed examination of various aspects of
the proposals and the disjposal of particular
arplications is often delayed due to
various factors. In some of these cases,
the applications did not provide all
necessary  particulars and  additional
information had 1o Dbe obtained. In
certain other cases, pulicy decisions on
the industry as a whole had to bc arrived
at, It is difficult 1o indicate precisely
the time by which the pending applications
will de disposed of, However. Government
are conscious of the need for expeditious
disposal of all licence applications and
1 is being sought 10 ensurc that, as far
us possible, decisions on licence applica-
vions are taken within 3 months of receipt
of application or receipt of full information
from the applicant party, whichever is
later.

Delay in Completion of Jarau-Harabhangi
Irrigation.Project, Orissa

2184, SHRI D. K. PANDA :
the Minister of IRRIGATION
IPOWER Dbe pleased 1o state :

Will
AND

(a) whether ‘Jarau Hargbhangi® Iriiga-
ton Project in Ganjam District in the
“tate of Orissa was included in the Third
Iive year Plan and whether the same is
under investigation:

(b) the reasons for its non-inclusion
i the Fourth Five Year Plan;

(v) whether Government had received
the first report in 1963 and second report
in 1997 velating 1o the  Jarau. Harabhangi’
Lerigacion Project; if =0, the reasons for
not taking up the work this year: and

(d) when the
vompleted?!

Vroject will be
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THLE DEPUTY MINISTER IN THLE

MINISTRY OF 1KRRIGATION AND
POWER (SHR1 B. N. KUREEL):(a) to (d).
A preliminary repoit on the Jaran
Harabhangi Scheme was reccived by the
Central Water & Power Commission in
1964, It was suggested to the Stale
engineers  that dectailed ‘iovestigations
might be carried out, 1In June 1967, the
Union Minister of Irrigation and Power
inspected the site and suggested that an
alternative site for the dam, a spillway
and water conduclor system might Dbe
investigated with a view 1o economising
on the cost of tie scheme. Tt is reported
by the State Govermment that these
investigations are still in progress.

The project can be cowsidered for
inclusion in the developmental plans of
Orissa after the project report, based on
detailed investigations, is received from the
State Government.

Paymeunt ot Hoaorarium (o Staff of
Foreign Trafllc Accounts Olfice,
Delbi and Traflic Accounts
Office, Ajmer

2185, SHR1 SAMAR MUKHERJEL ;
Will the Minister of RAILWAYS be
rlcased to wtate :

(a) whether the  work  regarding
extraction of Dbranch line earnings for
the year 1969-70 was done hy the stall of
the Forcign  Treflic Accounts  Ofhice,
Westernn  Railway,  Delhi and  Traflic
Accounts Office at Ajmer on honorarium
hasis;

(b) if so, whether the honorarium
has since been paid 1o the stafi; and

(c) if not, the reasons for the delav
amd when its pavment wili be made ?

THE MINISTER O RAILWAYS
(SHRI ITANUMANTHAIYA) (1) Yes

() No.
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(c) The informarion compiled by the
stall’ detailed out to work on honorarium
basis was test checked and certain varia-
tions in the earnings figures of some of
the branch lines were noticed. A review
is in hand. However, pending further
scrutiny, the payment of honorarium 1o
the stafl is under process and the payment
is cxpected to be made shortly.

Strenght of ‘Tvaflic Accounts
Office at Delbi and Ajmer

2186. SHRI1
Will

SAMAR MUKHERJLE ;
the Minister of RAILWAYS e
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pleased o state :

(a) the strength of the queign
Traffic Accounts Office, Western Railway,
Delhi, the Traffic Accounts Office of the
Western Railway at Ajmer and the
Traffic Accounts Office of the Northern
Railway at Delhi; and

(b) the number of class 1V employees
working in the above offices separately
for cach category and for each unit ?

TIHE MINISTER OF RAILWAYS
(SHR1 HANUMANTHALIYA)

(a) Stafl Stiength

Western Railway

Northern Railway

11. Mah

12, Cart Khalase

F.T.A Traflic Accounts Traflic Accounts
Delhi Office, Ajmer Oflice, Delhi
276 1034 9406
(b) Number of Class 1V staft’

1. Record Sorter 2 I .

2. Rccord Lifter - — 4

3, Dafuy 4] 7 15

4. Gestetner Opelator - 1

5. Pcon 16 45 57

6. Hamal 6 33 —

7. larash — - 1

¥, Safaiwnala 4 7 8

Y, OfMee Khalasis — — 0

1, T AL Kha'lasis - — 23
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Supply of Hydro Electricity fo
Devgarth—Orissa

2187. SHRI P. GANGADEB: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government propose to
supply hydro-electricity to Devgarh in
Orissa by the end of 1972 ; and

(b) if so, whether the sanctioned
scheme of extending the said electricity,
from PBonai to Barkote and from Barkote

to Devgarh will be implemented before the
end of 1971 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B. N. KUREEL) : (a) Yes,
Sir,

(b) The 33 KV transmission line from
Bonai to Barkote and firom Barkote to

Devgarh is expected to be commissioned
by the end of 1971,

Supply of Cheaper Power to Aluminum
Corporation of Birlas from
Rihand Dam

2188, SHRI S. M. BANERJEE : will

the Minister of IRRIGATION AND
POWER be plensed to state :

(a) whether the power supplied to
Aluminium Corroration of Birals from
Rihard Dam is cheaper than the rower

supr.ied to the peusants and small unpite
in that area ;

(b) if so, whether any agreement was
exccuted with Birlas for 25 vears :

() whe her asa result of this agrec.
nett Goveroniernt have  suflered heuvy
i ancial loss ;) and
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(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) Yes,
Sir.

(b) An agreement exists between the
U. P. Governmznt and the Hindustan
Aluminium Corporation Ltd. for supply
of power 10 the latter from Rihand Hydro
Clectric Project. The period of agree-
ment is 25 vears, but the rate is firm for a
reriod of 16 years from the commence-
ment of supply. Thereafter, the rate could
bs revised and enhanced subject to the
condition that the enhancerment does not
excced 10%, of the specified rate.

(¢) and (d). There is no indication of
the Government having suffered heavy

financial loss on account of this agree-
ment.

Appendix I1-A Examination qualified
Clerks Grade II

2189. SHR) MANORANJAN HAZRA
Will 1the Minizter of RAILWAYS be
pleased 10 state the total number of Clerks
Grade 11 in the Accounts Department on
each Zoaal Ralwvay who are Arpendix

1-A Exeminaticn dualified and ungualified
serarately ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : Informa-

tion is being collected and will be lajd on
the Table of the Sabha).

Irregular Provision of Clerks Grada-]
Foreign Traffic Accounts Office, Delhi
(Western Railway)

2190. SHRI MANORANJAN HAZRA :

Will the Minister of RATLWAYS pe
pleased (o state ;

(a) whether the
Minister received o representation dated
the 18th October, 1970 reparding  the
procedure followed for promotion rever.

former Railway



133

sion of Clerks Grade—1 in the Accounts
Department of the Western Railway and
also the irregular reversipn of certain
officiating Clerks Grade-1 in the Foreign
Traffic Accounts Office, Western Railway,
Delhi ; and

(b) if so, the decision taken in the
matter ?

THE MINISTER OF RAILWAYS
(SHRTI HANUMANTHAITYA) : (a) Yes.

(b) The matter ;s under consideration,

Corporation to Mznufacture Wheels
Axles and Steel Tyres for Railways

JANARDHANAN :
RAILWAYS be

2191, SHR1 C,
Will the Minister of
pleased to state :

(a) whether Government prorose to
set up an autonomous Corporation to
manufacture wheels, axles, and steel tyres
for the Railways ; and

(b) if so, when the Corporation is
likely to be set up ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAlYA): (a) A
proposal for setting up a wheel and Axle
plant as a Departmental Unit or in the
Public Sector is under consideration.

(b) Does not arise at this stage.

mfqamar & TIH7 TS QAT WIS
T Fy mfRAEE /N aT9 IqER
¥ qEAr
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Construction of Srisailam Hydro Electric
Project Andhra Pradesh

2193, SHR1 P. VENKATASUBBAIAH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the yprogress made so far with
regard to the construction  of
Srisailam Hydro Flectric Project in Andhra
Pradesh ;
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(b) whether the construction of the
Project will be completed within the target
date ; and

(c) the amount so far spent out of
the total sanctioned amount ?

THE DEPUTY MINISTER IN THE
MINISTRY OFF IRRIGATION AND
POWER (SHRI B, N. KUREEL) : (a) The
work on the main dam in both the spill-
way rortion as well as gravity dam portion
is in progress. The difficult works of
foundations in the deep river bed portion
have been completed and masonry filling
has been brought up to the average river
bed level Drilling and grouting in the
deposit fonndations in the river bed have
been completed, The same are in progress
in the higher elevations of foundations.
The problems regarding foundations at the
abutments have glso been resolved and
the work on these is in progress. A
number of special instruments like stress
meters, rock deformation meters, etc., are
being installed in the dam in the course
of construction work. The power house
location has been finalised and the work
thereon is being taken up.

(b) The project was earlier scheduled
10 be completed by 1975-76. Fowever, in
a recent meeting of the Project Working
Commiltee, progress of construction was
revised, according to which it would be
possible to commission the first set during

1977-78 and the remaining three sets in
1978-79.

(c) The expenditure
the end of February, 1971
crores.

incurred upto
was Rs, 28.36

Decision of the tribunal on Krishna-
Godavari river waters dispute

2194, SIIRT P. VENKATASUBBA-
IALL © Will the Minister of IRRIGATION
AND POWFR be pleased 10 state ;

(n) whether the [ribunal constituted
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Krishna-Godavari River
has concluded its dele-

to settle the
Waters Dispute
herations; and

(b) if so, the time by which the Tri-
bunal is going to give its award ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B. N. KUREEL) : (a)
and (b). The Krishna Water Disputes
Tribunal and the  Godavari water

disputes werz constituted by the Central
Government on 10-4-196Y and the adjudi-
cation proceedings ure in progress. While
efforts ure heing made hy the Tribunals
to complete their work as expenditiously
as practicable, it is not possible at this
stage 10 indicate when ths adjudication
proceedings are likely to be over.

Rate of production of Rall Wagons

2196. SHRI1 R.S. PANDEY :

SHRI P, NARASI
REDDY :

MAH

Will the Minister of RAILWAYS be
pleased to state :

(a) the present rate of production of
of Rail  wagons ol various types in the
country;

(h) the present requirements of Rail
wagons in  the country which
demand abroad; and

have a

(c) whether it is proposed to give
licence to the private industrialists to
manufacture Rail wagons to meet the

demands in the country and abroad ?

THE
(SHRI

average

MINISTER OF RAILWAYS
HANUMANTHAIYA) : (a) The
rate of production of various
types of wagons in the country during the
lust three yeara is about 14000 wagons per
year in termi of fourswheelers,
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(b) The requirement of wagons on
Indian Railways is worked out on the
anticipated development of traflic during
a Five Year Plan period and annual pro-
curement is undertaken to suitably phase
out the production load. There is, there-
fore, no fixed requirement of wagons as
such.

The present installed capacity in the
country is sufficient to meet the internal
as well as exrort demands.

(¢) Does not arise.

Keeriakitti Kerarpan Irrigation
scheme, Kerala

2197. SHRI M. K. KRISHNAN :
Will the Minister of TRRIGATION
AND POWER be pleased to state !

(a) whether the attention of Govern-
ment has been drawn to the urgent need
for taking up Keeriakitti Kerappan
Irrigation Scheme in Palghat District,
Kerala;

(b) if so, the main features of the
Scheme;

(¢) whether Government have received
memorandum from the Members of
from Kerala regarding this

any
Parliament
issue; and

(d) if so, the action taken by Govern-
ment thereon ?

TIIE DEPUTY MINISTFR IN THE
MINISTRY O IRRIGATION AND
POWEFR (SHR1 B. N, KUREFL) : (a) to
(). Some Members of Parlianment  yrged
the undertaking of the Keeriakitti Kara-
pran irrigation scheme,  Sigce no propo.

sals have been received about this pro=-

jeet, enquiry was made from the Govern-
ment of Kerala who have indicated that
investigations  for dhis  progect are, about
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to be completed and that the project re-
port and estimates are under preparation.

Re-instatement of casual labourers of
Ernakulam Railway Station
(Southern Railway)

2198. SHRI M. K. KRISHNAN : Will
the Minister of RATLWAYS be pleasasd to
State :

(a) whether a large number of casual
labourers have been retrenched in the
Ernakulam Junction Railway Station,
Kerala recently ;

(b) 1f so, the total number of workers
retrenched ;

(¢) whether Government have taken
any steps to re--instate them or absorb
them in alternative jobes ; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHALYA): (a) and (b).
273 casual labourers were discharged on
completion of the constructton of the
Marshalling Yard near Froakulam,

(c) and (d). 20 casual labourers have
been re-engaged. The rest cannot be re-
engaged at present as there is no work in
that area, They will be asorbed when
new works are taken in hand.

Regularisation of appointment of senior
casual Jabourers as substitute gangmen
under P.W.l. Kalupara Ghat
(South-Eastern Railway)

2199, SHRIT CHINTAMANI PANI-
GRAHI: Will the Minister of RATLWAYS
be pleased o state

(a) whether there are 50 senior casual
labouters working as substitute Gangman
under P.W.1., Kualupara Ghat on South-
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Eatern Railway for the lust 7 years against
regular vacancies, but havenot been regu-
larised So far;

(b) whether Government are aware of
that these labourers have put in more than
10 years Service as casual labourers prior
to their aprointment as Substitutes; and

(c) when the Adminstration propose
to fut them as permanent Gangman?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA): (a) to (c).
The information is being collected and
will be laid on the Table of the Sahba,

Handling Rate for Hammals working
at Goods Shed, Puri Station.
(South Eastern Railway)

2200, SHRI CHINTAMANI PANI-
GRAHI : will the Minister of RAILWAYS
be pleased to state :

(a) whether the Hemmals working at
Goods Shed at Puri Station on the South-
Eastern Railway argetting handling rate at
6 paise per quintal, that is Rs. 2500 for
400 quintals;

(b) whether Government propose to
increase this handling rate immediately;

(c) the name of the contractor en-
trusted with this work at Puri Station; and

(d) the reasons for the continuation
of the “handling contract system™ of 1857
of the Railways Act at Puri even now?

THE  MINISTER OF RAILWAYS
(SHRI HANUMANTHAILYA) : (a) Yes.

(b) No.
{(c) The Station Master Puri.

(d) The refercnce to “Handling Cor-
tract  System of 1857 of the Railway Act”
is not understond, This system of hand-
ling contracts is  gencvally in

vOgue on
the Indian Railways.
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Lack of Resting Accommrodation for
licensed porters in stations in
Khurda Division of South
Eastern Railway

2201, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are aware of
the lack of resting accommodation for
the licensed porters in all the stations in
Khurda Division of the South Eastern
Railway; and

(b) if so, whether Government are
considering to provide them with suitable
resting accommodation ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANIHAIYA) : (a)
Licensed Porters on the Khurda Division
have been permitted to make use of the
facilities at 111 Class waiting Halls provi-

ded at the stations where they are licensed
to work,

(b) Does not arise.

@A™ A digg (afm WA) @@
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Supply of Power at Cheaper
Rates fo smail Farmers

22080 SHRT RAIDEO SINGIH . Wil
the Minister  of  TRRIGATION AND
POWLR be pleased 1o state :

(1) whether Government have Tormu-
Tated certain  schemes 10 increase
agriculiural production in the counury by
providing  power 1o the Tarmers ol
cheaper tates;

(h) whether  small farmers  have (o
pay moic charges for power in comparison
Lo conmmercial cenceins; and

(¢) if o,
have made to remove
small farmers ?

the attcmpts  Government
the ditliculty  of

Pl DEPUEY MINISTER INMN T
MINISTRY Ol IRRIGA TN AND
POWER (SHRD BUREVD) (ad: The
State Eiectrieiy  Board:  fix  different
variffs (o1 supply of clectricity, having
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regard to the nature of supply, the purpose
for which supply is required and other
relevant factors. With a view to encour-
age agriculturai production, promotional
tariffs for agricultural purposes have been
introduced by the State Electricity Boards.
The Rural Electrification Corroration
has been set up in the Central Seclor for
financing the schemes of rural clectrifica-
tion of State Electricity Boards, with a
bias towards energisation of irrigation
pumping sets. The Corroration sanctions
loans on concessional terms for rural
electrification schemes in backward arcas.

(b) and (c). Power supply for agricul-
turists is generally at 400 volts involving
exrenditure on transformation from high
voltage. As comrarcd with the rates of
small industries which are also supplied at
the same voltage as the agriculwurists, the
tarift rates for agricultural jurpuses are
cither the same or lower in most of the
States,

Loans given to U.P, Industrial
Concerns

2200, SHRI RAJIDEO SINGII @ Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the amount of loans  granted to
industrial concerns in Utlar Pradesh by
the Central Government during 190¥.09
and 19€9-70; and

(b) the rurjoses for which the said
loans  were gravted and the terms and
conditions thereof ?

THE DLPUTY MINISIER 1IN THE
MINISTRY  OF INDUSTRIAL DEVE.
TLOPMEN] (SHIRI SIDDIESHWAR
PRASAD) @ (a) and (h). No  Joans have

been  grranted  during the  period 1o the
ndividual private indusuial concerns in
Uttar Pradesh by the Mipisiey of
trial Deveiopment directly
Government  of

Tndus-
However, the
India provides Ioans 1o
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State Governments for, granting loans to
Small Scale industries under the State Al id
to Industries Act/Rules. During 1968-69
the Government of Utier Pradesh had
sanctioned 138 loans anc disbursed
Rs 3753 lakhs. Similar data for 1959-70
is not available.

Central Industrial Projects

2210. SHRI BISHWANATH JHUN-
JHUNWALA : Will  the Minister of
INDUSTRIAL DEVELOPMENT be plea-
sed to state :

(a) the number of Central Industrial
Projects whicn will be launched for the
first time in 1971;

(b) the number of industrial projects
that will be launched in 1971 in Collabo-
ration with foreign firms in India; and

(c) the total amount of Foreign
investment that will be made in both the
spheres separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTIAL DEVFLOP-
FMENT  (SHRT SIDDHESHWAR PRA-
saD) s (a) to (¢). The names of Central
Industrial projects 1o be set up/completed
during the Fourth Plan are mentioned on
races 326-330 of the Fourth Five Year
Plan Report, The continwing and new
schemes and the outlay proposed thereon
are also meationed. While it is not possi-
Ble, at this stane to spezify as to which
cantral industrial project will be launched
or conmissioned for the first time in 1971,
v list of important industrial projects in
the Central sector on which preparatory
york[construction is expzcted to be takan
up during 1971.72 is given bslow :

1,  Fxpansion of Bhilai Stecl Plant,

2. Refiactory plant,

3, Expansion of Alloy Steel Plslnl
Durgapur,
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4. New  Steel Projects
Vizag and Hospect.

at Salem,

5. HMT Watch Factory in J & K.
6. Zinc Smelter, Vizag.
7. Assam Refinery.

8. Pump and Compressor Project.

9. Expansion of Trombay Fertilizer
Project,

10. Fertilizer Projects at Talcher and
Ramagundam.

A substantial industrial base having

collaboration
extended to various fields of
industry, both capital and consumer goods,
a predaler degree of selectivity is now
being exercised with a view to ensure that
foreign investmznt and collaboration is
not unnecessarily channelised in sectors
where technical know-how has developed
al an adequate level within the country.
Pruposals for foreign collaboration and
pariicipation in investment are considered

on merits and subject t0 certain condi-
tiuns,

already

“WWage Freeze™” for Railway Lap vyves

2211, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of RAIL-
WAYS be pleased 1o state :

(a) whether Governmenl have under
consideration  any scheme 1o introduce
“Wage Freeze” for Railway employees or
1o link wagzs to productivity;

(b) if so, the reasons thercfor; and

(c) the main features of the scheme ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHALYA) . 1a) No,

(b) ani (c). Do not arise.
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Inter-Division transfers of Class Il
Officers (Southern Railway)

2212, SHRI C, CHITTIBABU : Will
the Minister of RATLWAYS be pleased to
stdate :

(a) how many class II Officers are
attached to signal and Telecommunications
Department on Southern Railway Division
R.M. Workshors and M/W separately;

(b) the number out of them who are
in the same division for over three years;

(c) whether some Class 1T officers of
the Singal and Telecommunications
Department are in the same division for
over three years ever since their promotion
to Class 1, and

(d) if so, the reasons for not effecting
inter-divisional transfers of such of those,
Class IT officers promoted in the same
division from Class 111 ?

THE  MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) The
number of Class I1 officers of the Signal and

Telecommunication Department working
on Southern Railway is as under :
(i) Headquarters 3
(ii) Divisions 5
(iii) Remodelling/Works
Construction 3
(iv) Workshop 1
(v) Microwave Cons-
truction 1
Total 13

(b) Two in the Divisions.

JYAISTHA 25, 1893 (SAK A)
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(¢) Yes, one in the Division.

(d) No rigid period of stay of officers
at one place has been fixed. Trapsfers are
periodically made keeping in view the
administrative requirements.

Non-Payment of Night Duty Allowanee
to Certain Staff (Southern Railway)

2213. SHRIC. CHITTIBAU: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Night Duty Aliowance
even though coming under the purview
cf the payment of Wages Act has not
been paid to staff of the Signal and Tele-
communications Department and Engineer-
ing Gangmen on the Madras Division

since February 1971 and to Wireless
Operators at Guntakal since October,
1970 3

(b) whether several categories of staff
on all Divisions of Southern Railway are
not being paid Night Duty Allowance
within the Statutory time limits;

B

(c) whether at times Night Duty
Allowance Bills are delayed in the
Divisional Accounts Office thus infringing
the payments of Wages Act; and

(a) if so, the remedial steps taken by
Government in the matter ?

THE MINISTIR OF
(SHR1 HANUMANTHAIYA) (a) :
Night Duty Allowance 1o Signal &
Telecommunication staff of Mudras
Division, except in a few cases, has becen
paid upto April, 1971,

RAILWAYS

Tn the case of Garvimen of a number
of Engineering Units, bills for Night
Duty Allowance have been sent to the
Divisianal Accounts Cllice lor arranging
pavment, T
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As for the Wireless Operators of
Guntakal Division, Night Duty Allowanee
for the months of Octorber and November
1970 has been paid to them, Allowance
due ior the months of December ‘70 to
April ‘71 has been claimed and the bills
sent to Divisional Accounts Oflice,
Guntakat, for arranging payment 1o the
staff concerned.

(b) Ffforts are invariably made to
make payment of Wight Duty Allowance
1o most of the staff within the stipulated
time limit as far as possible.

(c¢) Bills are generally passed by the
Divisional Accounts Officers for payment
without avoidable delay. However, in
actual practice there is delay in receipt
of the claims for various reasons such as:

(i) Wage period for all
is not the same,

departments

(ii) Payment of allowances is claimed
on assumed attendance making
adjustments as may be necessary
in the subsequent wage period.

(iii) Night Duty Allowance can be
preferred only after the closure
of the wage period on receipt of
the claims from warious units
and the Bill Drawing Officers
have to prepare bills for the full
wage period after checking the
claims, obtaining appropriate san-
ction and forwarding the bills tn
Accounts for arranging payment.

(d) Trstructions have been issued to
all concerned reiterating the need for
adhering to the time limit laid down for
payment of Night Duty Allowance.

Decline in the strength of
Commercial Clerks

2214, SHIRI CHANDRIKA PRASAD

SHRI PILOO MODY :

Will the Minister of RAILWAYS be
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pleased to state :

(a) the number of stafl in the catego-
ries of Assistant Station Masters, Guards,

Travelling Ticket Examiners, Ticket
Collectors, Office Clerks, Commercial
Clerks, Accounts Clerks, Class | & 11

Officers in Railway in each Zone, Division-
wise, as on Ist January, 1968 and 3ist
March, 1971;

(b) whether the strength of the Com-
mercial Clerks has shown a steady decline
during the period, inspite of overall
increase in traflic; if 50, the reasons there-
for;

(c) the numher of posts surrendered
in the category of Commercial Clerks
during the period from 1st January 1968
to 3lst March, 1971 in each Zone, Divi-
sion.wise; and .

(d) the number of posts so surrendered
in the categories of Assistant Station
Masters, Guards, Travelling Ticket Exa-
miners, Ticket Collectors, Office Clerks,
Accounts Clerks, Class T & 11 Officers ?

THE MIMNISTER OF RAILWAYS
(SHRT TIANUMANTHAIYA) : (a) to
(d). Tnformation is being collected and
will be laid on the table of the Sabha,

Free Uniforms to Trainees of Refresher
Courses at Zonal Training School
Udaipur (Western Railway)

.2215. SHRI CHANDRIKA PRASAD :
Will the Minister of RATLWAYS he plea-
sed to state *

(a) whether the Railway employees
attending the Refresher Courses at Zonal
Training  School, Western Ruilway, Udai-
pur, are reduired 10 put on certain specific
untorm  while under Refresher (Conrse
training; )
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(b) if so, the description of the
uniform prescribed by the above said
school authorities and its appropriate
cost;

(c) whether some of the trainees who
are not provided free uniform are compel-
led to purchase the prescribed uniform at
their own cost;

(d) the reasons for which the emplo-
yees are compelled to purchase the
uniform for only 15 or 20 days while
attending the Refresher Course training;
and

(e) whether Government now propose
to provide free uniforms to all trainees ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (2a) to (e).
The information is being collected and
will be placed on the table of the Sabha.

Outstanding amount of Undercharges
on the Consignments

2210, SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether green chillies, onions and
potatoes are charged at some higher rute

JYAISTHA 25,
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than the rates applicable to other vege-

tables when booked by passenger train;

(b) if so, the reasons therefor;

(c) whether the Railway Accounts
Offices have worked out the huge under-
charges on the consignments of the
commodities referred to in part (a) above
booked during April, 1970 to January,
1971;

(d) if so, the total amount of under-
charges worked out alongwith the amount
recovered and outstanding separately of
each of the Zonal Railway; and

(¢) the arangements made by the
Railways to recover the undercharges ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHATYA) : (a) Yes.

(b) It is considered that vegetables of

comparatively more perishable nature
deserve a lower scale of charges.
(c) and (d). A statement furnishing

the redquisite informatiou is attached.

(e) Eorts are being made 1o recover
the balance amount of the undercharges,

Statement

Total amount of

RAILWAY under charges
1 2
Rs.
Central. 1,962.90
Eastern, 145,10
Northern. 63.35
North Eastern. 762,97
Northeast-IFrontier, Nil
Southern, 1,132.50
south Central, 11,191 88
South=kEnstern, Nil
Weslern, 23.343.70

Amount Balance still to
realised . be recovered
3 4
Rs. Rs.
61,70 1,901,20
1.60 143,50
21.35 42.00
Nil 762.97
Nil Nil
20,60 1,105.90
7,30 11,154,58
Nil Nil
3,705.40 19,638.30




155 Written Answers JUNE

Mechanical "and electrical :taff on
Beas dam and bhakra dam Projects

2217. SHRT PRABODH CHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number and names  of
Mechanica)l and Electrical Circles of
Beas Dam Project and Bhakra Dam

Project and the number and names of
Mechanical and Electrical Divisions for
which the said Mechanical Circles were
composed; and

(b) the number of Mechanical and
Electrical Sub-Divional Officers, Executive
Engineers at present working on the Beas
Dam Project and Bhakra Dam Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHR1 B. N, KUREEL) : (a) and (b). A
statement is laid on the Table of the
House. [Placed in Libraby See No.
LT-417[11]

Railway lines in Rewa-Sidhi-Sahdol
Region of Madhya Pradesh

2218, SHRI RANABAITADUR SINGH:
Will  the Minister of RAILWAYS bhe
pleascd to state @

(a) whether any survey regarding the
feasibility of the construction of Railway
line in the Rewa-Sidhi-Sahdol region of
Madhya Pradesh in order to exploit the
rich mineral deposits of that region is
being conducted;

(b) if not, the reason therefor; and

(¢) whether Government propose to
order the feasibility study in the current
Plan period ?

THF  MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) @ () No.

15, 1971
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(b) Due to paucity of funds and
lack of adequate traffic justification,
construction of a railway line in Rewa-
Sidhi-Sahdol regions cannot be consicered
at present,

(¢) No.

Divisional Headquarters Office
at Rangiya

2219, SHR1 DHARNIDHAR DAS:
Will  the Minister of RAILWAYS be
pleased to state :

(a) Whether the technical feasibility
survey of the site for Divisional Head-
quarters at Rangiya on the Northeast
frontier Railway has been completed;

(b) if so, when the construction
work at the site will be started; and

(c) the probable time for completion
and inauguration of the Regional Head-
Quarters at Rangiya?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) The
Railways have accepted the Assam
Government’s prorosal  of a  joint
investigation by a technical committee
cons:sting of the respresentatives of the
State Government and the Railways for
selecting a suitable site after a thorough

study of all the relevant facltors. While
the Railways have nominated thetr
representative, the State Government

have wvet to do so, Investigation work
will be taken up as soon as the committee
is fully constituted.

(6) and (c). In view of the rerly to
part (a), it is not possible at this stage to
indicate the probable date of commence-
ment of construction work. For the
same reasons it is also not possible to say
when construction work will be completed
and the divisonal headquarters inangurated.
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Overbridge at Level Crossing in Kuppam
Tawn, Andhra Pradesh
(Southern Railway)

2220, SHR1 P. NARASIMHA REDDY:
Will the Minister of RAILWAYS be

pleased to state

(2) whether the proposal for providing
an overbridge at the level crossing in
Kuppam Town in Chittoor District in
Andhra Pradesh had been sanctioned; and

(b) if so, when it is likely to be
implemented ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA): (a) Proposal
to provide a road under bridge (and not
road over-bridge) near Kuppam at km.
250/14.15 in lieu of existing level crossing
at Km 250/14-15 on the Jolapettai-Bangalore
City s-ction has already been included
in the Railway's Works Programms for
1971-72.

(b) The detailed plans and estimates
are still 1o be finaliced;sanctioned in
consultation with the State Government.
When these are finalised sanctioned and the
State Government are also in a position
1o take up work on the approaches, the
Railway will execute th: work on the
hridge structure, so that thes: two works
are completed simultaneously,

Overbridge at level crossing in Chittor
Town, Andhra Pradesh
(Soutnern Railway)

2221, SHRI P. NARASIMHA
REDDY : Will the Minister of RAIL-
WAYS be pleased to state :

(1) whether the proposal to provide
an overbridge at the level crossing in
Chittor town in Andhra Pradesh has been
sanc iongd; and

() il so,
im lemented ?

when it is likely to be
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THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : (a) Yes.

(b) The State Government has recently
furnished a revised estimate for the
approaches. Accordingly, the estimate for
the Railway's portion of the work is being
revised. The Railway will take up the
work on bridge structure after the detailed
estimate is sanctioned and the Statle
Government are also in a position to take
up their portion of the work on the appro-
aches so that the bridge proper and the
approaches are completed simultaneously,

Observations on the performance of
Traftic and Movement Inspectors
(Western Railway)

2222, SHRI ONKAR LAL BERWA

SHRL CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased 1o state ;

(a) whether the Geperal Manager, of
Western Railway had made certain obser-
vation in rzgard 10 the performance of
Traflic Inspectors and Movement Tnspa-
ctors after his Inspection:

(b) whether these observations were
circulated by Divisiona! Superintendent
vide his letter No. T394/23-vol. 11, dated
the 18th December, 1970; and

(¢) whether Government propose to
lay on the Table of the House a copy of
the observations of the G:neral Manager,
Western  Railway as well us a copy of the
letter referred to in part (b) ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) to (c).
Information is baing collected and will he
Inid on the Table of the Sabha,
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i

LExpenditure incurred on Traffic
Inspectors and Movement
Inspectors

2223. SHR1 ONKAR LAL BERWA :

SHRI1 CITANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to state the total expenditure
incurred on Traffic Inspectors and Move-
ment Insrectors, separately, by wayv of pay
allowances including travelling allowancec
and other facilities enjoyed by them
(Zone-wise) during the wears 1969 and
1970 ?

THE MINISTER OF RAILWAYS
(SHRI 1HIANUMANTHAIYA) : Informa-
tion is being collected and will be laid on
the Table of the Sabha.

Officers of Transportation and Com-
mercial Departments-Inter
chargeable

SHR1 ONKAR LAL BERWA :

SHRI PRAVINSINGH
SOLANKI @

SHRT CHANDRIKA PRASAD :

2224,

Will the Minister
pleased to stute :

of RATLWAYS be

{n) whether Transportation and Com-
mercial ate the twin branches of Truflic
Departiment and the oflicers, class 1 and 11,
of one category can be placed in another;

(b) whether the employecs of the
Transporiation Branch ase only eligible for
posting as ‘Station Master™ so far on the
Railways; and

(c} if su. the reasons therefor ?

THE MINISTER  OF  RAILWAYS
(SHRI HANUMANTHAIYA) : (a) Yes.

JUNE 15, 1971
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(b) Yes.

(c) Station Masters are classified as
class TI1. Staff of this catepory are not
interchargeable as Station Masters have to
surervise both Transportation and Com-
mercial working. Only staff who have had
training and exrerience in both the bran-
ches are rosted as Station Masters.

A.R.C.'s observations regarding func-
tioning of commercial department
of Railways

2225, SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be
rleased to siate :

(a) whether the Administrative
Reforms Commission has made certain
observations in regard to the functioning
of the Commercial Department of the
Railways; and

(b) if so, the action taken by Govern-
ment on those observations ?

Thl: MINISIER OF _R:\ILWAYS
(SHR1T HANUMANTHAIYA) @ (a) Yes.

(D) The iccommendations we under
considerativn vl the Lovenment.

Thett aned Pi ferage of coctly Goods
on Novth Ea tern Ra Iway

SAMBILALL
RAILWAYS Qe

2220, SHRI ISHAQ
Will the Minister ol
Pleased 10 stale:

(a) whether Guards ol Lucknow

Divison of North-Uostern Railway  have
sent o number ol complaints  aeearding
thefts and pilferages  of  costy  goods

esrecially from the wagons loaded fiom
Arhibagh Railway Suation w Haldwant
and  ratnagar: inspne of the fact that
projer avmed escont of Ratlway Protection
Force accompaned the uain
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(b) whether the Railway Adminpistra-
tion has started harassing the guards
congerned ; and

(c) if so, the action taken Dby the
Administration on the complaints made
to the General Manager, WNorth-Eastern
Railway by a number of Guards in April,
1971 2

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA): (a) Yes,

(b) No.

(c) The complaints are being looked
into. The Railways administration is
already seived of the problem of running
train thefts and is taking nccessary sicps
to strengthen the securily arrangements,
particularly in the eflected sections,

Confirmation of Guards in Higher Grade
(South Eastern Railway)

2227. SHRI 1SHAQ
Will the Minister of
pleased to state :

SAMBHALI :
RAJLWAYS Dbe

(a) whether the Guards Grade ‘C’ of
Kharagpur Division ©of the South Fastern
Railway have Deen olficiating in higher
Grade i.c, ‘B for more than five years
against permancnt vacancies satisfactorily;

(b) whether under the
cmployee officiating in a  higher post
againsi permanent vacancy for more than
18 months sheuld be contirmed ;

rules, any

(¢} the reasuns why only Chakradh:r-
pur Adra and Kharagpur Divisions of the
South Eastern Railway are conductiug
suitability test while promoting  Guards
srade 'CT o ‘BT : and

(d) the rcasons Tor  not  conlirming
staff who me ofliciating in hicher grade
against rermancnt vacancies ?

JYAISTHA 25, 1893 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) to (d).
The information is being collected and
will be laid on the Table of the Sabha,

Assessment of work load and Staff
requircments of typists for
Ajmer Division (Wesifern
Railway)

2228, SIIR1 P. L. BARUPAL: Will

the Minister of RAILWAYS be pleased
1o state :

(1) the prescribed yardstick for the
Typists working on Railways according
to the Railway Finance Manual;

(b) the total strength of Typists
werking in Ajmer Division of Western
Railway as on 31st March, 1971;

(c) whether any Job-analysis for
assessing the workload of the Typists
workiog in Ajmer Division has ever been
carried out

within  the last three

years;
(d) if so, the total number of
additional posts of Typists justified

according 1o the workload and prescribed
yardstick; and

(c) the reasons for not making up the
deficiencies if any ?

THE MINISTER  OF RAILWAYS
(SHRI HANUMANTHAIYA) : (a) 500 to
600 lines per typist per day,

(b) 25,

(c) Yes, job analysis was conducted
i the Divisional office in May, 1909,
(d) 6 posts,

(e) lbe
on the  basis

addivopal  rosts
of  Yardstick

justitied
have not
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been provided as a measure of cecconomy
in administrative expenditure,

Increased workload for Tynists

in Ajmer Division
(Western Railwsy)

2229, SHRI P. L. BARUI'AL : Will
the Minister of RAILWAYS be pleased 1o
state

(a) whether there has been u ban on
the recruitment of Typists on Indian
Railways ;

(b) if so, the date on which the ban
was imposed and the reasons thercfore;

(c) the total number of deficiencies
in the strength of Typists in  Ajmer
Division of Western Railway, according
to the job analysis and Prescrited yard-
stick; and

(d) how the Increused work of
Typists is heing managed when there is a
ban on recruitment of the Typists ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA): (a) and (b).
There has been a ban on the creation of
L osts for all categeries of staff in offices
iucluding typists. For recruitment, prior
arpioval of the Railway Board is necessery
betore an indent is placed on the Raiiway
Service Commission,

(¢) und (d). Against total sirengsh of
15, there are \w0 vacancies and Six more
Josts are required according 10 the
yard-stick as a result of the job analysis.
lhe work is being managed by restricting
the typing work 1o the extent possible

and also by resosting to copying as far as
rrossible,

Payment of Honorariuin and overtime
to Typists of Railway Board and
Divisional Offices of
Western Ruilway

223u. SHRLI P. L. BARUPAL : Wil

the Minisier of RAILWAYS be vleasea to
sated .

JUNE, 15 1971
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(a) whethzr the Honorarium/Overtime
working has becn sanciioned from time
to time for the Typists working in Railway
Board’s offices and Divisional offices of
Western Railway ;

(b) if so. the total amount paid as
Honorarium/Overtime during  the years,
1968, 1959  and 1970 (monthwise)
separately for Railway Board and Divisio-
ral Offices of the’ Western Railways ;
and

(c) the reasons for the ravment of
Honorarium/Overtime to ke  Tyrists
working in the Railway Board's offices and
Divisional Ofices of the Western Railway ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTIAIYA) : (a) Yes.
There is no scrardte category of Typists

in the Railway Foards’ office.
Division Clerks in  the DBourd’s « filce
sttend also to typing work =ond they are
sNowed Fonorerivm/fovertime un the same
bisis as in the other Ministries of the
Government of India. The Typists in
the Divisional offices of the Western
Railway carn honorarium/overtime as per
rules applicable to the staff on the
railways.

The lower

zonal

(b) The required information is given
in the statements laid on the Table of the
Hovse, [Placed in Library. Sce¢ No,
LT—418171]

(c) Honorarium/Overtime is authorised
only when this is considered (o be necessary
in administrative interest.

Increase in the strength of Assistant
Booking Clerks ~t Quilon aad
Trivandrum (S_uthorn
Railway)

2231, SHRI PRAVINSINH
SOLANKI
SHRI CHANDRIKA 't ASAD ¢

Wil the Minister of RANWAYS fe
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pleased to state :°

(a) whether the number of Assistant
Booking Clerks available at Quilon and
Trivandrum Central Booking Oilices on
Southern Railway is inadeQuate 10 manage
the work in view of the increased ameni-
ties provided to the puassengers and conse-
quent increase in workload;

(b) whether any representation has
been received from the All India Railway
Commercial Cletks’ Association in this
respect; and

(c) if so, the action taken thercon and
further action proposed to be taken by
Government ?

THE MINISTER OF RAILWAYS
(SHR1I HANUMANTHAIYA) : (a) and
(c). The strength of Assistant Booking
Clerks at Quilon is adequate. The strength
of Assistant Bocking Clerks at Trivan-
drum Central is proyosed to be ‘increased
from 5 to 6.

(b) No.

Senior Commercial L lerks pevforming
duties as Enguiry-Cum-Resorvation
Clerk, Madras Division
(Southcrn Railway?

SHRI PRAVINSINII
SOLANKI

SHRI CHANDRIKA PRASAD :

2232,

Will the Minister of RALWAYS be
pleased to state :

(a) whether the Scnior Commercial
Clerks in Madias Division ol Southern
Railway are asked to work . EnQuiry-
cum-Reservation Clerk without actually
selecting them for such posts: and

(b) whether such action is ¢ indivect
reduction of Commercial Clerks posts, as

JYAISTHA 25, 1893 (SAKA)
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no substitutes are provided vice those who
are detailed to work as Enquiry-cum-
Reservation Clerks ? ’

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) ¢ (a) Some
Booking Clerks in scale Rs. 150-240 have
been posted to work at Booking-cum-
Reservation counters at Madras Egmore
station purely as a temporary measure
pending review of the cadre of Enquiry-
cum-Reservation Clerks in scale Rs. 150-
240 for creatioo of additional posts.

(b) An equal number of rosts of
Booking Clerks in scale Rs. 110-200 have
been created in lieu of rosts of Booking
Clerks in scale Rs, 150-240 who are being
utilised at Booking-cum-Reservation
counters. Therefore, there is no reduction
in the cadre of Commercial (Booking)
Clerks, '

Downgradation of the post of Chief
Booking Clerk at Guntakal
Station (Southern Railway)

2233, SHR1 PRAVINSINH SO-
LANKI : Will the Minister of RAIL-
WAYS be pleased to state :

(2) the total duily collection of Cash
at Guntakal Stavien of  Southern Railway
which the Chict Booking Cletk is to
handle:

(b) the total value of tickets under
his charge;

(c) the grade of that.post in 1964 ard
at present; and

(d} the reasun for the “u\\ngmdmiu‘n
of the alove 1057

THL MiNIS0I R Of NAILWAYS
(SHRU IIANUNMAS (YA 2 (a) About

Ls, 76857,

U‘)} About Rs, -iv jukhis,
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(c) The post was in the grade of
Rs. 250.380 in 1964 and now it is in the
grade of Rs. 205.280,

(d) The post was downgraded on the
basis of the worth of the charge and the
higher grade was allotied to another unit
in the Division.

Industrial survey of Bahraich
District (U.P.)

2234, SHRI B, R, SHUKLA : will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether a survey of industrial
potentialities was made some time back
in the District of Bahraich (U.P.) and if
so, what industries were suggested to be
sst up; and

(b) whether any action has been taken
by Government to set up any public
undertakings or to aid any private enter-
prise to industrialise the district ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : (a) and (b), Bauhraich is one
among the 35 hackward districts of U.P.
which are eligible for grant of conces-
sional finance from Finuncial Institutions
for starting industries, A techno-economic
survey of these backward districts has
also been undertaken by the State Direct-
orate of Industries in collaboration with
the Small Industries Service Institute and
different  Corporations of the  State,
namely, the U.P, Financial Corporation,
the U.P. State Industrial Corporation and
the U.P. Small Industries Corporation. A
Joint Team sponsored by the Industrial
Deovelopment Corporation of India,
Industrial Finance Corporation, Industrial
Credit and Investment Corporation of
india, Reserve Bank of India and the
Agricultural  Refinanee Corporation has
completed 0 survey of U.P. with a view o
identifying the industrial potentiality

JUNE, 15, 1971
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of the State. The survey report is under
preparation. 1In addition, 2 survey of this
district was made by the Small Industries
Service Institute, Kanpur, in January 1970
wherein certain suggestions in regard 10
small industries have been made. The U.P*.
Government and Small Industries Organi-
sation are engaged in locating prospective
entrepreneurs for the setting up of indus-
tries in Bahraich. The actual setting up
of industries in these districts would
mainly depend on the initative of the
entrepreneurs themselves and State agen-
cies engaged in promotion of industries.

Enrolment of Bangla Desh refugees in
the Voters List

2236, SHRI
the Minister of
pleased to state :

BIREN DUTTA : Will
LAW AND JUSTICE be

(a) whether a aumber of displaced
persons from Bangla Desh are being enlis-
ted in the voters lists in Tripura; and

(b) if so, the "steps Government pro-
pose 1o take 1o prevent this ?

THE MINISTER OF
T MINISTRY OF LAW AND JUS-
TICE (SHRI NITIRAJ SINGH CHAU-
DIARY) @ (a) No, Sir.

STATE IN

() Does not arise,

g IA fawiaigaq sataa & asds
afusifeal 1 fa3mi & J571 Jww

2237, & W, @A, Hew - FAT
tafas faw@ 951 97 qary 1w
Fr fi

(®) @9 37w fadwra g
F AaATE nifemfon a1 fadg
AT AL

T Ty
AT &
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(@) fagw da adt & wa &3
F W T aEag afosfai § @A
qar 9z 341 £, 2R fFq 2@ &1 AW
frm =% fradl mafa 3 fag & agh 333
Tzt z3iA fmg gaw &1 w1 Far qar
g 1% fager gzar &1 feqar sa@ gAv,

0T

(1) s fa¥a w72 @83 Saq
aftesar &1 fF GiaT aF =a™9 H @r
e ?

dranrfos fawwm wx@a § IC-HAT
(»it fag'sac waR) ;. (7) Afewfza
F1 JATd grAA; TAFT ITLAAT F AR
qT 3IAF F0T FRO STA 19 I, I
agaa @7 gfanifol t gam § oo
# @ F fFaraarn g o

(=) faza di aqt & fa3a (% ag
gfusrfont & ami =z ot #1 fzam
arar faagor A91 929 9T T@r Aar @ |
[aeqi@s & 7 f2ar war @y e
LT--419/71] sofastm  afafafa
oz Zorzoa fAa gw@a & faaaag
qe x4 wlgwfzal §1 31 af g
A% gru ag # af fagar gz &
T FY GIAT TI°T AN AT ETF HIT gAT
qZA qT @ Al A

() araFefaal &1 FAT FAT I -
41 & wrary qr g Ag fwar smar g
7 oy fyzer WA sty ardy gfuwifaa sy
AT w0 X q47 Ava A & etg Hgaa
AW AN AT R A vaT ¥ Tmr a §
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Production of Diesel Engines

2239, SHRI BISHWANATH ROY :
Will the Minister of RATILWAYS be plea-
sed to state whether the production of
rail diesel engines has improved to the
extent of meeting more external demands
of other countriess and il so, to what
extent ?

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) : The pro-
ducticn of diesel locomotives has not
reached a surplus stage, However external
demands of other countries ure consider-
ed within the existing capacitv keeping in
view the requirements of Indian Railways.

Electrification of Madras-Waltair
Line

2240, SHRI B. S. MURTHY : Wwill
the Minister of RATLWAYS be pleased to
state :

(a) when the work of electrification
on Madras-Waltair line was taken up and
the mileage covered; and

(b) how long will it take for complet-
ing the whole line ?

THE MINISTER OF RAILWAYS
(SHRI  HANUMANTHAIYA) : (1) Ele-
ctrification of Madias-Waltair line has
not so far been taken up. However, ele-
ctrification of Madras-Vijuyawada
section, which forms part of the Madras-
Waltair line, hos been included in the 4th
Plan.

(b} There is no proposal wet for
taking up electrification of the Waltair-
Vijayawada section,

Railway Bridse at Rajabmundrv
(South Central Railway)

2241, SHR1 B. 5. MURTHY : will
the Mipister of RAILWAYS be pleased
to state :

(a) when the construction of the
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second Railway bridge at Rajahmundry on
Godavery river was taken up;

(b) the progress achieved; and

(c) when the bridge is likely to ke
commissioned ?

THE MINISTER OF RAILWAYS
(SHRI ~ HANUMANTHAIYA) : (a)
August, 1964,

(b) The entire work on foundations
substructure has been completed. Steel
girders for eleven spans of 300 ft, and one
span of 150 ft. have been erected. Erec-
tion work of the remaining spans is in
progress.

(c) June, 1972,

New railway linie on South Central
Rai'way Zone during the Third
and Fourth Plan periods

2242, SHRI B.S. MURTHY : Will
the Minister of RAILWAYS be pleased to
state

(a) whether any traflic and economic
surveys were made on the South Central
Railway Zone for laying new lines during
the Third and Fourth Plan periods;

(b) if so, the outcome of these survey
reports; and

(c) what new lines are contemplated
in this Zone by the end of the Fourth
Plan ?

THE MINISTER OF RAILWAYS
(SHRT HMANUMANTHAIYA) (1) and
(b). Surveys or studies carried out for new
lines in the South Central Raiiway Zone,
i tie Third and Fourth Plan periods
are as under :
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(i) Bhadrachilam  Road-Kovvur

(B.G. 148 09 Kms)

i

A cost-cum.feasibility Study was
carried out in 1965.66. Since this revealed
that this line would not be financially
viable, this project was deferred. How-
ever, wiih a view to finding out the present
traffic prospects of this line, a reassess-
ment of the earlier feasibility study report
is pow in progress.

(ii) Secunderabad-Nadikude B.G.
line with the Conversion of the Guntur-

Macherla M.G. section into B.G.
(280.86 Kms).
Preliminary Engineering and Traffic

Surveys have recently (1969-70) been
carried out for this project and the survey
reports are, at present, under examination.
According to the survey reports, the
project may cost about Rs. 20.13 crores
(gross). A final decision regarding this
project will be taken after the examination

of the reports is completed from all
angles.
(¢) I'he detatls of new lines to be

token up in the Fourth Plan have not yet
been finalised, It is, therefore, not possi-
Die o say at this stage which lines, if any,
will Le taken up on the South  Cential
itailway.

Development of Jhatawae District
in Rajasthan,

2243, SHRI BR1J RAJ SINGH KOTAH:
Wwiil the Minister of INDUSIRIAL
DEVELOPMENT be pleasesd to state ©

{a) whether Government proposed to
develop industries in 20) spacial Districts
in Iadia owing to their backwardness ;
and

{h) if so, what plans arc being mude
fer Thalawar Dristiet in Rajasthan ?

THE DEPUTY MINISTER IN [HF
MINISTRY OF INPUSTRIAL DEVELOP-
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MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (k). Government havc selected
certain districts/areas, as per list laid on
Table of the House, for grant of
concessional finance from the f{irancial
institutions for starting industries there.
[Placed in Library. Sce No. LT—420(71)
Jhalawar in the Siate of Rajasthan is one
of the districts selected for the purpose.
The concessions and the facilities 1o be
allowed by the financial institutions will
help to accelerate the pace of industrial
development in these districts and it is
hoped that entrepreneurs would take full
benefit of the various concessions.

Bogie for 11 and 11 class passengers with
Feontiers Mail vunning between
Delli and Bombay

2244 RATMATA KRISHNA KUMARI—
JODHPUR : Will the Minister of
RAILWAYS Dbe pleased to state :

(a) whether in the Frontier Mail
running between Delhi and Bombay, only
one bogie is attached for II class and 111
class passengers;

(b) if so, the reasons therefor; and

(c) the steps taken to rrovide more

bogies for I class and 1II  class
passengers ?
THE MINISTER OF RAILWAYS

(SHRI HANUMANTHAIYA) (a): No,
there arc two T1II cluss sleeper coaches,
one ordinary 111 c¢lass coach, one
omposite 11T class-cum-luggage and
brakevan, one composite 1I[ class-cum-
postal van and one 1l class sleeper coach
in the composition of 3 Dnf4 Up Fronticr
Mail,

(b) and (c). Do not arise.

Salaries of the Judges

2245, RAIMATA KRISHUNA KUMARI—
JODHFUR : Will the Minister of LAW
AND JUSTICE be pleased to state @

(a) whether Government are aware
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that the inadequate salaries of the Judges
have tended to erode the status and
inderendence of the judiciary; ard

(b) if so, the steps Government
propcse to take 1o raise the salaries of the
Judges ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUSTICE
(SHR.I NITIRAJ SINGH CHAUDHARY):
(a) and (b). There is a feeling that the
salaries of Judges as provided in the
Counstitution are not attractive envugh in
the changed conditions and that ablc
members of the Bar are not willing to
accept Judgeship. It would however not
be correct to say that this has tended to
erode the status and inderendence of the
Judiciary. A rroposal was considered by
Governmant recently to raise the salaries
of the Judges of the High Courts and
Supreme Court by Rs, 500 - per month.
As the prorosal involved constitutional
amendment, the leaders of political
parties in Parlioment were consulted but
the consensus of opinion was not in
favour of raising the salaries of Judges.
The proposal had therefore to be dropped.

Aprpointment of Foreign Consu tants in
Private aad Public S:etor Projects,

220, STIRT K. O PANDLY @ Will
the Minster of INDUSTRIAL DEVELOP-
MENT be pleased to state -

(2) whether in scveral public and
private sectur projects,  consultants  of
foreign nationals have heen appoinied;

(b) whether several Indian
consultants have already oflered w
copsultan:v service tn such
cheaper bausit: and

firms
provice
sectors  on

() 1l so, the reaction ol Government

thereto 7

THY DEPUIY MINISTER IN - THE
MINISIRY OF INDUSTRTIAL DEVELOP-
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MENT (SHRI SIDDHESHWAR PRASAD)'.
(a) Yes, Sir.

(b) and (c) It is now the Govern-
ment's policy not to encourage foreign
consultancy services in industries where
the requisite consultancy services arc
indigenously available. Foreign consulta-
ncy services have been permitted only
in those fields where ecither such services
arc not indigenously available or where
services available are not considered
adequate. However, even where foreign
consultancy is permitted, a condition is
now being stipulated that Indian consultants
should also be associated from the very
beginning and, as a rule, be the prime
agency employed for consultancy.

Production of Paper

2247, SHRI1 YAINIK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the ad-lioc Commitiee on
parer has made any rccommendations 1o
Government after considerating the repre-
sentation of the Fedration of Publishers
and Booksellers regarding the rising prices
of ropular varities of paper ;

(b) whether Government have urged
the paper industry to adherc to the 1968
pattern of production of parer biascd in
favour o lighter poper;

(¢) whether any licences huve been
issucd to any company with the condition
1o usc new capacity exclusively for pro-
ducing white paper ;

(d) whether any crash programme for
production of one lakh ton of white paper
has been implemented; and

(c) the vesult of the measures taken

v Govarnment ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Yes, Sir.

(¢) 1n the letters of intent issued for
setting up of new units and for expansion
of cuapacity of the existing units, it has
been stipulated that a certain percentage
of the production shall be specifically
earmarked for Jow-grammage writing and
printing paper,

(d) and (e). The crash programme is
under implementation. Letters of intents
and capital goods clearance have been
issued in the majority of cases, Remain-
ing 2re in different stages of examination,
It is expected that crash programme when
fully implemsnted will, to a certain
extent, reciieve Lthe shortage of  white
printing and writing paper.

I'ormation of a Coconut-hised indus-
trial complex

2245, SHRTI MADHURYYA HALDAR :
will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state

(v) whether Government plans to foim
a coconut-based industrial complex with
an attached coconut larm; and

(b) if so, the yarticulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT {SHR1 SINDDIESHWAR
PRASAD) : (a) and (b). There is no
coconut-based industrinl complex under
considaration ot nresent.

Coentrally  sponswel and subsidised
schemvs taken up in Biipur Distiict

b SHRL B b CHHOUIDTEART

JYALSTHA 23, 1e95 (Y 1N A)

Written Anawers 178
Will the Minister of IRRIGATICN AND
POWLR Le pleased to siate :

(a) whether Bijapur district has been
declared as a backward district;

Centrally
taken

(b) if so, what are the
sronsored and subsidised schemes
up in the said area;

(c) the anount so far invested and
yiclds on such investments ;

(d) whether any of the rural instructing
schemes recenlty sanctioned to  Mysore
State is propused to be located in Bijapur;
and

(¢) whether any of the rural industries
alloticd for Mysore State is prorosed to
be lucated in Bijapur ?

THE DLEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRIT B, N. KUREECL): (a)
Yes. Bijapur is ove of the districts selected
for the Rural works projects in drought
rrone areas programme of the Ministry
of Agriculture; and also under the
programme for concessional finance from
the finuncial institutions.

(b) and (c). One Rural Works Pioject
and one Pilot Project for dry land farming
have been sanctioned by the Minisury of
Apticulture.

{\'J) and (¢}, The Ministry of Industrial
Development hitve indicated that there i
at present no proposal to have o rural
industries project in Bijapur distiict,

A & §q@d I & fqe q
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Inclusion of rural areas inhabited by Harijans
in rural Elcctrification scheme

2251. SHRI DEVINDER SI~GH
GARCHA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Cen'ral Government have
ashed the State Government to irclude
village areas inhabited by Harijans in
their Rural Electrification scheme;

(bh) the number of villages inhabited
by Hurijons in Punjub which cuill remain
10 be clectrified; and
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(c) the time Government will take to
rrovide electricity to all the wvillages in
Punjab which are inhabited by Harijans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to
(c). The emphasis in rural electrification
schemes is on the energisation of pumpsets
for agricultural production; village electrifi-
cation is an incidental part of this program-
me, Priority is, therefore, given to electrifi-
cation of villages with rpotential for
energisation of irrigation pumpssts. 1t
has been resolved by the Fifth Conference
of Chairmen of State Electricity Boards
held in May, 1971, the schemes for electri-
fication of such villages should also provide
street lighting in localities inhabited by
Harijans. Qut of a total of 11,947 villages
in Punjab, 6132 have been electrified as
on 31.3.1971, 1n these villages electrifica-
tion facilities are available to all sections
of the community including harijans,
By the end of the Fourth Plan, 9600
villages would be electrified in the State.
The time taken for the electiification of
all the villages in Punjab and the provision
of street lighting facilities to all Harijan
localties would, inter alia, depend upon
the resources available for rural electrifica-
tion in the subsequent Plans.

12.12 hrs,

CALLING ATTENTION TO MATTER OI°
URGENT PUBLIC IMPORTANCE

FURTHER INCREASE IN DEARNESS
ALLOWANCE OF CENTRAL
GOVERNMENT EMPLOYEES

SHRI 8. M. BANERIEE (Kanpur): 1
call the autenticn of the Minister of
Finance to the followirg matter of urgemt
rublic importance and 1 request that he
may make o statement thereon

“The rept.rted 10-Point rive in Cost of
Living Index justifying further increase
o Dearness Allowan-e  of

Central
Guvernment employees
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHKI
K. R, GANESH). The Dearness Allow-
ance Commission headed by Dr. P. B.
Gajendragadkar had given a formula
for rsgulating Dearness Allowance
admissible to Central Government em-
plovees, according to which increase in
additional Dearness Allowance were o be
made with reference to every ten-point
rise in the twelve-monthly average of the
A1l India Working Class Consumer Price
Index. The last increase in Dearness
Allowance, according to this formula, was
given with effect from 1st September, 1968,
when the 12-monthly average of the Index
reached 215. Under the formula, the next
increase in the rates of dearness allowance
would have become due on the 12-monthly
avarage of the Cost Index reaching 225,
The Gajendragadkar Commission had
recommended that their recommendations
should remain in force until the exriry of
two vears from the date of their accep-
tance or until the twelve-monthly average
of tbe Index reached 245, whichever was
ewrlier, On the expiry of that period,
Government was 10 undertake revision of
pay scales. The two vear period specified
by the Commission expired in September,
1964 and during this period, the 12-
monthly average of the Index was less
than 225,

As the Hon'ble Members are aware,
the Third I'uy Commission was set upin
April, 1970 to enquire into wnd make
recommendations, infer afia, on the
principles which should vovern the struc-
ture of emolunients and the conditions of
service of Central Governmel t emplovees,
The Commission were specifically requesi-
ed to make recommendations for the grant
of interim relief in the event of the need
for consideration of such relief arising
during the course oOf their deliberations.
The Commissicn submitted an Interim
Report in September, 1970, re ommending
the grant of interim reliefl v nging from

Rs. 15 to Rs. 45 for pay ranges upto
Rs. 1,250/~ with effect trom Ist March,
1970,  These recommendations lune heen

accepted and implemented, 1he rutes of
interim relief recommended by the Com-

mission take into account higher levels of
neutralisation of the increase in the cost
of living compared 1o the previous bodies
that had examined the dquestion of dear-
ness allowance for Central Government
employees.

In this connection, the following
observations of the Third Pay Commission
in their Interim Report are worth
noting :(—

“We are accordirgly not suggesting
any automatic changes with the price
level in the Quantum of interim relief
we are recommending for the duration
of our work. 1f, however, the price
situation remiains intractable despite all
the measures the Government may
take, a review may be called for when
the 12-monthly average of the Index
reaches 228, We have not counsidered
it advisable at this stage to derart from
the existing practice of making adjust-
ments in the dearness allowance only
when the 12-monthly average of the
index rises by 10 points™,

1t will, therefore, be appreciated that in-
terim relief already given to the employees
covers the cost of living upto the 12-
monthly average index figure of 218 and
that a further review is to be made only
when it reaches 228, The Pay Commission
to whom the matter was specifically
referred have confirmed this reading of
their recommendation. 1n the circum-
star.ces, there 1s no occasion for a review
of the dearness allowance until the 12-
monthly average of the Cost [odex reaches
228, ‘The 12-monthly average for the
period ended April, 1971 is only 225,83,

SHRI S. M. BANERJEE: 1 am surpris-
ed that the hon. Minister has duoted a para
from the interim icport submitted by the
commission while conveniently omitting
the other part which I skall Quote. He has
gquoted the portion which says:

“H, however, the price situation
remains intractable daspite all  the
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measutes the Government may take, a
review may be called for when the
12=monthly averange of the index rea-
ches 228",

Tn para 26 of their interim report the com-
mission have observed :

“In view of what has been stated ear-
lier we feel that it would be inap-
propriate 10 treat the interim relief  we
have recommended as though it was

dearness allowance as the two concepts
differ.”

The Commission was not asked to give
uny report on the dearness allowance. It
was made abundantly clear that the inte-
rim relief which they recommended had
nothing to do with dearness allowance and
that when there is n ten point rise the
dearness allowanse should be paid. That
is the recommendation. The Government
entered into an agreement with the emplo.
yees that the dearness allowance would be
paid at the rates specified Dby the

Gujerndragadkar commission, whenever
there is a rise ol ten points on the
12 monthly average. CGovernment is now

delaying payment of additional dearness
allowinc: on the plea that it has reached
only 23583, The Government is mixing
up the dquestion of interim relief with
the question of dearness allowance 1In
para 25 of their report after discussing
the various recommendations of difTerent
commissions on  dearness allowance the
ray commission concludes :

“In view of what has been stated ear-
lier we think it would be inappropriate
to treat the interim reliel we have
recommended as thouph 1t was dear-

ness allowance as the two concepts
difter,”

1 have

quoted this once hefore. It iy
clenr

that the commission has apecifically
stated thit dearness allowance is noet to be
connected in any way with the interim
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relief. While stating thata rteview of the
interim relief would be called for only
when the average of the index reaches
228, they also sav ! we have not counsi-
dered it advisable at this stage to depart
from the existing practice of making
adjustments in the dearness allowance
only when the 12-monthly average of the
index rises by ten points. By no stretch
of imagination have the commission sugg-
ested that there should be a departure from
the old practice. \What was the old
practice? Tt was the recommendation of
Gajendragadkar Commission and the Das
Commission, The Commission has oot
come in the way ol any increase in the
dearness allowance. The Government
found that they were unahle to hold the .
price line and they miserably failed to
hold the line and prices have risen far be-
yond expectation and the Gojendragadkar
formula of ten rpoints average came 10
225. The Central Government employees
legitimately and genuinely became entitled
to a dearness allownnce rise, DBut the
Government then came with the sentence
that the Commission has recommended
228. The Commission has no business
to recommend it. They have clearly
stated that these ure two different con-
cejts. 1 do not know why this matter
was referred tn the Commission. in stead
of referring it to somebady who could be
impartial in the matler.

My submission,
would bhe seen that
a sepurate element which should be con-
sidered as wn advance payment, and the
dearness allowance is ziven on the cxisting
apreement,

therefore, is this. It
the interim relief is

MR, SPEAKFR :
time is vp.

The Hon-Member's

SHR1 S M. BANFRIFE :

Sir. it isa
very important matter,

MR, SPEAKER :
is why T atlowed it

[ know it aned that

SHRI 8 M, BANERIEL . Sir, ot is

only myselt and Dr. Ranen Sen who are
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taking it up now. The other two are not
present. So, I request you to give me two
or three minutes more.

MR. SPEAKER : You may take as
much time as you like, But put in the
shape of a question ; do not make it a
long speech.

SHR1 5. M. BANERJEE : Yes, Sir.
My question is simple. 1 would like to
know f{rom the Hon.iMinister whether it
isa fact that this interim relief has any-
thing to do with dearness allowance. 1In
the WNational Council of the Joint Con-
sultative Machinery, at its meeting
held on the 4th und Sth June, 1971
the Chairman of the Council, who is
the Cabinet Secretury, who was presiding
over the meeting held on the 4th and Sth
June, 1971, after hearing the arguments of
the stalt, the representatives of the Central
Government employees and the ofticials—
both sides-—agreed to give a ruling on the
interpretation. The subject, therefore, is
still under the consideration of the Govern-
ment. In the JCM, when the matter was
sub.-judice, when ihe Cabinet Secretary
has agreed to give a ruling on the inter-
pretation whether this should be on 225
or on 228, when the decision is awaited, is
it fair on the part of the Government
when in both the Houses. they came ont
with the old argument that unless it reaches
228, nothing is going to happen. 1t had
already reached 225. The Chairman had
agreed to give a ruling at the earliest, and
the same is binding on both the sides. The
staff would abide by the ruling, because the
Chairman of the JCM Council is the Cabi-
net Secretary.

So, 1T would request the hon, Minister
to kindly tell us, in view of what T haye
quoted hoth from the interim report of
the Commission and the deliberations of
the JOM, whether he is going to reconsi-
der the entire decision, sit and discuss
with the emplos ces and see that the  dear-
ness allowance on the basis of 225 is paid.
I am not trying to threnten the hon,

Minister, but then the Central Government
employees are very sore about it, that
their legitimate due is being denied to
them. 1 can understand the Government
coming forward and saying ‘We have
no nioney to pay you, Your demand' is
justified, but we have no money to pay.”
That, | can understand,,,,

o faufa faw (Wagdl) @ nvaw
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MR. SPEAKER : 1 have already told
you that you can ask a Question, or a
clarification, But you are extending 1t to

arewular debate (Interruption)

SHRI S.M. BANFRIJEE :
my last question,
within a minute.

1 am putting
Let me finish it Sir,

heing done
employees.

This is o grave injustice
to the central Government
They have been deprived ol their legiti=
mate due @ 1 vant to know whether the
Government is going to reconsider the
entite issue and sit with the Central
Government employees and have an open
tlk  with them and not set their face
agaiost it on the ground that the Pay
Commission has recommended 228. The
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Pay Commission has not recommended 228,
This is an absolutely wrong recommenda=
tion, which is not binding -on the em-
ployees.

SHRI K. R. GANESH : T am consious
of the fact that this is a very mejor pro-
blem agitating the minds of the employees,
and 1 would request Mr. Banerjee 1o bear
with me, Firstly, there is some difference
in the interpretation, There is no question
of not giving an increase in DA when
there is a ten point increase in the cost
of living index. But the question is at
what index this has to be given. The only
difference between the staff and govern-
ment is this the staff feals that
should be given at 10 poiots above 215,
but the Government's conlention which
has also been accepted by the Pay
Commission is, it should be given at
10 points above 218, which would mean
when the cost of livinf goes up by 10

points from 218 to 228, This s
the crux of 1the matter, If this is
not the corniect position, honour-

able trade union members from all sides
of the House, who are very powerful,
have got tremendous chennels to discucs
this matter with the Government. But
when a calling attention is admitted here,
Government has to state its position.

He has referred to parn 26 of the Pay
Commission’s interim rerort. A distinc-
tion is sought to be made between interim
relief and DA, 1 would request him to
read it again, Tt refers to the Question
of linking this allowance, whether you
call it interim relief or DA, with pensionary
and other benefits. 1t does not argue
that the Pay Commission has come to
the conclusion that interim relief s
something different from DA I have
tead it very carefully. I knew 1 haveto
answer Mr Buanerjee's Quesiion., When
the representative of the Central Govern-
ment employces came to me, I got this
and | also got the other connected papers
and read them. [ am speaking, not with
authoiity, but with some conviction after
having gone into it thoroughly.
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If you take the raference that the
Government made to the Pay Commission
jara < says :

“In case, in view of increase in cost
of living, the need for consideration
of relief of an interim character arises
during the course of the deliberations
of the commission, the commission
may consider the demand for relief of
an interin character and send a rerort
thereon. In the event of the
commission recommending any interim
relief, the date from which the relief
should take effect will be indicated by
the commission.”

S0, the reference indicated that in the
interim period, if the cost of living irdex
goes up, relief of an interim character mzay
be recommended by the commission.
After the Gajercdragidkar Comn.ission
report was implemented, when thke tvo-
vear reriod had elalsed, rovernment set
up a Pay Commission. Having set up
the Pay Commission, which has to ¢o
into the entire siwructure of the fay,
emoluments, allowances, pension, gratuity
and other fringe benefits to the employees;
because the cost of living was going up,
Government thought that rending the
finalisation of the report relief of an
interim character was called for; 1T am
not using the term ‘interim relief” but

relief of an interim character, It may
include increased allowances or other
benefits apd various other things, 1t may

be that when recommendations of the
Pay Commission are finalised they may
recommend that a rart of the dearne:ss
allowance should be included as part of
pay because the whole structure of the
pay and allowances of the Central
Government employees has got io te gone
into by the Pay Commission., ‘Therefore,
in the context of the increase in the cost
of living it was felt thst relief of an
interim character was called fcr, which
the Pay Commission gave and thie Goverti-
ment accepted it, Now the Pay Commission
itself has conceded that it may be thut
even  after  the reliel bas been given,
befoie 1t finalises 1ts recommendations,
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ihe price rosition mav become intracta.-
ble and another relief may be called
for. At what roint this relief is called
for is indicated by the Pay Commission,
They say that whenever there is a rise by
ten points relief is called for which,
according to the Pay Commission, which
they have confirmed, will be 228. That is
the exuact position which the government
takes. 1 do rot think there is any
difference of opinion on that, The Pay
Commission themselves have stated that
till they finalise their recommendations,
till they come to the conclusions on the
criteria {or dearness allowance, the
quantum of dearness allowance, whether
it should be based on the Das Commission
Report or the Gajendragaidkar Commission
Report or it skould be based on other
considerations, because the ecmployees’
federations have demanded various other
things like need-based minimum wage and
so on which the earlier Pay Commissions
had not taken into account, they said
that till they finalise their recommedation
they do not wish to depart from the
rractice of relief after ten point increase
which was given by th: Gajendragadkar
and uther Commissicns,

SHRI A. P, SHARMA : (Buxar) How
long is the Pay Commiss.on going to tuke
to giva its rerort ? How long the employees
have to wait? He has not made that
clear.

SHRI S. M. BANERIJEE : Sir, he has
not answered my last Question. The
entire matter has been referred to the
Cabinet Secretary, who is the Chairman
of the JUM. He has heard both sides and
he has reserved his interpretion which he
will give at the earliest opportunity. What
is the reaction of government to that ?

DR. RANEN SEN (Barasat) : It is
quite evident from the statement of the
hon. Minister that he IS standing on
prestige.  Because, in 1S slatement Le
has conceded that the index figure for
April 1971 wax 22583 which means nearly
276, 1tis alse known o the Minister
that in the computation of the cost of
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living index a number of difficulties arise
in regard to the price of m~terials on
which the computation is made. The
Minister is also aware that in Bombay the
workers were deprived of crores of rupees
because of the rpeculiar way in which the
computation of the cost of living index
was made. Later on, it was corrected as
a result of which ‘the workers got back
crores of rupees,

In regard to the computation of the
cost of living index also, it would be
admitted by the Minister himself, that
there may be a little mistake also. Now,
we have reached 226 in April 1971, accord-
ing to his statement, and it is Lknown that
after this Budget, these two jpoints must
have been covered. As slated by Shri
S. M. Banerjce in his last question, which
has not Leen answered, the Cabinet
Sccretary has himsell admitted that there
is some relevance in the arguments raised
by the employees in the JCM. Therefore,
simply on the question of two roints in
Arpril 1971, is it advisable for the Govern-
ment to pick up a quarrel with the
cmployees, knowing fully well that in the
mean time, after the Budget has been
presented, at least therc has been a rise of
more than two points in the cost of living
index 7 Therefore, | would request the
Minister to consider this point and make
a statement here on thesc particular two
points,

SHRI K. R. GANESH : 1 think, I
have covered most of the. points that the
hon, Member has raised. There is no
question of standing on prestige. 1t is a
question of difference in interpretation
1 do not think the Government is going
to stand on this Question on prestige.
There is no Question about it. It isa
clearcut position. The Government will
be committed 10 an increase in dearness
allowance when the 12-monthly average
of the cost of living index goes to 228,
The only difference between the Govern.
ment and the employces i~ whether 1t
should be at 225 or at 228,

SHR1 A, . SHARMA :
puint needs atbitration,

Even this
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SHRI K, R. GANESH: As to the
point raised by the Fon. Member atout
the increase as a rcsult of the Budget, |
wish to submit that till April the cost of
living index has been steady at 22
Because of factors that the hon.
member has mentioned and others factors
that usually go into it, in the next few
months probably the cost of living index
may undergo a change, But the fact
remains that the cost of living index,
right from January, has been steady at 224,

1 have stated the position of Govern-
ment in relation to the demand for increase
of dearncss allowance. As 1 submitted
earlier, a verv semior Member is raising
this point and 1 think he has so many
other channels to discuss this problem.

SHRI A. P. SHARMA : The channel
is only up to the Cabinet Secretary, not
up to your Cabinet.

SHRI K. R. GANESH: When you
commit the Government to reply o a
calling-attention potice, this is bound to
be the reply. ] have stated the position,

SHRI S, M, BANERIJEE @ Sir, I rise
on a point of order. In reply to the
calling-attention, the last gentence of the
hon. Minister was, “‘If you want a reply
to the calling-attention notice, the reply
would he like this.” This is actually an
insult (o the entire House.

SHRI P, K, DLO (Kalahandi) @ lle
should withdraw it,

MR. SPEAKER : He is very much
correct. It is pot a roint of order.

1 have all
e is a

SHRI 5. M. BANERIEE :
the respect for Shri Garnesh.
very good friend of mine.

MR. SPEAKER : If you go 0p syeak-
ing without my permission. nothing will
go on record,
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SHRI S, M. BANERJEE : The samc
question has been asked by iwo Members
and the Minister does not reply to it.

MR. SPEAKER : The Minister says
that in his position as a Minister, be has
to take up certain positions. But during
negotiations, something else may come
out. So far as thec rosition of Govern=-
ment is concerned, be has stated like that.
Why don"t you appreciate it ?

DR. RANEN SEN": The Ilast roint
that T had raised and which was also
raised by my hcn, friend, Shri S. M.
Banerjee, was not answered, Since the

Cabinet Secretary if seized with the matter,
will the Government relent 1o a Dbetter
position or will they stick to that ?

1f he
cannot

MR. SPEAKER : [ asked him.
is not in a positien Lo answer, |
force him.

SHRI K. R. GANESH : 1 will answer
it. 1 was trying to answer it. Let mec in
all Lumility submit to vou that [ was try-
ing 10 sec that you do not commit me to
this.  This is the position of the Govern-
ment at the highest level,

SHRI S. M. BANERIJEE: We will sec
that the JCM is not sabotaged like that.
We will see that nobody atlends the
J.C.M. The JC.M. cannot become g
tool in the hands of the ladira Gandhi
Government,

MR. SPLAKLR ;
laid.

The paters to bhe

SHRT JYOTIRMOY BOSU : (Dia-
mond Harbour) : 1 want to draw the
attention of the House to the strike of the
J.K. Rayon, Kanpur,, ..,

SHRI SPEAKER : not allow=

ing,

1 am

MR. JYOTIRMOY BOSU : The U.P.
Government is illegally trying (o suppress
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it by taking regressive measures. The
Lobour Minister, Mr., Khadilkar should
intervenc in the matter.

MR. SPEAKER : 1 am not allowing

SHRI1 S.M. BANERJEE :
the Labour Minister
of 1.LK, Rayon ?

Why can't
intervene in the case

MR. SPEAKER :
laid.

The papers to be

SHRI VIKRAM CHAND MAHAJAN:
Yesterday, we had raised a matter relating
to the dissolution of the Punjab Assemibly,
What aboul that?

MR. SPEAKER : 1 said, “later on"
which does not mean today.

SHRI VIKRAM CHAND MAHAJAN:

At least you convey our feelings that the
Governor should be recalled,

MR. SPEAKER : May I request you
1o sit down. You are a lanver yourself,
Yesterday, you wanted (o ask sumething
about tle dissolution of the Punjab
Assembly. The Prime Minister was here
I will lok into it.  But if you want 10
go into the dquestion of recalling the
Governor or anything like that, that will
smount to discussing  the conduct of the
Governor  which is not permissible under
the rule.

SHRIIN, K, SHARMA (Dausa) : You

allow us an ofrortunity 1o have a  dis.
cussion.
MR, SPYAKIR ¢ You will lave an

O T artunity,

This is an
should be

SHR1 N. K,
important  issue.
fixed for that.

SHARMA @
The time

Arrest of Members 194

MR. SPEAKER :
portant,

Everything is ime.

SHRI N K. SHARMA
important.

This is more

12.43 hrs.

PAPER LAID ON THE TABLE
NOTIFICATION RE MARKET

LOAN FLOATED BY CENTRAL
GOVERNMENT 1IN 1971-72

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI K. R:
GANESH) : 1 beg to lay on the Table a
copy of Notification No. F-5(4)-W &
M/[71 published in Gazette of India
dated the 14th June, 1571 regarding Market
Loan floated by the Central Government
in 1971-72, [Placed in Library. See No.
LT-411/71)

ARREST OF MEMBERS

MR, SPEAKER : 1 have to inform
1Ihe House that 1 have received the follow-
Mg messige dated the 14th June, 197]

from the Sub-Divisional Magistrate, New
Delhi :(—

"1 have the honour to inform you that
the following three Members of [ ok
Sabha  have been  arrested today at
about 2-15 pim. between Ruj Path Rali
Marg crossing and Vijay Chowck, New
pell1i by police of p.g. Puni:;mcnt
S‘trc‘l.-t, uwitder Section (8% 1. C. vide
I:.l.l{. No, 950 dated 14.6.71 for viola-
tion of prohibitory orders Irromulgated
by the Additiona District Magistrate
(St!lllh) Delhi, They are being reman-
ded to Juil custody today ard will be
1reduced befure Judicial Magistrate st
Class, tomoriow - —

Lo SEri Hukam by nd kachwai ;
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[Mr. Speeker]
2. Shri Gyaneshwar Yadav ; and

3. Shrimati Shakuntla Nair.”

SHRI K. MANOHARAN (Madgas
North) : Are they safe under police
custody ?

MR, SPEAKER :
be out of it now.

[ think they must

12.45 hrs.

MOTION RE: CONSTITUTION
OF JOINT COMMITTEE ON
OFFICES OF PROFIT

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHIRI NITIRAJ SINGH CHAUDHARY):
Sir, 1 beg to move :

““That a Joint Committee of the House
to be called the Joint Committes on
Offices of Profit be constituted con-
sisting of fifteen members, ten from
this House and five from the Raujya
Sabha, who shall be eleclted from
amongst members of each House ac-
cording to the principle of propor.
tional representation by means of the
single trunsferable vote ;

That the functions of the Joint Com-
mittee shall be—

(i) 'ocxamine th: composition and
sheracter of o) existing ‘com-
mittees” and ali ‘committees’ that
may hercafter he  constituted,
membership of which muay  dis-
aualify o person for being chosen
as and for bheing, @ member of
either House of Parlinment under
art elg 102 of the Constitation ;
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(ii) to recommend in relation to the
‘committees’ examined by it what
offices should disqualify and what
oflices should not disqualify ;

(ii}) 1o scrutinise from time to time
the Schedule to the Parliament
(Prevention of Disqualification)
Act, 1959, and to recommend any
amendments in the said Schedule,
whether by way of addition, omis-
sion or osherwise |

That the Joint Committee shall from
time to time, report to both Houses of
Parliament in respect of all or any of the
aforesaid matters ;

That the members of the Joint Com-
mittee shall hold office for the duration of
the present Lok Sabha ;

That in order to coastitute a sitting
of the Joint Com:ittee, the quorum shall
be one-third of the total number of mem-
bers of the Committee;

That in other respects, the Ru'es of
Procedure of this House relating to
Pariiamentary Committees will apply with
such variations and modifications as the
Speaker may make ; and

That this House recomimends to the
Rajya Sabha that the Rajya Sobha do join
in the said Joint Committee and 1o com-
municate to this ©iouse the names of

members to be appointed by the Rajya
Sabha to the Joint Committee.”

MR. SPEAKER : The Motion is before
the House.

SHR1 N, SREEKANTAN NAIR
(Quilon): In this connection 1 want to
bring to the urgent notice of this House that
tive functioring of the Joint C ommitiee on
Offices of Profit had been too technical
and retrersressive. It Was such an inter-
pretation of Av'. 102 by the Flecticn Com.
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mission that compelled the Parliamer1 10
epact the Parliament (Prevention of Dis-
qualification) Act, 1959,

The Joint Committee had not been
adopting the principles incoipolated in the
Act of 1959, While the membeiship of
Board of Directors of the Air India and
the State Trading Corporation of India and
several other very important companies in
the public sector have been taken out of
the ambit of the offices of Profit by the
Act of 1959 and its Schedule, the Coir
Corporation of Kerala (another public
sector undertaking of the Kerala Govern-
ment and many other similar State-owned
companies were dubbed as offices of profit
by the Joint Committee,

Therefore, Sir, if you do not give a
specific directive that the principles
adopied in enacting the PYarliament (Pre-
vention of Disqualification) Act 1959,
should te followed by this Committee, it
becomes a very diflicult process for the
Parliament to throw out recommendations
made by a Joint Committee of both the
Houses of Parliament, becuuse o Joint
Committee is a miniature Patlanent,

MR. SPEAKER :
your sugeestion,
them.

You have made
It will be conveved tn
Now, the question is :

“That a Joint Committec ¢ f the Houses
te be called the Joirt ( cn.miiitee un
Offices of Prefit be constituted contis-
ting of filteen members, ten from this
House and five from the Rajya Sabha,
who shall be elected from amongst
members of each House uccording to
the rprinciple of propcitional repre-
sentation by means of the single trans.
ferable vote ;

‘That the fuuctions of the Joint Come
mittee shall be—

(i) to cxamine the con rosition and
character of all exi:ting com-
mittees’ aod all ‘committees’ that

Profit

may hereafter be constituted,
membership of which may disqua-
lify a person for being chosen as,
and for being, a member of either
House of Parliament under article
102 of the Constitution ;

(ii)) to recommend in relation to the
‘committees’ examined by it what
offices should disqualify and what
offices shonld not disqualify ;

(iii) 1o scrutinise from time to time the

Schedule to the Parliament
(Prevention of Disqualification)
Act, 1959, and to recommend any
amendments in the said Schedule,
whether by way of addition,
omission or otherwise ;

That the Joiut Coummittee shall, from
time to time, report to toth Houses of
Parliament in respect of all or any of the
aforesaid matters ;

That the members of the Joint Com-
mittee shall hold office for the duraxion of
the present Lok Sabha ;

That in order 10 ccnstitute a sitting of
tbe Joint Committee, the qQuorum shall be
one-third of the total number of members
of the Committee ;

That in other respccts, the Rules of
prececure of this House relating to Parlia-
merlaly Committees will apply with such
variations and modifications as the Speaker
may muke ; and

That this House recomnends to the
Rajya Sabha that the Rajya Subha do join
in the said Joint Committee and to com-
municate to this ouse il'e names of
members (o0 be arpomnied by the Rajya
Sabha to the ioint Conmmittee.

Vhe crotion was adspred
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12.49 hrs,

DEMANDS FOR GRANTS (RATLWAYS)
1971.712—Contd.

MR. SPEAKER : Now we will take
up the discussion on the Demands for
Grants for Railways. Shri N. K. Sharma
was un his legs.

SHRI S. M. BANFRJEE (Kanpur) :
When is the Minister likely to reply ?

MR. SPEAKER : How
does the hon Minister want ?

much tine

THE MINISTER OF RAILWAYS
(SHRT HANUMANTHAIYA) * About an
hour.

MR, SPEAKER : The balance time is
35 minutes. You want one hour. So
about one and a half hours still for dis-
cussion to be utilised by the Members. So
near about 3,30 he will reply.

Mr. Nawal Kishore Sharma.

Al Aas fEmr oAt (ar) - gersr
AT, & 571 %3 wroar 05 213 571 9)7
214 =zza 79 W a3 3mg ¥ nfag)
feor a5t faaqa wedt 3 1 2@ & fac 3oy
wd 7w 33T W7 7z 2F fr AU Fl
AT A afig Aw F oA whys A faar
fwar &%, 3981 TXONAT FT qIAAT T FTAT
Tz

TH & AA-MT | YAF AAY o ay
s A AlA mifzat wagr ¥ qad) 8,
4 339 JAF 0AFAF, 7 0T ST & Tr3y
/FAY, 2AF arstaw &1 Fve faamr
g £ 1 ag @AY nifyat sagr & ary-
WA 92 F weAT ¥ A9 & §I97 )y
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feeslt & A= W samEr s=ar g fw
T &A1 mfgai &) aizfmm et g0 faad
Ty 1 Afuxn gfaar g @%@
Al 2@y @I A AwaAr gz9 F1 wfwar
WY @Y S, #ifE vw fY "9F & gean
dla mfgai g1 w29z &, @ Ff=za 2,
fagaar F1% wAa7 951 v@ar 21 2@ 9%
q=Y walaw F1 Awe AT A4 JUfET )
a3 mfzai sarar qwa § 7797 F FAAq
T MY A L | T W@ ¥ 919 FT
A 27 wrferi &1 gy ga=ar Trfg |

T 4Tz & IAF HAY A FT EQA
g% g Fr a1 f7asd § IR s
famrar atgar | 3a% frwrr § g8 A=qr-
9% &1 FLA 3 1 37 meamEl A gfaam
&1 NegT 219 &7 wfgare a8 § 1 qrae)
AMT qaF T2 Fr A F 399 5 F I9
Faudl U A4 Ay @ gay mremals
my £ zafad ¥ v T gfama &
wrg7T AEf A7 AT | ZAY HIT T TR
gl onifamwa 2 frad wfer 73
FIAT WA A ATG AT AT AFA 5, IAFT
qrEOAT 9319 a3 FIF 1 M AV mig 39
et A gfaamw o wvg a1y &1 owfy-
FLE9T, a1 6T g mt war 738 7%
a%d Al 7a%0 fragdi a1 gar s Arg
Zaet sfen faFitaa | eafag g a4
gatfanma &1 fuprarss Afqaa aifs g
Afea 7 gadr awerd Fr awaE FwT
a® |

AL |gEEd # K QUG ST 2q0T of7 Aear
marsr g fam a7 39 o ) gre A
I A I IRA KA g gn gawt
fany ar | A7 <7 avar F1 Faar a1 1o 713

ZAY Azq NFAHE & A9 & 1967 T
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A2 T AT At FITA FAWT A fABI-
fal & #gEwR, a7 WA & d=d A
1959 &  eggdwa w& & 1 =4
Ta @ Ay & I gur gaid
w1 aifge mgsr 1 =Y A5 T 91T
faar ar f& & z@ 9T faa e w@r g 9l
ZqFT AT Fer fear smaar ) A wma &
ECEC RTS8 (R E 1 M e
FHAT F L |

Ta® 41z # AME eAA IW@ AT
fearar argmr B wswena & ghmr &
AT AT AT TE R AT A ITAEAEA
F RAM AT AT | AR VTN F I
#fea @ | 3§ g3 H F99T aF 9§99 &
fq@, waazg 7 wA9L aF A1§ qArIC A
AE A EARF AT MA F qfH T AT
g7 mrad) JrEat 2 & usar ¥ ug &
A3 TA-I913Z & aF 9T BT A7 | WH
fag qge ww w=A A F@1 s 4,
afea o7 az a== &1 7§ & Afn Far g
fF gaa7 71 7T F NT 0 ghwEa 24
gE I FA A1 10 ;M 11 & arg fzq
¥ FAYT TEH A CATH FT ATIAAAIC TEF
S | AR W AYE FY 0IA 7 A AATE AT
ar g #1 7 fes A mmedr @) san
gull 1T 3 W1 ua qfsas sesfET
g, %8 faftsa &0 & a9f %1 ga-glaar
qgaT ;I |

ZHY G1F § 939 UF IA T4 IND
otz g F a7 & 491 B A | aqz
MEA A Wa asz gl TE | 0F AT
Ay 73 73 faqamgr aF gE 2§ w{
gt & t% az mzq 7q wrEr T fasrAge
a8l afsx T & Yog ax aaar afgh)
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THI & Ara-g1 § 39 AT AT FGHT
eqiq frarar qgar fs saqe uaeqa €1
AT & | FIT FA 49T F AT fwA
uwedtd &1 fagra wF0 q5T gET & W
Arm ¥ 33 faFraa 2 g9 USe T d
TATAT & UF 41 HIT 39 ATGNE  IH
T 7 @ Fo fqzare w9 Agr gAT
0T I UTH & ST F AT WT FU
USH F197T & a9 A7 grag Fug sqarar g
geael | # wfq sarg f& oF sWnaa
geaizz f@ar Mg AT ag o0 317 &1 AP
F f& wseqa § v & fasare & fd
fraar uv @< gar M7 RS FAr Aa-
HATT £ aqr 37 siazaeTon wf faa
Ted & AT QI (RAT A€ FHAT 2 1 UNE-
T ® 0F (geagand &t areq 447 2, afwa
AT I A1 F A1 IHAT § wAZ F (@0
Al 3, UTEHIT §T I KIE FHraar agl
&1 A AFFrgT wedY 49 1954 § e
(UFAEAT) TF T - g4 a 337 48T 3g
mgnTa faar a1 f& am€ geqac 5 wa-
9L AT & fa71 agr @3 diga gy
% 739t ¥ Az 1< fevrfaza 2 zq
fam & ain &ar £ f& qard amege @
Sy F1 T AET FT 743 677 ST W
73 A1zA famré «ia

IH! A3 & § AT & LA T4 A1
F1ATE il @ argar fo wwzam § A0
/TS A1y § a8 A1zq f@agF ¥ wW
F1 7540 foar wtd | ook oWy ¥ -
1T &1 F@T qFAA § a3tz qadde
FAT FIE FFAA BIAT 21 W7 O
VTR AT FITC Te0E ey & fwadr srasr
FILA 0FFAES FUF FrAT 2 )

AwarFar g fs w7 gam¥ qe
w79y a7 fam sda
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MR. SPEAKER : Now Shri Somchand
Solanki, The hon. Members® cut motions
have come in too late, and so, 1 am mnot
allowing them to be mcved now. Bul he
can speak on them now. Similarly, Shri
S. L. Saksena’s cut motions are also too
late. But he can mention them in the
course of his speech. As for P. K. Deo’s
cut motions, they are in time and 1 am
allowing them,

SHRI SOMCHAND
(Gandhipagar) : 1 would like to mention
just four or five points. The first is
regarding reservations for Scheduled Castes
and Scheduled Tribes in the railways, 1
have to mention this very firmly that the
percentage oOf reservation i$ not observed
in this Ministry. T have received so many
complaints to the etfect that persons are
qualified and they have applied for the
posts, but they are not called for inter-
view and their applications are not taken
up.

. SOLANKI

This has become a diflicult and danger-
ous problem for the Scheduled Castes and
Scheduled Tribes. 1 have written to the
authorities in the Western Railway about
the nced to bave the requisite percentage
of the Scheduled Custes and Scheduled
Tribe people.

Now there are

s0 n.apy things about
these candidates.

MR. SPEAKER : He
after the lunch recess.

can continue

13.01 hrs.

The Lok Sabhu adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabhu re-assemblod afrer
Fanch at five mirntes pust Fonrteen of
the Clock . Co
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[MR. DEPUTY.SPEAKER in the Chair]
DEMANDS FOR GRANTS (RAILWAYS),
1971.72~ Contd.

SHRI SOMCHAND SOLA NKI
I was mentioning about the
iransfer of Scheduled Castes and Sche-

duled Trihes employees working in
the railways. They have a tenure of five
vears, but within this period they are trans-
{erred from one place to another twice or
thrice a year. If they are transferred in
this manner, difficulty arises about the
cdocation of their childrzn., So, 1 request

the hon, Railway Minister to look into
<his matter.

When persons are only Members of
Parliament und not Ministers, they speak
against the Government's policy of in-
creasing fares but when they become
Ministers tliey forget all the:e things. |
have heard our jresent Railway Minister
also speaking against increase in fares of
third class passengers when he was a
private Member., 1f you waut to increase
the earnings of the railways, you must
find out some other ways and means. To

incrense the third class fare is not fair
according 10 me.

MNext 1 have to mention about the

_conversion of the narrow and metre gauge

lines in Gujarat into broad gauge. This
was promised by the Railway Minister and
the Government. As there is no broad
gauge line in Saurashtra, there is a pro-
posal that the metre gauge line from
Viramgam 10 Okha should be converted
into broad gauge. It has also been deci-
ded by the Government and the Railwav
Board. So.1 rcquest the hon. Railway
Minister to take immediate steps in this
regard,

Viramgam is in  my constituency.
There is a iailway crossing near Viramgam
on the western side.  Due w0 shanting it
is closed practicall ror the whole day
aud wrensy ort comes weoa standsin!! and tle
pubiic is harassed, So, 1 request the hon.
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Minister to consStruct an
bridge near this station,

underground

The Mewar Expiess which starts from
Ahmedabad goes to Udaipur. 1 reQuest
the hon. Minister to see that it stops at
Dabhoda, as this will help the large number
of textile workers are coming from there
daily to Ahmedabad,

1 do not want to say anvthing about
facilities to the passengers, as many Mem-
keis have mentioned this, but T feel that
there rust be regularity of time observed
by the passenger trains, so that the people
coming from distant places to Ahmedabad
are not rut to inconvenience. T.ahourers
from surrounding come to Ahmedabad. |
have no time ; within the short time at
my disrosal T have mentioned some of the
imyortant points and 1 request the hon.
Railway Minister to look into this matter.

o www (wad afuw) @ wrAdT
ITETY WA | IR AA &7 €19 faw
T8 Wi @imdar g fwn & fFa
faq & o1 garsrare w1 fay o femrd
By @ 917 | g& g3 var g 2w efa
A @IT AT ATET GATd 27§ A e
gral 9% g1 99 ema A fzar sar
mry fzar off strav & a1 o ATAVAE ATE
5, St wmAvAE WEA ¥ 3T 9w § dar
wrAAT g fF woft ot =g gz =gy & fw
A 9T A AT AFT 37 F Ty wY-
F1X fe3 @Az gmsar: &F a8 wTar
a7 75 3 & aifaa F1 sfEamat a3
AWT O, IT F AT A FF LET FAT
T3 g WA ¥\ T YA weAT 3 ag qaAr
Arzar g 5 Fgua 737 Fr vs qn anf
Rl | 7Y &, 3 A feaqn sear 207
q g g 15 9 @ denr A ar ag
A R A A FAUA Age AT qam

JAISTHA 25, 1693 (SAKA) (Granits Rlys) 1991.72 206

A A FT G FT AT A e AT
adl ? ag A o faaga fasrdr dran ar
AF M ag w1 aw fAwa qum ? AT
TEI SHIT gH 7 FF Argdes FAl g
B T W@ g HFAaarg fw oA
gfaai & 35 g & 7.8 a9 F1 Zd0
g afr g O 4T ot 217 § FaT A
ATHT IW & 55 [T 60F AT H Wl A
F@T qgar 31 T @w § fqgd ad
sefigme Fax ¥ fag qwa w1 @
aq@Ar wAT qr 1 { I AAl HZIET @
a2 qTAT FEGT & 5a cxzwral aT ww
FO AR AN Far § 3% N Fua fqew
ST g9 WATHALIE F| WAL AT § dr gh
aifgs i 3 gerg w1 o 2wt ga &
fir st arfgn fea 4 fsag qma &
FFRIT G AT

AT 79 i gadr g wwgdar g
feqal iz a=91 #) agi av @ @A W
gfosa gar 2 FsiAr @i agafss &)
e i aY &1 gsgo "o TAMT I ST @T
73T d@r g | 399 sarer fagz s fao
st 2 oo ferzfam a2 A1 3a e

g uldasy gar =nfgn 1§ 73 29 d W
g TFTT @Y FL AT £419 9T H1F | A
q o @igl @ & fz:) 1 qmd fr A
T4E4T 3 IW W gfg w1 Y maggwar
¥ | AT g UAT FE977 A1 wEE qAH
¥ fesy sarar ey o 77 ¢ @fed AT
as ¥ fesdt ® fwan qso ¥ apAr
Tifgw SFAT Fear yoag) A gy
A3 % WRAVT | OF g@ & W § 94 A
FTT 24T J99T (2 0F7 ARAC G TF dial
AT iz F W fagfyar § ST g
g agl oard ot ¥ g A Ao
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[=ro #ara]

AT 1T U BFT £ 1 WA AT a3 £,
ferat 21 2, g3 43 €, 99 @1 A =ATT
T RA ZU AT WL AT AT G = I ara
fasfeai § & wexe g avd &) siwdedl
e &1 aifee el 1 AT ] AT 98
gg ITIAT ) q@AT F 1 AfET WA BH
3gr gArE AT E A A1 qIAT FeAT A3
aral F1 it § agt @ @ FE @i
% feeai ¥ 3z gard ad) A+t &, g9 A
T AT TAT A e F]

qeRT AT HIH WAIQOr H A 4T T
30 qgSA § 99 &1 UF F1AW F@wWT 9
f Sisfie @ st & 1 & oA wgwa T
Fg wwar £ 5 arfaaY #1 sisfie dY=w w1
wH AT & | SATIIAT o1 AT dyEr
2, & o7 & fzear wwa 71 @rd sg gFar
g, ag zafan & of ¥ 5 sfawifea
¥ frsrdma w2 dax 3T F A T Av
F97 fesy w1 M1 F947 T 9 faaz o
afg fwaz wgdw amm ¥ & 73 97 39
nfqg1d1 ¥ qrg aar qt7 a7 5 M a0
%7 U AT TN &7 W Al 397
az forr wn feas A w193 a0
grfzn AT 737 F T2 GTAT gTAT €919
3 %2 AFT Z | W0 T AT IF AT
w1 8 fari zq A-Axg w37 &1 #0% =ufaq
730 77 4T AT B FT AZ WA, A0
graty A FT A@ mar afsa #az
frodaa =17 7 g13 ¥ 3/ AT TG &
Brw aar a4 wigw ytraz vag fesa o
5 w2 A Fraay sfsaid sagiAT 2 7
¥4 g o 2 & fe asn A A 97 ST
¥, fewui A41 o AT 3 Ag 1 AATT Fod)
WA A fravss s &1 sfte qday 12
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2iar & 7 fexni sg gt 7l @it § 4
argl 9@ gzdr g1 a3 sifg E fw aa
diwy & fagig AT &g “1EAr g @
siar 1 feg fga ag awsar gar § 3@
w3 57 A gavy fag T M0 T gan)
#% fafag sweaz 1 agi 41 & "1z 9F
gaxT oY gmy @i mrar 20 AbEw ag
Fredz wawy v aal 2 fF i@ =
MR F Frw 92 g Adt )

FERY AT A YW gAr Az a@ fF
algd ad F FETEAz 7 ti—:;rff ®1 ZIET
§are) afY & (ot 97 @ g, Tar adt
21 OUF EEmA TAT, 8 %ém Tar |
FFRFET T Haq1, TE § F3r, WFgA 9L
wBeT ez § Fgr1 afFT F1§ gad
grar At f& faswdy & 7a@r 2s fwar
ST At A8, 70T fzav s ar g )
AT AT F WA WY F AT A
TUT AF A1 a3 frmm F fag 5
afusrd @7 Saag &, S5 dieg &)
ST AT GFT & F1O0 & 919 JiT
&7 A1 379 74 T33 7Y Grerar f s
T 9FIT F AL

qa-d47F wiaw F oF7 ga ga%
AT E Tzt 37§ 4931 §1 AT ar=ﬂ

I 277 FAIT T N AT WA F 77 xra'-
73 Ffare & 7T A1 gz wadie
Flatg &7 a% 23 3051 1 370 2AIX
g8 F1§ AF 2 5 TAR 29 HTTIT g2y
%Y ¥ 7 af=g 49 ¥ g8 417 577 & a4
*ZTFIX | AFIT FY 57 KT 4T AVIFT
uF 73 A1 ' awAr ¥ fE oza mages
ST F1 3F 13 ¥ 91T IR F T |
ARIANT BT f0 919 &7 31T g7 HT H1<
nF A WA KT FA AT AT, IFH
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qTAIg AGT, 8H 19q Flaa ¢ 0F wew
A4l |ar A, TF FFQE AZ @ G,
e CRAKCHIE G

Faeg y oar £\ grad § gadq
el &1 agr @A @ ag ¥ SrAar g | §za
T@d gl KW FT G F 1 qET W
0N g ifwma w3 € T @b fe o
# var wrAar g & @7 aF weswaiees
@A FIATAT ZATT A AZF 71 14907
dd @ BIAT A & @15 qrar agf £
2 437 & & Fasa ¥ gz omrses
WA I arAr g, avrg # odar g1 arar
2, afea sagr amn gl agx w@r ¢ az
A&l wigw 1w a4t s afy cew fad
FIH T30 2 1 I3 ArAg 934 g3
g1, &fwe ag dar gr @ I, w7 afg g
AT M FIT 3313 § a1 9% g9 a1
A1Z 1 &1 q19 417 YT 919+ ¥ 3T
JEAT N AT TR a3l qA q5 @ 2
d ag sravaw graar ¢ 5 gw wmosy
M3 @ A caifar &Y s qur w2

@ NE R fqgr 7 0 947, F1)
5 W T AT F A IART AFAT A4
SLEAT | WA ST waR @) § vey 417 &
frad Sargan os 4 g3l fay @
AFd £ 1 37 FUS &40 AT T3 1T 99
21aT 8 . W3 4% F gfawdl waq i o1
T A3 F, A7 41 2, T 54w H
MAF I8 F19 g Frerea 3% 2, agr afs-
argaf 2 fp qu & 30 o w1 & g
ATFR T AT A MA | fifas gar ga
ECEREIENE I EIDIECECIEE R NI
FUIY AT AT GFF o1 FHT HA @)
HZ\TAT 4T "F ) i 5 ST 39 a2t a7
aREQL ) |IT F, [IF A7 § AFL AMAH
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dad aF SgH USHA FT H QU &I |
i a3 atg @1 faqed agf g, afsq a1
F UIET TUT FH A § KA FA AT
wig fF g et feg A @R, afw
fedt #1 gu 537 ar 1Iga s & fag
FT TZ &, a1 3rd w14 /WA

Tq wedl & ary wAT S A o1 feaesy
@Y g, IAFT AMAT FIA(F |

SHRI P, K. DEO (Kalabaundi) : Sir,
instead of beating about the bush, 1 would
confire my observations to the cut motions
which 1 have moved and 1 would like to
wet categorical answers to thouse roeints,

Tlhe most important line is the Talcher-
Bimlagarh line. 1t is a matter of life
and death for Orissa. Tle minister visited
Orissa the other day, and he must have
been seized of this problem. 1 was glad
to see his photograph with a bouquet of
flowers. We are hospitable people and
we treat our guests with garlands and
bouquets. Otherwise, as the situation
doveloped after the statement of the
minister that the techno-econumic survey
has suggested that this line is going 10 be
uneconomic, he would have received
brickbats. But we do nor like to go that
extent. But he must have realised the
commotion and dissatisfaction among the
pecople of Qrissa by not giving clearance
to this small link of 50 miles, which will
link the decpest scaport of this country-
Paradip-with  the hiotetland  which s
rich in mineral and other natural resources.
1t is in a sense the Rulr of India.  Orissa
boasts of the largest iron ore defosits in
this country. A survcy has been made by
the Orissa Geological Dejpartment  amd
they have come to the conclusion that
hesides the neceds of vartous steel plants
in India, Orissa alene would  able 1o
export high wgrade o are 1o the extent
uf Sou million wnnes. Paradip is specially
meant for esjoit of non e for which
there has lFcea a continuously incicasing
demand from Japan and other countiies,
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[Shri P. K. Deo]

It is no use saying that iron ore from
Kiriburu - and Bolani will be diverted to
Vizag and ore from Barbil-Banspani area
would be diverted to Haldia port.

The previous government had brought
it to the noticz of the Government of
Tndin and we have got the most surprising
and disappointing reply. The reply was
that the route would be much more if the
iron ore is transported to Paradip than to
Haldia. The distance from this iron belt
to Haldia is 399 kilometres and to Pradip
431 kilometres. ©Only for 32 Kkilometres
such a strong case of Orissa is going to bhe
sacrificed at the alter of partisanships. So,
I would most emphatically request that
this link which is so vital from the point
of view of Orissa, should be taken up and
po plea or excuse should be tolerated.

Secondly, if it is not
Jakpura-Banspani railway
taken up.

possible, then
line should be

Sometimz back we, the leaders from
this side of (he House, have jointly ad-

dressed o letter to the Railway Minister
to have an enst=coast wesl-coast express;
that is 10 sav, to extend the Bombay-

Nagpur Exprass 1o Visakhapatnam so that
the naval headauarters of the east
and west coast could be connected. That
will g0 along way to mzet the demands
of the local people, ecspecially because
Visakhapatnam  has  been  neglected  all
along and there is no express train to that
place. 1 hope the Railway Minister will
not thiowy  this letter  in his
paper basket, as some people say. [ hope
there is no truth in these allegations. 1f
there is any truth in the allegation that the
Railway Minister has issued instructions
that the letters of Membars of Parliament
need not he replied (o, then T have noth-
ing to say.

co.st

wiasie

Then, it is high time that we should
consider the shifting of the headduuriers of
the South-Eastern Railways 12 some central
lace.  CUlaleutta is getting congested.  To
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rclieve the congestion in Calcutta some
very good decision was taken some years
back to shift some of the offices of the
North Eastern Railways to Gorakhpur,
Similarly, the offices of the south eastern
railways should be shifted to a central
place like Bubaneswar or Jasguda. The
Orissa Government has already approached
the Railway Ministry in this connection.

1 hope the Railway Minister will give his
most sympathetic consideration to this
matter.

SHRI CHAPAL BHATTACHARYYIA
(Giridih) :  Sir, 1 would not go
into the major Qquestions which were
raised during the general budget
discussion, namely, the capital invested,
the working ratio, the 1965 convention,
the differences in the projection us regards
freight and rassenyer traffic given by
railways as well as those mentioned in the
Fourth Plan., These differences have to
be reconciled and only then we may arrive

at a more correc! pictute of the economy of
the railways.

1 would like to look at the working of
the railways from the opposite end of the
telescore as it were. 1 would not confuse
the task of managing human nature with
the task of transmutirg it. The management
of human nature has become the rrime
requisitec in  this bigeest public sector
undertaking; namely, the railways. Here
the South Eastern Railways and the North
Eastern Railways, which should have
been pold  mioes, are becoming  copper
mines, May be, they may be relegated even
Lo the position of an iron ore mine, but they
conld have been a gold mine in the matter
of revenue receipts and earnings.

How has

this come about? A deep
probe is necessary., An attack aganist the
Railway Boardis beside the point,

althought the Railway Board has not
helped very much. ‘Yad yaed aclarati
Srestha’ says the Gita.  Fish rots from the
head,  We must make sure that the {ailure
in the working and the economics of the

railways has not come about from o failme
of the wp.
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Granting that, I would repeat, the
major problem, is the task of managing
human nature., We Know that after
goods are loaded into the wagons, the
train  getsstopped at wayside station
and the goods are unloaded and com-
pensation asked and paid for Before
diesclisation and electrification this was
a very common occurrence and
experience. Becasue of the increase in
speed this has stopped a bit, but by and
large the  built-in corruption  and
malpractices in the oreration of the
railway system remains.

The mere fact that weC eave to ask
for an crease in in freight and fares is
itself a confession of the failure 1o tackle

corrrruption  and malpractices. Only
the other day I was coming from
my constituency to Delhi. At the

railway station 1 asked if on the
Amritsar Mail any berth was available.
“No, no berth,” the conductor blandly
assured me. Itold him ““You are making
a stement ; you may le in difficulty if
there is a berth.”” “oh, yes you can
come along; I will give you one,” be said.
Bur the first class bogies were in the rear
and it was dead of nigth, 1.30. ““All right,
put me in the air-conditioned which was
just near about,” I said. Then the entire
trouble started. 1 got into the air-condi-
tioned cinss. 1 wanted to pay the extra
money but the conductor guird will not
give the certificate, The guard will not
give the certificate because 1 held no plat.
form ticket. The identity card did not
help. The conductor guard got down at
Madbupur ; the other person got down at
Jhajha and by the time I reached Patna there
was nobody to say from where 1 travelled
and there was nobody to accept the
money except after an  hour's wait.
I maec a positive statement. 1f this can
happen with a passenger like me. 1 do
not know what 15 happening to the vast
majority of honest, bona fide passengers
and thers are quite a 1ot of them. They
are being forced. They are told, “why
pay to the railways; you share it with us.”

As I said, it is the task of managiog
buman pature, T want the Railway Board;
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the Railway Ministry and the General
Managers t0 evolve certain practices and
modus operandi by which the hones
and bona fide traveller could be protected
against the operations of such railway
employees. If that is done, I am Quite sure,
this deficit will be converted into surplus
and our Railway Minister would have
wrung out the surplus from the jaws of
the deficit,

Now, coming to certain local problems,
there should be a link line between Giridih
and Gomoh, The main line and the grand
chord will then get linked up. There was
a proposalto link Giridih with Hazaribad
Road. But because Gomoh is now
becoming the hub of an industrial
complex, I suggest, on the ground of traffic
density and possible frieght load, this issue
has, to be seriously investigated. 1 go
further t0 say rthat if Giridih-Madhupur
line is extended and linked with Bhagalpur
via Dumka, we shall have north to south
railway system, linking Bhagalpur to
Rourkela. Tt will have strategic importance
also. So, that aspect may also be looked
into.

After all, the railway is a monopoly
and it is a public sector n:onopoly. The
consumer is pot always wrong. 1n fact,
the consumer should be presumed to be

right., That has been given a go-by. We
have stringent provislons of law agaiost
ticketless travel. [ welcome that.

Only the law should not be turned against
the bona fide traveller.

One of ‘the major points ol this built
up corruplion that I was going to say was
pith regard to the railway protection
Force and onc of the major cenires 1s
Andal. 1 think, I have given sufficient
hint for the Railway Minister to work on
1%,

ro Migez Tt fromfrar  (wiY)
weaw wzea, & @y awe 91 @
gt §T GEIT T g0 wd g ey

weAl AEIRE 8 5 W09 FWI AR
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[z10 Mfasz ara frgifar]

1 qgell A7 7z § 1§ T Mg aFW
FT 439 a1 §EqiF 2 JfE IH1Q a1
ML AATAT AT W &1 AT 9 5 A
N0 F 46§ ZWATI Ag WA FA 3§
fF 73 amIgq1g &1 aiF SIA AGMAT
iz 2 A1 AU @AY WA o § HFA
2 fr ¥WT g § 3@ qig 51 afwadq
%Y, =Ad =@ a@ 3) af7 qar 7 f gawr
BT & B2 497, I9F IAT FAR A(A
71ga7, IA% AFD MT IAF G FAAL
ag "ggA FE % A & gmAgT H 3997
o fgear 21 WIF IWT FT AW ILFA
a1 2, WiTd AT 3asy FA g afra
faa A<k 3 ITHT GEWIRA I W@ & IAH
AR AMATI A8l TE ASA & | IAH
fafegq alz &, ar a1 oF R F91H7
a1 fam aeg 7 @1 @ wedt sfHa am,
@i qfTada ard 9T gInE AT 17 3AF
smad &, w2 At 7wy gad
d%z, 4% Al HF4TE, A HET ARAN
¥ A1 IRF TAAT F FAF FOSATT
A gurga & fzer g 0o1z afEdT wAr
AT A=F7a DIANE 2 |

AiTgE Az & fFoms EA WS
AgeAr &) wladAr a2 21 9§ 2 3 ey
# s 77 frar o il za% 2 5
TAH Aq7q A VAT AHAIA AT A
gefud wzawm 7 77 | TA) THT T AT
@ &7 o ogmA Al el A g oag g
AETT AiF AvzAt 97 g1 ag frafa 2w
g7 Za 27 4 egad 2 safao gad @
e &) 0T €I TN QIATIERAT )

H RT® grar AR A A e

JUNE 15, 1893

Grants (Rlys), 1971.72 216

d T AT AgAr | FE T AT Al

Amaa 2187 § gaw wtda mifasge @

ATz R & g Fredt 2 QY IEd0
FfAT gL 0F g AT VAT AT

21 zdr qig ¥ wiat §  fed A1 A% 2

=ZAFT 1 1T A1LA [T T 2 gt 97

M g FT ZIAT WA AAIAT 2 |

wHl 9FR & g 77 farza awar 2
fa wifl & a9t 1 0F agq a1 FE@M
 fora% a7 Aawze YaT Az & AT A
WA E AT AR 9T AN AT A IAR
FZ 3| A3 TC 0F 9F IF glAAr F
fem aaAT wegsa A9 3§

TH) A70F F g8-92 TaMAT 97 qF
FEAT AT, AZVAIGT AT A1z 713 e
FATX AT |

TUFY A1 2 56 ITT 9200 &7 s34y
ATAH F AR ANZT AFEE AT F
afsa F1€ M) ¥ 27 ames § 7778 &
fam 7l st 3 mA: uF zrtaz 2A
A1 TiET AR § avgd 1 qvp FATE
Sigll

faeslt & aea€ m faslt A wzra &
fan f5adt =9 |=d7 & a0 =AM F
qaqr gz1 AT 07 aifF werw vt & A
AT TAIGT H FAAT q9F FF &, IGFI
AT TITAF | AHT TATT BIAPIFAT A}
REA 0 FH AT A F |

=l aO% 7T QF A% Wi Aag ¥
gL A1 aIk arat & o Ty vfean
F geAva & 4% Agd w9 NE A 38
Fr Agr fFar v faay amfas arare
nra Agfaa ada ¥ 77 9%
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T Wl & mg # ]I FAT F
AHAT FTT U ATH FFFATT [T E |

SHRI TRIDIB CHAUDHURI (Berham-
pore) : 1 decided to participate on the
discussion on the Railway Grants only to
pin-roint the grievances of the Sealdah
Division of the Eastern Railway and one
particular line of the Howrah Division,
the BAK Loop which connects Barharwa
and Farakka with Howrah. 1 could have
as well agitated these points in the Divi-
sional level MPs' Consultative Committee
that we have, but, unfortunately, my
attempt of doing so has till now produced
no results.

We are all by now conversant with the
vigorous campaign that has started in the
Railways—1 do not know how long it will
continue—under the aegis of the Railway
Minister himself about punctuality., The
problem in Sealdah Division, particularly,
in the Lalgola section of the Sealdah
Division is not punctuality, We should
thank the Heavens if out of the seven up
and down trains that we have at least if
they reach two to three hours late. 1t is
not due to law and order problem alone.
Upto Krishnanagar there is electric trac-
tion where theft and other troubles have
become almost endemic, That apart, over
hall of the Sealdah Division the traction is
by steam and for three days now all steam-
driven trains have been stopped. That
means that at least the one district which
I represent has been notified that they have
to go without trains for an indefinite
period of time.

Here is an advertisement issued by the
Divisional Superintendert (Sealdah Divi-
sion); which 1 have got, with me, He
Iis notificd this,  that because of the
stoppage ol work of the labourers of the
local coal contractor, Ranaghat, the entire
steam-driven engines have heen stopped
working on this line. Uil yesterday no
news haye come that the trains have
started working, or what steps have been
taken by the Railway Administration to
resume the Railway Scrvices,
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I don’t bhave much time, but I would
like to impress this upon the Railway
Minister and through him on the Railway
Admininistration,

Ministers come and go. The Railway
Board and the Railway Administration
have a permanent lease of life. Let them
explore the rotentialities of two lines.
One is the BAK ioop-line. It can be our
fifth alternative route on the very heavily
congested Bastern Railway. They should
also explore this in viaw of the economic
and traffic potentialities of the Lalgola
Section in the Sealdah Division, 1f that
line is modernised, if the tracks are renew-
ed properly, if proper attention is paid,
then it could give us the sixth alternative
route on the Eastern Railway and connect
upper Tndia with the port of Calcutta.

I would particularly like the Railway
Minister to explore and investigate about
the percentage Of the over-aged engines
that work in the Sealdah Division parti-
cularly, 1t seems 1o me Ssomehow that all
the over-aged engines, steam-engines
particularly, are dumped over in that
section. Somehow or other, the Railway
Administration seem to have given up the
Sealdah Division as lost for many reasons.
So, all the over-aged engines, engines
which every now and then, develop trou-
Iles, are dumped on this Railway,

let him look into the Works Pro-

gramme in these Railways. 1 find that
many plans, , many schemes have been
sanctioned as$ early as 1966-67, One such

is the over-bridge in the Berhampore court
station, sanctioned as early as 1966-67. It
has not been taken up till now, When-
ever we ask, they Say, this is going to be
taken up immediately, Sanction is there ;
money is sanctioned ; but nothing is being

done. Why should such things be allowed
1o happen ?

I reduest the hon. Railway Minister
kindly to look into these points which 1
haye mentioned.
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SHRI DHAMANKAR (Bhiwandi) : A
circular has been issued by the Member
(Transportation) Railway Board. That has
been circulated by the hon. Minister. 1
hope it will be implemented and that
punctuality becomes the order of the
Railways. ’

We, Members of Parliament, bring out
certain grievances or certain points to the
notice of the Chairman (Railway Board).
There is no acknowledgment or any reply
from the Chairman (Railway Board.) I
don’t know whether that is considered a
supreme body, more supreme than this
honourable House. That is our very sad
experience. | request the hon. Minister to
change these things.

1 want to stress on the expansion of
the Konkan Railway, This line is to be
from Diva to Dasgaon But it goes up
to Uran only. The Railway Minister
should expedite the work and complete
this line as early as possible,

The Adibasi area of Thana district has
been without a railway so many years.
In the Second Five Year Plan and also the
Third Five Year Plan, the Maharashtra
Government had been proposing the cons-
truction of a railway line connecting tae
Western Railway from Dahanu and Palghar
to Kalyan and Diva. Now, there is some
survey going on for connecting Bassein to
Diva. Tt will serve tne purpose to some
extent, but T would reQuest the Railway
Minister to issue instructions 1to the
railway authorities doing the survey work
that they should contact the local MPs so
that the railway line, instead of going
through the barren area, could go by the
side of the villages, so that there would he
an opening feor those villages,

As regards suburban trains, Bombay
is a big city and it has big problems,
There are <~ mmercial oflices, industrial
aceflis and railway oflices  centered  in
Bombay. ‘fhere is not enough living
accommodation in Rombay, and 5o, the
people prefer (o stay in suburbs up to
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Karzat and Kopoli on the central Railway
and palghar and saphala on the Western
Railway. 1 would request the Railway
Minister to extend the electrification work
up-to Karzet and Kopoli so that the
subruban train from Bombay could run up
to Kopoli. Kopoli is fast developing into
an industrial area, and very big industries
are coming up there, and it is giving
employment to thousand of villagers from
that area. There are trains up to Virar
and Palghar and Saphala, but these are not
sufficient. If shuttle trains could be run or
the local trains could be extended up to
Dahaner, it will relieve the congestion on
the local trains and give relief to the
passengers who go to Bombay for their
daily maintenance. The Dahapu area also
should be linked to Bombay by local trains
or suburban trains or shuttle service.

The Ambernath area is also fast develop-
ing and new industries are coming up there.
I would suggest to the hon. Minister the
introduction of another small station
between Batlapur and Ambernath, because

it will help the factory and also the factory
workers.

Then, the Matheran hill station is
developing very fast and it is Quite suitable
for middle class reople. The Maharashtra
Government are encouraging its
development as a hill-station, But we
find that the railway authorities are
increasing the fares; even third class fares
ave very high. Ol course, the first class
fares are wvery high t0o. No concessions
have been given eithers to students or others.
The Maharashtra Government and the
Central Tourism Department want to
encourage tourism and give facilities to
the middle class people to reach this hill-
station as a health resort. But all conces-
sions have been denied for the Matheran
hill-station on the plea of economy. 1 can
understand grounds of economy, because
Railway runs only for a very few months.
But this service should be run efficiently.
Tlic railway engines there are out of order
for days tugether., 1 would suggest that
the coal cngines should be replaced by
diesel engines,
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Another strange thing is that the staff
at Matheran are not given hill-station
allowance, bzcause the height of Matheran
is slightly less than the schedule fixed by
the railways some years ago. [ would
submit that people at hill-stations should
get hill-station allowance not because of
the height of the hill-station but because
of the living conditions there. Everything
is very costly there, and the common man
who goes there has to spend more, There-
fore, 1T would submit that the railway
staff there should get the hill-station
allowance,

I would like to make now a few
suggestions in regard to the Poona Mail,
The railways have been kind enough to
have a Mahalaxmi Express from Bombay
to Kolhapur. This has given relief to
thousands of passengers. But it has
created some new problems. The Poona
Mail has been discontinued. I would
request the Railway Minister to re-start
the Poona Mail because the commuters,
traders, and servants who go daily from
Poona to Bombay do not get any accom-
modation in the Mahalaxmi Express since
it is already crowded from Kolhapur and
Sangli and other stations. If the Poona
Mail is re-started, it would help the
reople travelling from Poona and Lonavla
to Bombay.

Lustly, I would suggest to the hon.
Minister to enforce economy on the
railways. Absence of economy and
corruption are the two things which are
hampering the economy of the railways.
This Protection Force, instead of giving
protection 10 passengers, becomes a
nuisance to them. In suburban trains, |
find they come in and siueeze the
passengers and enjoy the facilities rather
than give prolection to the passengers.
1 would request the Railway Minisler to
look into this. JIn fact, there is some
duplication of work ; we Thave the
Railway Police and alung with that the
Railway Protection l'orce.  Of course, in
railway yards und sheds, where theflt,
looting and pilferage is theie, they do
some good work and that has to be
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appreciated. But in suburban trains,
they cause nuisance to the travelling
public.

With these words, I thank you for the
opportunity given to me.

=t &% sara fag (Fruas): snsTe
agIA, H FITFM 3T ¥ A0 § S ;g
q AT a9 9T 7Y f=rT gFz @ FT
AIF GHF! f7AT

gF AT A w1 SawarfEwd aer
wfaT g1ar & 1 sasr oF Qar faarm gar
¢ fqasr graey 3w % a3, nAR, W3,
A%, 459, A7 AT g3 @AW gar g,
AT 38F 12y a5 @ifas 2 5«7 29
& 9eAF T ¥ 5q favrT 1 zaar wfqss
qega @), q 39 qFAe § RIAAT qEA
¥ afys ¥ ofas 33t gr) gw oF A
ag wgq & 5 W9y § otaar &1 =wfus &
afas glawd meq g, gad Mgn a9z
W 123 & fe 9T Fr aswe urd F71 3792
g1 ag AT FS oF wig 24T A
Ffz7 § zg¥1 2@ azq & Hdlg @gew
o U g6d 2 1 fee Y zv g9z &
gIer ®al #A2T A AAZ F1 S0 OF A%
fzur 27 #1 w1 fHar @ ag =ersa awgz-
Ax 3 g@ Fa7 FoAwdT FETZ

JUAT FrATAE F ATHEAT 7 Tad @F
F1 4t fasrar 91 awar oz 79 @ 2,
qaT 4z AT |27 & fF mrd s 3gd # oA
mifeqt & N faar (zz 991 2, "7 39
& «rgr aga zeq abwifzal & 9 gar
319A TG AT A HWIALAFAT
Tg 3@ F grawriar @ fFdim & ma
sg&1 Ivra famar sor fyad {5 f@ar
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[5t &= wa fag]

feFz aifsml & 943 @ 3 F1 1 "wer
gl @1 g ag "aeq g a¥

9% 919 919 ag ff Araeaw 2 fw
ufusw gr-araT ars dfm sy g ot
fe ufys at mfeat ot afys =91 =1
& A7 |F | T oF quE a1 G F7
Tt & glaur qreq giW M @l A8
oF & o § faad O orw A &7
@ & fa% oo & &t & miw sarar F
A IFA § | TAN UF ar qrAIAr Sq1Er gl
6T, 19 G A1 57 3T FIAT FEqAT A
1 grfa ghll 3a% grarg § g N
argrasar ft A1 glafeaa sar

AT g &g aral § f& sd-g9@a
F oma ¥ gfg @1 @ &1 g gw g
Sfp wys fasrgp Aeanfa @1 ar
g faar & wrma ¥ 3fg a awnfas
ara 2 aw g waaifaY 3 g wa |
i 3fg g1 W@ & ag 1 gw gwud
aifas gfec & oF ad1 =amg-dad a7 g |
W sfagl & qu F@ F fag wAdlg
EEIE CIEC I S S T o B 55 ¢ B
qAAAFTT FIF, AT, K15, A AT
ZE71d §1 3ATE 9T ST H Ffg FW @1 A
seara fFar & & qqaaqr g 1§ 4 3099
TEATA & 1 JAFT AGT AAIA T 4T AT
@ &, fergeara &1 FQ31 70a F3A1 9
JGHT AT 92T AF T @ )

§ a1 w0 ¥ | AW &1 4V
Faar wgar g & adig Ao & arfaa
F e # 1 gfg &1 51 <@ g ag sfea
arq agl & | gdl-mii SR & wearaly
A g & | (8T AAAT A gAK! 0F f3z
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fzar &, oF wrdw fear & wt ag £ amr-
fors 7T siifas fagaar #1 aaread &3

FT1 gusl gfee § <@y go g sfaq
Fdta giar § fa A= wgiaa 7 qdvw <o
F 5 # @ gfg #r wearg fear 2, =w
#1 qg arfga & 7 1

15.00 hrs.

FA g A @aTF far § 9=
AN A GUFT FAT ARATE AT
faar &7 gziar @t swar g § faozw
awe # 7z ara w41 73 ¢ 5 aga @ @
faarr & fagszaqr #3% #te sagaaar
FFHT qU FT faar qrrnn ) fafesg sa
q WAL IZ FIA ISIAT T4T A1 gH favara
g f& za fawm 1 grzr 929 83 O Ia%
FA  FAT ANT qAT A F FaA A
gfg mrqst 781 FT 9347 |

gata S Qr § @t @ oarAr s E
S50 feafq aga & gadia g feeai
FHT QA FT AFE T 737 § 3T A1 7
agd AT ISTAT 93 F | FAF qrada
el T F31 2 & fexai gic asat 1 a1
73T & FEATE F1 FIAAT FAT 7347 2
iz 7z @2 ara off 21 390 23 27 i
gravasar @ 6 gftr @t & fesat §
3fz &1 577 7T 37 3fg ¥ g g =z
dF ar4egw g B o I3q anrd sor faa
# s wfys fezqil 1 @ @3 &1 wfaq
AT ARAT g\ AF Ama § wuF gfg
Agf stz g atfyal w1 mfys
glaarr st 9317 FT 85T |

ALVFIT ZUT ASKIA AFMT A F)
fzar & o ®aw 3200 70 97 F @A u&
Fizw gz A1 & & N A1 39T F gA@t &
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fanta frar o) agss@ra@g &
UF GRIA AT AGAT g1 AGUIA AR
araa) & 419 9raqdrE 9T @ 9 &
9T 2F & O F1 fqatg o sa At
Genare fedlsm g3 o1 staar &1 @19 )
FAT Z | 397 TEFT Fgd AT FAW
BT T FFa a2 3% gigee aweq g o

sarafas gae A gwa qraqd &
At a1d FZ1 9 § 9g 937 A= A
Za% ary ¥ sAar &1 a3 faFad 1 gn
arad § f5 TaF) FT I  SHAT F A
qgwr | g 16 gaT aga FN e, W A
# [oAT @i A3 amed FT A1 AqfET
1 gftz ¥ z@q gu oft za@ faara § arfas
Ay & asar 21 gaFl fzarek @
fasmr 1 oF S3ET IAFLT TEJT  FIAT
At T afz gay tar fear o &R
FUIETE F7 ¥a7 wfuF Aswga g K|
gT & fe Fa9 0F a5 § gru @4
et &1 WUFW@ A graw ) feg
S ¥ @rg g I AT oUGT g1 W@
798 F15 RZ A 2

wfaa foor, faar, 7 fA&, ga®r a8 agi |
gfas &1 geay ¥ gw @b ard

g7 Rt & qrq § 794 a9 F1 §IF
AT FIATE |

) wigda W& (AR) ;- STreRy
wgIRd, @ fguu &% 39T 939 H &R
Fgm gh 21 5 A7 B AVA WA F
FIT HIEY FAA FAAT A1 F A0 3rar, 37
dra Sy fzomay ot £ 0d 0§ | WA
& I 4l [ak &(QATT & 3T AT
frqeft #3% A8 o @1 g | Aowwd #
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Ay ¥ A rzad g, A fadad W
gAY & ST WET & ar A4Y, g W gH
g@Ar 91fge | wsr g w H o fwE
F I W 2, T@F FI W M FE[A
arfga

AW # SaA g a1 gHAInE
& ar At andl 8, ag aqam a5 g
2 | AT AIF WAl H FIAT 93 Al FgAT
gt fa 7o 3w § @Eai 93 W faww
q egUFfes M 94 @ 9
ANFIQIET T gFAT FL W2 97 UF aaa |
39 AT XA AT F1 F97 83 7 3 fawra
H FaT 9 TZ0 & WYX FAT AL A9 W@
TGS ATGATA 9 A1 aF ogEal g a1
a4 gad g% uF & L@ ey % aF a1
g1l & ST% FIT MT AL gar 21w
AT T E M AT AV E L HY ar g
MNTqar § fF gL 3 asiz 97 war & ar
AfFat v ST NE ZidT F 1 ag Siw-EAr
38 FUAD AT A St F1oAAT |4
Fiar @, femddz agl &1 a&f g Jrar &
3q¥ 715 qadlel A4l gidr 2, IaFr
sfemig & 948 #1 dar w@ar g1 S
FEm &19 Dar g 93 94 &1 a4 Sdar
wward A garE g fF @ sgawfaw
EATH ) 1 W QA FIAT & A0 740 ? ar
AFIWEN F AOF & T TR FATAT
A E I L (A DIRE I C RE L
4 gg 33441 I, §7 939 7, g8 g
AT | WIT /AT FA1FT AT & Wi 4 1am
ANAT g a1 42 438 433 F gqaad ¢
TET |

2T AT 91T &1 g AT F@T 3 AT
IR UTAIFAT FET & | FHISATT *V q1
W Fed Z, @wiwaArdl @1 A g FFAT
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st srigea 2]

gy § AT gAwane #1 @1 gw an
darc # ST g 3w A 2] §, 0¥ =ad
¥ ogardd & NFard § F 9 AEl H
aammatz & fagral ) 3% g s
& ar agl ¢g o1 g¥ Faar fgh 1 =@
. . gemrgfa Ata F oF 49 AT A
faez & | o817 o& waw faer & faasr
wgF g ‘mfan g7 cate gRAHY | 8|
arAla o § IR A). Y. goangfa &
aqra f& anraardt sdeqaear & W F0
feuar, wigr &4 agar Ad & afes ag
fast sfat fam wear § star & 1 ag gaww
233 wsy A0 § fq@r qar g, ag wq
gaar wegr faar mar & 5 qasr all
arrEg Hgd o z@w d @ g
2 g f#qrg 3a sgUTE FqF g ar
agl, avwTEEl & 931 & ar agy, g argd
e o afza & =aF aeaw &, 991
eqel WRIZT, AT AZIRT § ITEINET FIAT
2 fF Az =7 g &1, Tzfen g7 @is
FAAAT &1 97 | g 7 Fa7 34 (Fara a
9z afex st 3ga #X fagra sad aam
T, TAF! FIATRC IF UET ¥/ ;AT
Zarr 3@ faamr ol @ w49 97 at mT
gan fs gr ma ggwt fFwuar, swer
IZT4 F1 MAEAFAT AZGH A g0 afew
g% ¢3¢ &1 FW Al |« 1407 ) Ha
gar g & f& g 8@ @ &1 feuar
274 & g qrg @i F1 f359 O az
widr 2 1 fora g & wmma @ wgroaar
8 f& ggura o1 ga &1 &1 Tiar 48Y Al
agdT g ddr g, AwEr g7 G qrdr @,
3¢ 9T FI§ ®F142 ALY, I FFR F A
WA Fua, g ag gE ¥ §r oAe
QraaI 9T 13A 39 @1 § q19T
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qgar g 9 141 8 |

a8 g1 sar & f ' @ & "
grar 8, T® T 1 W1 FAC AW FEAT
qear g | ag AT WET & 7 A A1 qEr @,
s wewaq fear @, o sgEr § aod
AETq § IF HA A FI q@qerAr Figar
g & g X ase 12 # s o gl
adt § AR 39 fugw osFlg am § 9
qrz # w9 € adl § afew g @ W@
fawmr & g ) fai @ & st wqar
ot fFgr qrar gr & 1 TAET agA AR
aax & ¥ |/AY o7 B ;AF 1A AqAAI
AFATE |

o qar aErd fasn T § war fear
AT R, 98 gNH &1 Tg fagd qwla
arsl ¥ ghar aead @r g | & 3y el
Fals3 Wrg | §z mel I A
AT a8 & -—

1951-52  290.82 %UT Tqy
1975-56 316,29 )T &9
1960-61 456.80 Uz wqy
1965-66  733.57 03 &9
1969-70  951.28 #0F &9
1970-71 1004 &qz 5q%
1971-72 1044 FUT wqd

37 3i5 & gFe Qar & 5 foad
fla adl & WT F | wraaAr 290
FUT w0 A 1044 303 ¥4 a5 957
TE R ) @A ¥ gl dg-gdfy e
q IF AT a5 39 2@ G F T Y
ATAIAN gAY g1 TE

T A H I FT AN gAgr @at
gar & waly swrew, fdad, squa,
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F1qa /i qa mfz g @4l, 93 58 461

1951-52  137.62 %U< &7
1955-56 151,96 %13 &q4
1960-61 229.14 #TT &4
1965-66  355.63 FQT w7
1969-70 501.42 FQ3 &G4
1970-71  532.13 #03 &7
197172 557.14 Qg =q%

T R @F " ASg A AFET
M sAxifEt #1 arearg a3 faard s
&\ Aagl # awsArg raar fgaw @
THTT § :—

1951-52  42.53 £UT &I
1955-56  $4.76 FQT &9%
1960-61 73.12 &g w97
1965-66 121.16 g ®14
1969-70 165,14 2 &g
1970-71 184,23 %7 wqd
1971-72  196.27 QT &71%

AR 79 @9 AT AAZA  q4qT
gaeatgl 9T @ F1 faar faar s A
Ia® 21T %A ¥ fqsrar s, &1 9
fasrr ®1 S FOF QAT 2, F o@eHA
faad & srar ar §, a3 @ aAF T —

1951-52  110.67 FQqg waq
1955-56 109,87 %7 597
1960-61 154,54 &3 w17
1966-66 256.78 HU§ 79d
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1969-70 . 284.72 =T 79T
1970-71  227.64 ®Ug &9
1971-72  290.59 &UT W&

1971-72 # <t Y@ faumn @ 9@
fsni€r 290.59 T &qA W A § |
za® aragd gi i anar & fF WA o
AFT I 7 & | WA WAL HRlET ATE-
faq 37 iz SFAMY ®19g &, dl &g
graW fauar AR AEragH & amd
3P TIET |

@y faanr ¥ &1 gATHT AT 8, 98
ez 3, 199 F2 AT WA & @q
FT ¥ A7 e @I & 99¢ §1 AT
2y & fog qadry fFar arar § 1 w3 A
IR T 919 § 91 gATdE g, gEE wg-
A1 T8 VFT 3X &7 sAFeqr g | g oA
g9-sqgear ¥ #1T argaic & srédz d4e3
# o gafsa IO Ia §, 9« qar
=t gqrar JET &, Adarer & faggwa &
AIOT g7 I I @at Al AW g, afes
HIAEAT ATAT & |

Tg FAT UFIA RS 2, ehT s ¢ (%
ey fawor &t geaa gar 1 # srdar
2 fa @ A mgud § e @ fF 3w
#1 goidlfaad Fr &, 9% fagra Far
2, 3T IgA FAT ]

guAATEl  wi-aqqeqr F 0 oweada
usgd axafg H, usdlg  sraxar #,
ofests 432 ¥ saTt F FAariat Fv
fageqr aga sarar @ar & Afea gart
qfsas d3eT 7, WA ¥, ueda gwfe §
FAwfLA & faear aga w7 Par {
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[+ st iz ] :

1970-71 & wetg sgaAr # FHafza,
swmd, F fzear 39 gfawa siw 1971-
72 ® 40 sfqma & | saFr gaaT 4 HO-
fza st ¥, S ArEgz da2x HE,
qfeerr g9z H adl, usdg AN A
Faarfzal r fgear 54 afama giar g

# faaga wear Jgar g fw @ AT
oy & M &, Ffwr sgowar adl
F1an @l &1 ag #g N fagra @@
g1 & aray g wE W@ sgAw A
qfsars 92 M guIearg & faam g,
zafan I+ ag #ifaw @gd 2 & aae-
q1g WYT afsaF §32T 7 qAT | I
a® gH T/ QUK &1 T 4G Az &, aq
as g fadr «ff 9817 1 FAOFIE, qr
&9 4 &9 aredAlgy EHITEIE, 9 AT H
agh ar awad 2 | f auwar g fF A4
zq ardl 7T fA=re &3

oft gaqw fag A (vz70a)  sqreTs
wglad, § 0F 0¥ JAa-Aq Fwar g, faa
T Faa it FAdzy W aia 2
# wa® Farar Argar g i agh aaa
A gAA-47 F A%El g F FA
A aaa £ 1 afeq gF agr asga A
2 & Flzgm w7 adl aE §, 7gd
ozgga ¥, &1 @17 fesy iy 9 §, A
9419 § 3G fer Ma A7 F 0F N e
faar war 1 w12 &7 wgw fFar 5 ag
fesar £ Far, a1 g& qar anr f& wgd
% far oF a@rasfea  feaar swmar ar
T 3q a3 A8 & F fza7 1 F1z F¢
adia #ifaay ¥ glaa ¥ wia fzar war

Fregay A xqgm el 1| wf =
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o= foar | 7 g% gaF1 9z A,
AT 19 wE A ggy 97 famr) wa
7% o2 ot #1€ swe agl faar, @ A
W& & A1 A oagh 9T @y & SR
g% faewz fzar f5 gn gear? @gl w=da
FA | HA 34 Fg1 F 9T F1 9@
wZ agi A8 &, AT 43l wa@a aaf @
3, ® a1 ATTH as A 9 FT @0 g "
A AT W a1 F YWA FL @I 5
38 ME ¥ fesar @mar wmw ;. wg @
af g2sia #3708 187 £ 1 @ WA
% agt gzaq ifaa )

O% REHF F (G FIAT qaT & p
A qAl F Az g¥ 26 7§ #1 o ax
faaar qgr 1 as ®g AF GH 10 F7 FI
gz faar 1 Afsa s swz & dar man
gar F @3 At 3 AT ow a3 A &Y
7g AiT #t 4) & ot feaar s12r Tm ¢
sa®r At fzar g &3 gg 9 faar
a1 & 31T aw sraiar mE amg Wi,
fraswr At aDag cagda 2 Afsa 5=
T6 I4F( TFAAA AT & a7 A% & fan
Y fsaar et nar § sawr for & Agd
argsa ¥ Mg frar qra 1 g qTma @g
faar 2 f& mifaal €1 dear agi 9g =g 70
¥ 7 70 aF M fzgeqz 70 ¥ A
71 a% FAM: 105 gRT H Al 78 fazx
HE Al oA d Faa 3 gafed
F0 &) HlaT FFR AA MA F 2 H
Il ardid Y S1zgIe qF F1 471 0L
AT F |rg HY AT F7T AL AT IR
agt m& gENAT I FeagAr FIAT 91 fam
FT ST AR HH FTFHAT 41 | ATFT
gfs T A4 Fr a7 & fea fqed
faar zor ar fs #3e fra qaw FF &
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gaifsz agf 913 § @t #Y sIAgH 53 fa
# 7qar frordga A8 Frar AT & me
qz At | agt #7 ar f& S # ;@ a
gq WAT FAI@ 1 €& (XaF g g A
AT A garg qif7 92 =@ A1 grad
7z 4t fF qarfedd #1 faa w@d 1 sng
73Y fa=r 28 o1 1 ag fagat 11 @iQ@
Frag & | # @lesT g3 a9 HqTqq0
FaifF g agf o1 ) fex 2 @dE R &
AT AT FGifF TAT FEA 97 | gwlag
ngfaaras &% fza & feaqaa su faar
qr | afFT 93 § agf ag= Q@ #F
fr waT #=1@ Y 9 1 a9 @1 fw@d @
af g s e Fatd w fwe ag g
fr waifme gad ar @ & MNT 9g 7 faz
21 @ & fF =T #gd Fai Al agi AFI
garr fesar w193 A3 & 17 %27 §, @F
T aF qAAT 97 | T9 LG WIS qgT 4V |
Atz amgsfaa fesd w1 wFr TR
arsga AT | 0F a3 a1 g0 auadn
FT ATU FAE FW & HIX gEY aF &H
2@ & 9% a3 gsafaai & fag, a3 a3
gaqfadi # fag =1 ag a3 afusifeat &
fae armigxfas fesd g oy & &fEwq
T FAIT FT GG gH AT A W §
fora® ga ax ga @ agt 43 & 1 gw
o & 5 3gia g woar sfafafa gar
FT WA & | gwTRr off g Hefom & #
RITF A1V 48 7% fRaaT T 291 84T
s f oF § 2@ F e w13
ardiE Y WId &I ar =8 faw o 7% a@r
ff wq< 3a@ #Y T AT q@ AF Feg
Y frad f st Am T 7 N §
FIUT H1E e fadl F1 A8 faa @ o
A1y @l gk 9y | WA 93T ¥ frdma
FTA1 T1gar g 5 97 1dal 1 gy saw
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ey s fag ga aor @re-m w2
feery ® f& ga ameE @i, gn
THIT HI T F @rd 1 fogzr 3% | @rg
faaid & fag ag agg asT & fr g am
aqET FY qE A1 & | F HATAST qGT ][AT
g £ e a1 @ 1% oF Afew far g
37 difgg @M ¥ a1 ¥ foad & s
faar & fF g sema @ o1 W E #H<
g Aga sifey  f T fE g &
faq g% at gewt | & &Y gavia F W9
F arg agf srear | W A 9rg a3
TN FIaFAE RWEFTQRIE

T el & |1 H HIqE! qeagrg AT
g & may 7% 97 F1 qa7 faar

=it wgr Sraw fag (Fravs): Iarsge
wg1zg, § qia& Ay ¥ A HAT wRMA
as A97 fF91d A1 qg'=rar @wear g |
AT & A09T 20 a9 qF @ GHISATAN
ATHIT FT =0 gAr 7T 20 F 90 Ffqwa
JAAT FT AE TATTATI AT HIT 41 TE |
qaT g% AFAT AGT 9% FAT 9T I, A
Fgrad &1 afard & fzar ) swawwe 3
AT & arga ag fasara feamar fr gz &
AT QT AgAA AL &, &1 I§ a1q A oA
FAAT Y Feaer wa 2w ez w x| Afdw
Faar #1 faq g 1 awwisn @ fasr
AE IAF! A&} (AT GFT | FAFT FITW 747
ar ? za#r gg v 4 w5 w9 & g9
frarit F grar Fwar ¢ uvgd faen @
afFs gram wraall F1§ O gfam
Iy fgam giw JAar & 99 96T ¥
gnFAg #1 a1 gHr fom owr ¥ &
qarg 71 arAY arfgy & 1 &¥ w3 ¥ 20
76 § g4 2ar fe agf v N W@ 7 aa-
pear 3 Frafaa & st oY, werfqa o
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[ mgrdtew fag)

gafaaq ar At afaal 1 W #
g3 saat 49f | J¥ fez fear A o
o dlo FeAT7E 9 IT qUA 47 | Iq
R A1 g=g1 A 91 fF 5AF ey
wqa fafewa gag gz Awdr SEr 91
afax mfeal +1 7@F afqega g aray
df | wor g1 3@ WAl 9T 99 T4 TG
FH) §Y 70g agt F sraard glafraa gar
q1 | AU FgA F qraF a8 481 F a7
FI geaAra weafaay & grq & giar wifgir
A Aar Faw 7z & F o7 @A w1 04
I HIFT F 217 & snan qt safqay §
wsgr o1X gfaaifaa gar =mifgd a1 agg
QT A% 2T | AVFITF g9 W AT 9
mifedl &1 ge-glawst &1 wifts §17
ifgd @t | 9y @gfead 7 a7 #1 3fz
gE & wWa s fFua ¥, zaarAl #, weAsgar
#, wagacar & T mifval F qqq 9z A
YA A A AT 2@rg fE gafat @
arza az faeq sima arelt mifgdt & A
zad1 7 & (5 9% Tzuq 9T 2941 iz
e ¥/ 2 % $g avi a1 f257 & arge
@z& fard 933 & 9% 3 a7 93 da+¢
4a7 £ 1 9% 17 % fosdi W 41w arv
NI A E 29 IHIT A0AT 4T QA 2 /T
qafd7 AT eaq q19) a1 fadea fear
ag dt s &1 w299 2 atsr a7 axz
WEFIGAT &, W27t & % IgF1 qua ad
foar o agar | Fww ag 5 f8 721 9x
F3d ¢F g1 avpr awrd & faw 3 wgr 5
FA Y TW A2 ZT AT 1 AZ AV FA0H
wrad 2 1 fgegal &0 vF A1 7-mava 2 A3t
€ AAT M ZAQ Ry FEAT H AR A1AT
FQ ¥ AT A7 & qrAT . v@l w;ew-
acar ¥ & ardl crg 9ed F 1 aIFR IA
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qXF €419 3 AT F@T TX OF ZgAd T AT
qQUET F TF) AT |

ZHI YFIT OF 0T ATZA AT § ol &
Q2T AT & & & 7T IF IAF0 TAE q12
# €1 <@g & 1 aURI F FA7 @ s faar
g fmar f& arfa< gasr sror Far g 7
agt 9T OF ATSY qAg F1 AT § A WA
F ATIG Al AIAT § | GHFAT gAT FA
frsad & & a7 1 aorz @i § & w@@r
Tifzq 1 afz sa @ arga &1 yadl, wal-
TZ, AUT AT § FA O YIFAITEATZ
TEWA aF A1 TE0 A13A F1 g F faar 14
ar #g awra A QU &1 T AT 19 7 ag
Prfaaa afzar 711 war, dagd garfz &
qgdr & aH Al FF AT &I 917 |

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : Sir, the
hor, House has looked at the probjem
of railways from varius points of vjew.
More then 965 cut motions have been tab=
led; thereby showing the various short com-
ings and the needs that have to be fulfilled.
28 hon. Members have participated in
the debate. Su far as I am concerned 1 take
it, these are things which not merely give
information to the Railway Minister but
inspiration as well, I am one of those
who from my vounger days did what 1
could do a little along with numerous
others for the establishment of parliament-
ry democracy in the country. Many of
my friends know what are the travails we
have all gone through. | am not merely
u person who haS become a votary of
parliamentary system of democracy for the
sake of Ministership. We fought our
batte for this purpose long before we
ever dreamt of parliamentary democracy.
You will, therefore, see that I will be the

last man o disregard the views of
Members of Parliament.

mome uncharitable vemarks wele
passed that 1| have given instructions
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that letters of the Members of Parliament

may be thrown into the waste paper
basket and that; if there 1s a negative
reply, no reply need be given. Any of

my hon. friends who would have thought
of it a little seriously would have surely
seen that I will be the last person to
give such instructions. One or two friends
of mine having got themselves worked up
to a pitch of frenzy derailed themselves
on this point. That isall 1 can say.

Anyhow, those friends of mine have
given me an occasion to place certain
facts before the House. | have been the
Minister for Railways for less than three
months, 1 have received 704 letiers from
the Members of Parliament, The Ministers
also, my colleagues, for various needs of
their constituencies, have writien to me.
Their number is 93, In addition to that,
the Members of the State Legislatures
aod Ministers of the State Governments
bhave also written to me. Their number
is 88, Altogether, 1 have received upto
today 885 letters. 1 have acknowledged
259 letters. 1 have given final replies 10
64. 562 letters are to be replied. I
have given instructions to the Railway
Board to expedite these replies. 1If a
reply is declayed for one or two weeks,
it is Dot that 1 do not want to give the
reply.

As the hon. House will see, if the
hon. Member wants an amenity at some
railway station or some other facility or
stoppage of a (rain, | have to write to
the authorities concerned spread all over
the country to get ihe information,
After getting the infurmation, 1 have to
discuss it with (he Bowd Member
concerned with anxicly 10 concede the
point mado by the hon, Member. Thele-
fore, gathering the necessary information
takes a little time.  India is not a country
of small dimensions. If a Member of
Parliament from Assam or Manipur  or
Kerala writes to e, 1 have 1o address
the people concerned and  get  the
information all the  way fiom lowe
distant parts, I o finalreply 15 aecewved
in & mooth’s ume, uone of you would
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think it is an unreasonable delay.

I would request the hon. Members
not to give credence or currency to the
funny views expressed by some Members
that 1 have given instructions that the
letters should not be replied to or that
the letters should be thrown into the
waste paper basket.

SHRI D. N, TIWARY (Gopalganj) :
At least acknowledgement should be
sent,

SHRI HANUMANTHAIYA: I am
sending acknowledgement. 216 acknowled-
gements have been sent, Sometimes,
when 1 am busy, in order to sign some
letters, it may take one€ or two days. 1
assure every Hon. Member that [ am
most anxious to see that replies are seot
and, if possible, in the affirmative way.
That is the spirit.

I would not have dilated upon this
point at such a length. I krow my hon.
friend, Sbhri K. N. Tiwary, He has been
an old friend of mine since the days of
the Constituent Assembly. That such a
person, instead of ascertaining the facts
directly from me: should meke a statement
characterising my work as junglee has
hurt me very deeply. Any hon. Member
who might entertain such an idea ought
to first ask nie whether 1 bhave given such
instructions, And then if he feels
aggrieved, he can by all meuns make an
attack on me in the House or anywhere-
else, But to attack an innocent rerson,
that 100 to attack persons who are anxious
to serve them, is not a chivalrous
act, (Interruptions)

AN HON. MEMBER :
Railway Board ?

What about

SHRI HANUMANTHAIYA : 1In the
course of my reply 1 will speak about
Railway Bourd also,

Several Hon, Members referred to the
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need for better ameniteis and facilities
for the Railway employees. Out of a
total of nearly 14 lakhs of the Railway
staff, 5.1 lakhs have been provided with
Quarters, the accent being to provide
more numbeér of Quarters for the lower
grade staff and essential categories like
drivers, firemen and guards. We have
a significant programme during the
Fourth Plan at a cost of Rs, 30 crores
for provision oOf additional Qquarter.
Apart from the Armed Forces, there is
no other Department or Ministry in the
Government of India which caters to
the medical needs of its staff as the
Railways do. We have a full-fiedged
medical organization which has a network
of 97 hospitals and 547 health units with
a bed strength of 10302 which works out

to 1.33 beds for 1006 of the railways
population, On medical, health and
welfare services the total expenditure

last year was as much as 19% crores of

rupees which works out to Rs., 169 per
head, The Railways also run as many
as 749 educational institutions ranging
from Higher Secondary and Primary

Schools located primarily at places where
other educational facilities are inadueqate.
The wvarious other measures are the
provision of recreation centres, cominonly

known as institutes, oumbering 733,
handicrafts centres, homoepathic dispen-
saries, co-orerative credit societies and

stores and so on,

To serve the needs of employees
posted to small wayside stations, there is
regular provision of doctors who travel
on the sections, attend to the patients and
dicpence the necessary medicines. They
visit the stations according to the time table
notified in advance twice or thrice a week.
(Interruptions) The hon, Member may
not be interested to listen to these facts,

but other members are more particular
about them.,

AN HON, MEMBER :
facts he stated are not
Olavakkot,,,

Some of the
coirerct, In
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SHRI HANUMANTHAIYA : This is

not an occasion for a second speech.

A unique featurec of the Railway’s
welfare activities is the institution of a
Staff Benefit Fund to which Government
makes an annual grant at the rate of
Rs. 4,50 per railway employee. This fund
is used for relief of distrees of sick
employees or family members, development
of sports and grant of technical scholar-
ships for higher education of railwaymen's
children, the number of such scholarships
being about 1150 currently. There is also
a Railway Minister’s Welfare Fund which
is used exclusively for the benefit of the
railway employees and their families who
are in distress either due to long sickness,
injury or death of the employee or of
members of the family.

Some hon, Members referred to aboli-
tion of contract labour. 1 appreciate the
anxiety expressed by some hon. Members
about its continuance,

As the House must be aware, the
question of regulation and abolition of
contract labour has been under considera-
tion of the Government for a long time
and the matter was also discussed at
various meetings of Tripartite Committees.
Ultimaltely, legislation was introduced by
the Government and the House is awarc
that the Contract Labour (Regulation and
Abolition) Act was passed in 1970,

The principal feature of the Act is the
power given to the appropriate Govern-
ment 1o prohibit by notification the
employment of contract labour in any
process of operation or otherwise in any
establishment subject to certain criteria
being fulfilled, And, detailed provisions
for regulating service conditions of
contract labour where its abolition is not
possible are Leing provided and rules are
being provided under the Act. The
Ministry of Labour are sctling up the
statutory Central Board after consulting
which the Government can notify the
abolition of contract labour in such areas
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of work ns fulfil the prescribed criteria.
As soon as the statutory board's recom-
mendations are considered and notified by
Government contract labour will be
eliminated in such areas of work including
railway sector as specified by Government.

AN HON. MEMBER: How much is

the cost ?

SHRT HANUMANTHAIYA :
not calculated.

1 have

The most imporlant roint made by
hon. Members is about new lines. In the
course of the general discussion I met this
point. Several Members imade the same
roint again and 1 again place the point
of view of the Railway Ministry. 1 hope
1 will Dbe able to see how far these
demands can be met and how f{ar these
demands cannot be met, Personally I am
convinced that this is an opportune time
to expand Railways to the maximum
extent possible. These are days of un-
employment, 1 learn from old records
that not only the British Government,
but the Company that was running the
Railways then and even some of the
Princely States constructed Qquite a large
number of railway lines during the
faminc-tinue, to provide cmployment as
well as to secure permancnt assets to the
country, Now we may not have famine
God forbid, The green revolution has
l'cen & success and I am much obliged to
the people of Haryana and Punjab for
this great success. Thesc new lines have
o be constructed pot to meet famine
-onditions, but 1o nicet the unemployment
jroblem. It can give work to millions
and millions of people, skilled, unskilled,
eraduates and  engineers, That is the
reason why T made a plea before this
ilouse that the cut that has been ellected
.n the Railway Plan allotment of about
s, 250 crorgs must be restored, 1 have
| laced this matter before the Planning
( owmission and the Prime Minister. The
I"lan is being reviewed, as you know.
Your goodwill and your support will get
iore money for the Railways which would

JYAISTHA 25, 1893 (SAKA)

Grants (Riys), 1971-72. 2_42

necessarily and naturally go to meet . many
of the demands made by the hon. Mcmbers
of this House,

SHRI1 P. K. DEO : Who talked about
bouquets and brickbats is not here. 1 con-
cede that the Orissa State need .more Rail-
ways. The other day the hon. Member
from Hyderabad made the point Lhat not
a single railway line was coostructed.after
the Integration took place, as a result,of
States Reorganisation. That is al$p true.
There are many lines that have to .be
constructed in Rajasthan, Bihar, Madras
Mysore, Kerala and also Madhya Pradesh.

SHRI PILOO MODY (Godhra) : And
Gujarat.

SHRI HANUMANTHAIYA : Since
my hon. friend Shri Piloo Mody who is a

very self-satisfied man makes the demand,
I would be very happy to say ‘No’ to him,
because Gujarat has a much b:gse.r rni‘iway
network than any other part of the
country, if you look at the map. But
even §O,,,....

SHRI PILOO MODY :
preatest discrimination.

This is the

SHRI HANUMANTIHAIYA : Even so,
according to the perspective plan that we
have framed, he will get not only his
share but somewhat of an extra share
which probably he deserves. '

Therefore, let no Member be under
the impression that the Railway Ministry
is constrained by 1his consideration or that
consideration in the matter of construct-
ing railway lines or convetsion uf metre
gauge into broad gauge. The only ques-
tion is one of finance. Fortunately for
us, and fortunately for me in pasticular,
we bave reached the stage of plan per-
furmance where a review has become
necessary. We have to teview aur i;l.gns
with a view 0 solve the upemployment
rroblem in particular. Let us bope. that
all of us, whether in the Mmlslw Ot in
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. the House, will be able to put our heads
together and: acQuire more resources for
this enterprise,

Some Members referred to project
allowance. My hon, friend Shri A, P.
Sharma and other leaders of the labour
. sector are very particular that the emolu-

ments of labour must increase, That is a
legitimate demand. Nobody would be

. able to say ‘No’ to them.
SHRI PILOO MODY : What about

commercial clerks 7

SHRI HANUMANTHAIYA : But 1
am sure hon. Members would agree that
the Question has to be examined on the
basis of justice and fairplay, 1t is pot
that we can give money to everybody
according to his wish. Though the phrase
to everybody according to his need’

" “sounds exhilarating, in performance, it
canpot do so. The distribution of national
wealth in terrns of wages and salaries
can only be based upon the production
achieved.

In the last session, the employees in
this area, namely the Gharara and Barauni
area were on strike, and 1 had already
made & statement thut the duestion of
payment of project allowance in respect of
railwaymen employed in Farakka barrage
and the Dandakaranya project areas had
sen under negotiation between the Rail-
way Board and the two recognised federa-
tions of railway employees. As Do
complete agreement could be arrived at,
the - question had been rteferred 10 the
board ol arbitration under the joint
consultative michmery. 1 made it clear

“+ that as soon as the award of the board of
-arbitration was received, the question of
grant of such allowance to the staff in the
Ghurara area would also be finalised
- on the basis of the award, if necessary
~after consulting the 1ecognised federations,
" 1n fact, 1 made an appeul to the striking
enmployees explaining the posiion.  1hey
- complied with miw request rather late, after
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causing much loss and inconvenience to
the country. That apart, I am glad to
say that the award has been received today,
1 have not read it because 1 was epgaged
in the work of the House. We shall go
through the award, and as I have said, on
the basis of the award, we shall see what
can be done,

In this connection, I want 10 make one
policy statement. . All these three months
I have been in administration, and most
of my time has been taken by the Members
of the Railway Board or the concerned
officers in the Railway Board or the
General M'anagenjs. It 1s rightly so because
everyday 1 have to do some administrative
work and they have to get orders, advice
or guidance-whatever it is. But I have
not been able 10 meet leaders of labour.
I attach the greatest importance to labour
who constitute the basic facior in running
our railways. 1 therefore prorose to Set
apart halfa day in the week to meeting
labour leaders and discussing various
problems with them, which will be able to
bring some satisfaction at least to that
sector. 1 therefore want the labour leaders
to unhesiiatingly place their problems
before me. I know they are responsible
leaders of the country, It may be that
l am elected from a general constituency

- and they have evolved into leadership out
of service in the labour field.

Therefore,
I make no distinciion between my capacity

and theirs. 1 invite their co-operation
and guidance so that together, jointly, we
muy be able to evolve a happy labour
relationship.

My hon, friend, Shri A. P, Sharma,
made the point the other day that labour
participation in management should be
not only recognised but implemented, 1
am all for it, But I have explained in the
other place, and I do so here now, that a
person who comes 10 the level of manage-
ment has to behave with the responsibility
of a management. He cannot be a strik-
ing, irritable labour leader and at the
sume time, be a respronsible, wise arnd
national leader.
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SHRI K. MANOHARAN (Madras
North) : His doubt is whether Sharmaji
would behave ?

SHRI HANUMANTHAIYA : 1 koow
both the leader of the DMK and Sharmaji
are men of experience and, if at all, they
will give advice which will be valuable to
the country.

SHRI1 PILOO MODY : Which
country ?
SHRI HANUMANTHAIYA : I have

no misgiving on that score. So we have
to discuss this problem, in what shape and
in what manner we have 1o eflect parti.
cipation in mapagement. It is not a
matter of a unilateral pronouncement oOn
the subject. It cannot carry conviction,
Therefore, out of mutual discussion,
imbued with a sense of responsibility for
production and satisfactory service to the
country, we have to jointly deliberate and
evolve solutions 1o these problems.

1 will now come to some minor points—
individual requests. In the course of the
general discussion members asked for new
trains. Some of them could be, accepted.
1 am happy to announce two or three. An
additional Janta Express belween Bombay
and Nagpur to run once a week will be
introduced this year. An additional
Maharashtra Express train between Poona,
and Nagpur will be run from 1-10-71.  An
additional Janta Express will be run once
a week between Bombay and Poona. As
some hon, members suggested, the Deluxe
Express (Paschim Express) will be diese-
lised with effect from October 1971.
Also upreserved third class accommoda-
tion will be provided on the Deluxe
Express after dieselisation.

My hon. friend Shri A. P. Sharma
urged that a deluxe service Via Patna can
be run twice a week. 1 accept the
suggestion. It will be run from Ist
July, 1971, or if there is a litlle delay,
it will be from 15th August, 1971.
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My kop. friend Shri Naval Kishore .

"Sharma merely asked for shuttle trains, -

not deluxe trains. I am inclined to
aceept it; but as a Minister I have to get
the necessary data and then take the-
decision. If it is only my relationship
with my hon, friend, I will be able to do
anything for him. 1 shall discuss this and
see how far this request of his can be
granted.

Shri Mulchand Daga spoke ‘about
insanitary conditions outside the Pali-
Marwar Railway Station. The Railway
Station building upto the goods shed’
line is paved and kept clean. The area
between the line and the boundary wall,
particularly towards the Marwar and of
the bazaar, is used by the local inhabitants
not only as'a dumping ground Of refuse,
but also as an open latrine. The area has
been cleaned a number of times by the’
railways by engaging srecial labour.
Since, however, it is difficult to keep it”
clean under the existing conditions, the
local municipal authorities have been
consulted to devise ways and means to’
stop this unauthorised dumping of refuse
inside the railway premises by outsiders.
Provision of fencing will not solve the

problem,

SHRI NATHU RAM MIRDHA
(Nagaur) : He is bimself the Chairman
of the Municipality. 8o, coordinatiop
i8 easy.

SHRI HANUMANTHAIYA : We can
sit together and discuss it. I am sure

we can solve the problem in five minutes.

SHRI MANORANJAN  HAZRA
(Arambagh) : The hon, Minister seems
to be speaking among his party members,
We want to bave his impressions about
our cutmotions.

SHRI HANUMANTHAIYA :  Let
not my hon. friend be under  .the
impression that 1 am partial to membeu$
of my party, As 1 have already explained,
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1 am partial to all Members of Parliament.
(Interruption)

16.00 hrs.

I want to inform the hon. Members
on the left side'that 1 have no intention
of making any discrimination. 1f I have
not been able to mention their names,
it is because I do not know Some of
their names. 1 should be able to meet
them personally and 1 assure them that
whatever things can be done in the small
sodle, as 1 have said, 1 shall try to do.
They need not have any misgivings on
that score. Shri Mulchand Daga mentioned
another point, The jhuggies located in
a low lying aren outside the railway
station between P.W.D. road and the
mill siding have normal drainage; a 12
pipe is already provided under _the siding.
However during heavy showers some
water accumulates in the area and for
additional drainage it would be necessary
to increase the waterway under the siding
and provide a conpecting drain towards
the west. Since this falls outside the
railway boundary the cost of the increased
water way is to jbe borne by the mill
authorities and the drain has to lbe
provided by the municipality. The
railways have already asked the mill
authorities for giving their acceptance of
the estimates as the cost will have to be
rorne by them. So far as Pali is concerned
1 have stated the proposition clearly and
1 seek your co-operation (o
once for all the local
exists there.

eliminate
complaint that

SHRIMATI  JYOTSNA
(Cachar) : May 1 ask from
Minister whether he will
this year again ?

CHANDA
the hon,
neglect Assam

SHRT HHANUMANTHAIYA :

Several
Members hove asked for overbridges
and undarbridges, hon. Members from

the opposfite dide have also asked, |
hive alrendy eénunciated the policy. This
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year if all of us work with the utmost
earnestness and speed, we shall be able to
spend RS 10 crores; otherwise even that
amount cannot be spent. Therefore, it
is not a Qquestion of want of money ;1
am prepared to give aoy amount, But
the real snag is not my intention or the
allocation in the Railway budget. Under
the existing rules the State Governments
have to bear half the expenditure and the
railways have to bear the other half,
Even there the State GovernmentS need
not spend money out of their pocket.
There is already a railway safety fund.
Each State has got some allotment and
our of that fund they have to spend.
The concerned State Governments have
to do their part of the work expeditiously
such as the acquisition of the necessary
land for the road, putting up a bund
or excavation, etc, as ‘the case may
be, If the State Government take
up this work in earnest the demands for
overbridges and underbridges could be
met. 1 would request the *hon. Members
t0 move their respective State Govern-

ments so that this demand at least could
be fully met,

The hon. lady Member asked me
whether 1 was neglecting Assam. Not
in the least, During the general discussion
on this budget T had promised that |
might pay n personal visit to Assam to
determine exactly what could be done.
1 do not believe in general promises nor
do I believe in big promises., [f possible
we shall do something to satisfy the
demands of the people of Assam, So
also Orissa. We have already the survey
reports on the lines that the hon.
Member suggested. 1 was not able to
make a pronouncement about Orissa here
straightaway, because the survey reports
have to be examined ; there are two or
three lines, and after all, priority.

SHRI P, K. DEO (Kalahandi) @ Tt is
vested interest of Orissa with
Vispkhapatnam which is standipg in the

way of development of these railway
lines,

the
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SHRI HANUMANTHAIYA : My hon.
frizad will sse it may not be possible for
any railway admiaistration to straightaway
construct all the railway lines that are
needed for Orissa, One has to be done
after the other. Therefore, I will examine
all these proposals and I assure the hon.
Member I am myself inclined to take up
one of these projects.

SHRI P. K, DEO : Thank you.

SHRI HANUMANTHAIYA : The
only condition is that 1 must get the cut
of Rs, 250 crores restored,

SHRI1 P. K, DEO :

Why put such a
big "if™?

Why not say no Y

SHR] HANUMANTHAIYA :
want it you can take it like that;
no objection.

If you
I have

SHRI S. A, SHAMIM (Srinagar): How
about Kashmir ?

SHR1 HANUMANTHAIYA : The
Kashmir line is already under coanstruction.

Wt &R (@ qgFT (Fafom) . a6
AAT 7 ggara g€ 4 A wagd &
lafdemziaa agi gu1 & 1 3 &1 qels
a1 141 §, 57 9 qAE AWE F YN 24
g s A fawa ¥ w1 wdlaT A 57
AET F@T 8 | 37 i 9T Jew &1 <@l 2
IS/ F1 &9 39 3 ¥ 1 o AT wAY A
AT FAA (A war qr f agr aw
avit 7 AP 78 frar e <qr 8,
7 & 94 %1 =3 faGamgss Grar s
w@ral @F A H g qgignr wqer
S A |

SHR1T HANUMANTHAIYA : Many
Members made reference to the Railway
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Board, and my hon. friend Shri Dhote
made a very powerful speech. I know
most of you feel that there should be
economy in expenditure, especially in the
establishment of the Railway Board. [
am aware of it. 1 have to procsss the
recommendations of the Administrative
Reforms CommissiOn and see how far this
Board could be streamlined. This decision
cannot be taken off hand or ad hoc. We
have to bestow thought as io what are the
posts that are redundant and what is the
economy that bas to be effected. You
would certainly agree that T need at least
one or two months to go through the
whole hierarchy and see what economy
can be effected. 1 am atit. In factI
have already prepared a note, The Ad-
ministrative Reforms Commission report
is available ; the study team report of
Shri Hridaya Nath Kunzru is also there ;
and there are several other reporis. We
will be able to process them and come to
some decisions in one or two months. 1
am with you, and I am of your opinion
that in administration it is necessary to
streamline, and 1 have myself reand a lot
on administration. (Interraption).
Bureaucracy, according to Mr. Parkinson,
has a hahit of growing itself into bigger
and bigger proportions with time, and it
has alwiys to be pruned. Ewven as a
shrub in a beautiful garden has to be all
the time pruned, ns otherwise it will grow
into a wide forest, so too things have to
be done, and continuously, in the bureau=
cratic field. 1t is good that Parliement
Members go on reminding us of it, go on
persisting that it should be done, I will
be merely carrying out their mandate if
some pruning is done. 1 hope in about
two or three months, 1 would be able to
announce what has been done. -

SHRI K. N. TIWARY (Bettiah) :
Please say something about the safety of
life and property of passengers. This is
agitating our minds.

SIIKT  HANUMANTHAIYA « It is
good he is very serious about it, T have
taken it much more serionsly than any-
body else because 1 have been entrusted
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by Parliament with this responsibility. I
specially flew to Calcutta and met various
officers, 1 have also contacted the Chief
Ministers of Bihar and West Bengal and
had discussions with them. We are con-
templating to take some very serious steps.
1 am happy to say that the State Govern-
ments are equally enthusiastic and coope-
rative in this matter. But however much
one may dispute it, the constitutional
position cannot be changed, The Consti-
tution has fixed certain responsibilities on
the State Governments a$ well as on the
Central Goveroment. Merely because
some of you press me, I cannot take away
the powers of the State Governments, even
if T want to. Let us not run away with
the idea that everything is in the hands of
the Central Government and the State
Governments can be pushed about this
way or that, It is only cooperation that
can help in the existing circumstances.
We have all moved in that direction and
we have been able to come to some
decision. The Prime Minister also is very
particular that railways must be run
smoothly, satisfactorily and safely. 1 hope
we would be able to produce results with-
in the coming weeks or months, My
friend, Mr. Tiwary, may wait and pro-
nounce his final opinion after one or two
months, after seeing the rasults produced
by the steps we are going to take,

off §gaT At (aar) @ gaAAEsT ¥
gAAT qF § M § 1 Sl &1 gAT H
AN & 7 & oy F41 4 f 7A Agiaa
I WIS F 3@F M H FE AR
ar ) afss @4 AgiaT & 1§ 39T A8
frat & 1 385 zaw fFarsrig) & =zan
gfe A9 wglgw =@ qu ey &1 ) gdf
A F TAM AN F T WAL FIAR A
ame % fma forr 21 3% q1gd g gfeaq
qrge 1% gare § | vadr fROE ek
ara o€ & ag o wfagir & @ ar
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zas1 A1 F1E gaT g fgar qar g0 F
qrgar g fF.......

SHRI
yielding.

HANUMANTHAIYA : 1 am

Hon, members have expressed serious
concern about the unpunctuality of our
trains. We are taking steps in this regard.
1 bope the circvlar that has been issued
is in the hands of hon., members. We
are going to pursue punctuality of trains
in that spirit and in that way,

The second point 1 am very particular
about in the railways is corruption, I
straightaway concede thet there is a lot
of corruption. In fact, sometimes I laugh
within my sleeves. I will take you into
confidence. Annually we are payiog
Rs. 12 crores as damages for thefts,
pilferages and tbings of that nature. At
the same time, we are spending Rs. 14
crores on RPF. Because of the employ-
ment of the RPF at a cost of Rs. 14 crores
the loss has not been reduced even by
one crore of rupees, On the one hand
we say that we should employ more
of RPF so that the thefts may get reduced.
At the same time, we find that the thefts
are not getting reduced. So, I am
seriously examining the very structure of
the RPF and its wtility in the context
of footing out corruption from the railway
administration,

Similarly, we are spending quite a
big amount on vigilance, Yet, in spite of
these establishments of huge proportions
1 am not able 10 See any visible improve-
ment in  eradicating corruption. This
aspect also I am examining with the
Railway Board. We are taking it up
very seriously and we will do something
to see that corruption may at least come
down if we cannot completely remove it,

Cormuption  in any body politic is
inherent. Let us not go away from with
the idea that corruption can be prevented
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for all times, nor can corruption be
eradicated completely. Those who come
from the villages know that as soon as
we sOw a crop automatically weed also
starts growing. We have to remove the
weed all the time. Therefore, whatever
may be our intentions in the Railway
Board, corrupt people and corrupt prac-
tices will be there like weeds and it is our
constant endeavour to remove them. So
far as economy and corruption are
concerned, I want to borrow a poem
recited by my hon. friend, Shri Rudra
Pratap Singh :

wiwe faa, fadr a fad, gasr a0 78
Afea #Y Jeag § AW F@ET @G

So, I will make constant endeavour
to bring down corruption and to effect
economy, In that I want the goodwill
and co-operation of hon. Members.

SOME HON. MEMBERS rose :—

SHRI THA KIRUTTINAN (Siva.
ganja) : Though I have moved so many
cut inotions, the Minister has not refer-
red to them in this speach. What about
house rent and city compensatory allow-
ance to empioyees at Tambaram ?

SHRI HANUMANTHAIYA : 1f any
hon. Member wants to raise any particular
point, let him come and discuss it with
me 50 that I could sece what 1 can do.

SOME HON. MEMBERS rose (I nter-
ruptions)

MR. DEPUTY-SPEAKER : 1 have to

go by certain rules and procedure. There
canpot be apother speech now,

SHRI R, V. BADE (Khargone) : It is
a question.

MR. DEPUTY-SPEAKER 1 While the
hon. Minister was speaking, 1 allowed
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many Members to put questions, He
answered some Questions and some he did
not. 1 cannot do anything now.

There are a number of cut motions
which have been moved. Unless any hon.
Member wants that any particular cut
motion be put to the House separately,
1 am putting all fof them together to the
vote of the House.

All the cut motions were
put and negatived.

SHRI THA KIRUTTINAN: 1 want
cut motion No. 396 to be put separately.

MR. DEPUTY.SPEAKER :
io all over,

Now it

The question is :

““That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper be granted
to the President fo complete the sums
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of the following
demands entered in the second columo
thereof —

Demands Nos, | to
12 to 17 and 20.”

11, 11A,

The niotion was adopted.

[The “motions for Demand  for
Grants, which were adopted by the
Lok Sabha, are reproduced below—
Ed.]

1. RAILWAY BOARD

““That a sum not excecding Rs,
1,12,07,000 be granted to the President
to complete the sum necessaty to defray
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the charges which will come . in course
of payment during the vear ending the
31st day of March, 1972, in respect of
‘Railway Board’.”

2. MISCELLANEOUS EXPENDI-
TURE"
“That a sum not exceeding

Rs. 4,90,49,000 be granted to the President
fo complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of

P n

‘Miscellaneous Expenditure’.

3. PAYMENTS TO WORKED
LINES AND OTHERS

*““That a sum not exceeding Rs, 9,51,000
be granted 10 the President fo complete
the sum necessary to defray the charges
which will come in course of Payment
during the year ending the 31st day of
March, 1972, in respect of ‘Payments to

[T

Worked Lines and others'.

4. WORKING EXPENSES—ADMI-
NISTRATION

“That a sum not exceeding Rs,
§7,30,78,000 be granted to the President
to comiplcte the sum necessary 1o defray
the charges which will come in course of
payment during the yoar ending the 3ist
day of March, 1972, in respect of

LETY

‘Working Expenses-—Administration’,

5. WORKING EXPENSES -—RCPAIRS
AND MAINTENANCE

“That a sum not cxceeding Rs,
188,38,29.000 be granted to the President
(o complete the sum pecessary to defray
the charges which will come in course of
yayment during tlhe year ending the 3lst
day of March 1972, in respect of Working
I ipens.s— Repairs and Maintenance'.”
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6. WORKING EXPENSES—OPER.
ATING STAFF

““That a sum not excecding Rs. 121,25,
68,000 be granted to the President fo
complete the sum necessary to defray
the charges which will come in course of
paymient during the year ending the 31st
day of March, 1972, in respect of ‘Working
Expenses—Operating Staff’.

7. WORKING EXPENSES—OPERA.
TION (Fuel)

“That a sum not exceeding Rs. 113,32,
52,000 be granted to the President (o
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1972, in respect of ‘Working
Expenscs-Operation (Fuel)'.”

8. WORKING EXPENSES—OQOPERA-
TION OTHER THAN STAFF
AND (Fuel)

“That a sum not exceeding Rs. 35,04,
76,000 be granted to the President fo
complete the sum necessary 1o defray the
charges which will come in course of
rayment during the year ending the 3lst
duy of March, 1972, in respect of
‘Working Expenses-Operation other than
Staff and Fuel™?"

9. WORKING EXPENSES—MISCEL-
LANEOUS EXPENSES

“That a sum not exceeding Rs. 24,61,
07,000 be granted to the President fo
complete the sum necessary to defray the
charges which will come in course of
payment duripg the ycar ending the 31st
day of March, 1972, in respect of “Working
Expenses—Miscellenous Expenses’?™”

10. WORKING EXPENSES—STAF
WELFARE

““That @ sum not exceeding Rs, 18,57
94,000 be granted to the President (o
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camp!efe the suin necessary to defray the
charges which will come in course of
rayment during the year ending the 3lst
day of March, 1972, in respect of ‘Working
I xpenses— Stafl Walfare',”

11. WORKING EXPENSLS—APPRO-
PRIATION TO DEPRECIATION
RESERVE I'UND,

“That a sum not exceeding Rs. 70,00,
00,000 be granted to the President fo
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect of ‘Working
Expenses-Appiopriation to Depreciation
Reserve Fund'.”

11A, WORKING EXPENSES—APPRO-
PRIATION TO PENSION FUND

“That a sum not exceeding Rs. 10,00
00,000 be granted to the President fo
comiplete the sum necessary to defray the
charges which will come in course of
payment during the wvear ending the 3lst
day of March, 1972, in respect of ‘Working

Expences—~Appropriation to Pension
IFund".”
12, DIVIDEND TO  GENERAL

REVENUES

“That a  sum  not  ecxceeding  Rs.
167,59,56,000 be granted to the President 7o
complcte the sum necessary to defray the
charges which will come in course of ay-
rient during the yeur ending the 3lst day
GO Marehn, 1972, 1n respect of "Dividend to
Cieneral Revenues'””

13, OPEN LINE WORKS (RENENUE)

“That w sum  not  exceeding Rs,
5.99.95,000 be granted o the President fo
complere the sum necessary (o delray thic
charges which will cune in course of pay-
ment daring the yoar endivg the 3100 day
of March, 1972, 1n respect of “Open Line
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Works (Revenue)'.”

14, CONSTRUCTION OF NEW LINES

“That a sum not exceeding Rs,
22,31,85,000 be granted to the President fo
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3ist day
of March, 1972, in respect of ‘Construc-

LR 1]

tion of new lines’.

15, OPEN LINE WORKS—CAPITAL

DEPRECIATION RESERVE
IFUND & DEVELOPMENT
FUND

“That a sum not exceeding Rs.
394,33,99,000 be granted to the President 70
coniplete the sum necessary o defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Open Line
Works—Capital Depreciation Reserve Fund
and Development Fund’."

16. PENSIONARY CHARGES—

PENSION FUND

“That a sum not cxcecding Rs.
5,92,07 000 be granted to the President fo
eomplete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of 'Pensionary

LIR1]

Charges—Pension Fund’,

17.  REPAYMENT OF 1 OANS FROM
GENERAL REVENULS AND IN-
TERESTI THEREON—DUVELOP-
MENT FUND

“That a sum not cxceeding Rs,
3,53,87,000 be granted to the President fo
comete the s necessary to defray the
charges which will come i conrse of pay-
ment during the vcar cendimg the 31t day
of  March, 1972, in jexpect of "Repasment
of Lopns from  General Revenues and
Tnterest thereon-- Development Funa®,”
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20. PAYMENTS TOWARDS AMOR-
TISATION OF OVER-CAPITA-

LISATION, REPAYMENT OF
LOANS FROM GENERAL
REVENUES AND INTEREST

THEREON—REVENUE RESERVE

FUND

“That o sum not exceeding Rs,
12,69,02,000 be granted to the President [0
complete the snm necessary to defray the
charges which will come in course of
payment during the vear ending the 31st
day of March, 1472, in respect of ‘Payments
towards Amortisation of over-capitalisa-
tion, Repayment of Loans from General
Revenues and interest thereon—Revenue
Reserve Fupd'.”

16.22 hrs.

APPROPRIATION (RAILWAYS)
NO. 2 BILL,971%

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : Sir, I beg
1o move for leave to introduce a Bill to
surhorise payment and appropriation of
certain sums from and out of the Consoli-
dited Fuud of India for the service of the
finarcial year 1971-72 for the purposes of
Railways.

MR. DEPUTY-SPEAKER : The
Question is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out
of the Coasolidated Fund of India
for the service of the financial year
1971.72 for the purposes of Railways.”

The motion was adopied.
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SHRI HANUMANTHAIYA : Sir, 1
introduce} the Bill,

Sir, 1 movet :

‘ That the Bill to authorise payment
and appropriation of certain sums
from and out af the Consolidated Fund
of India for the service of the financial
year 1971.72 for the purposes of Rail-
ways, be taken into consideration.”

MR.
moved

DEPUTY-SPEAKER : Motion

“That the Bill to authoritise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1971-72 for the purposes of Rail-
ways, be taken into consideration.”

With regard to discussion on the
Appropriation Bill I would like to draw
the attention of the House to the following
rule :(—

“The Speaker may, in order to avoid
repetition of debate, reQuire members
desiring to take part in discussion on
an Appropriation Bill to give advance
intimation o©of the specific roints they
intend to raise, and he may withhold
permission for raising such of the
roints as in his orinion appear to be
repetitions of the matters discussed un
a demand for grant or as may not be
of sufficient public imyortance."’

1 have two names before me, those of
Shri Jyotirmoy Bosu and Shri Dasaratha
[Deb. They have given advance notice
and they have also given the roints. 1
will allow them to say something on the
Appropriation Bill. Shri Deb can sreak
row and Shri Bosu during the third
reading,

* Fuhlished in Gazette 6f India Extraordin: ry, Part 17, Section 2, dated 15.6-71,

I in tedeced, Moved with e tecommendation of the President,
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SHRT ATAL BIHARI VAJPAYEE
(Gwalior) : Allow other Members also.

MR. DEPUTY-SPEAKER : No. There
should te udvuince notice. 1 huave just
now read out the rule. Shri Deb.

SHRI DASARATHA DEB (Tripura
East): Sir, T have given a ratient hearing
to the reply by the Railway Minister to the
dehate. In my cut motion itself 1 drew
the attention of the Railway Minister to
the urgent necessity of constructing a
railway line connecting Dharmanragar 10
Agartala in Tripura which has so far no
railway line at all.

The Railvay Minister in his Budget
speech Says on page 12 regarding gauge
conversion that the multiplicity ol gauges
is a British legaey. I agrce with him.
He also said :—

“The existing four gauges are an
economic drag on the progress of
India. This drag has 10 be done
away with as soon as possible.”

That is all right.

He says further :-—

“To begin with, we have to make at
least a policy decision that no more
metre gauge and narrow gauge lines
will be built, that every new lipne
should be broad gauge and that from
now On, the gradual conversion of
metre gauge lines to broad gauge
should begin.”

16.25 hrs.

[SHRI K. N. TIWARY in the chair)

Here, it is a policy matter. T want
to raise & very important question on that,
Here, T find, everybody wants to have
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broad-gauge line. 1 admit it, But if
you take this principle, unless all the metre
gauge and narrow gauge lines are not
converted into broad gauge, the Govern-
ment is not going to construct new lines.
Then, 1 think, the people in the backward
areas have to wait to even sea  the
railway line for 20 to '0 or even 50 years,
if not more. That should not be the
policy of the Governoment,

I am speaking particularly about the
rorth-eastern region. Take, for example,
Assam.  Uptill now Assam is conpected
by the mctre gauge from Barauni onwards.
Then, you will take a long time to
conpect that line (rom Barauni- to
Tinsukhiva and then from Lumding 1o
Dharamnagar, If you have to convert
this metre gaupc into broad gauge, |1
think, ‘the peuple of Tripura will not
have any railway line in the next 30 years
to come. That 15 why 1 oppose this
policy of the Government., 1 request the
Government to change that .and they
should se¢ that it is not strictly followed.
It should not be the rigid policy of the
Government,

Then, our people have bren demanding
for a long time and, since 1Y52, 1 have
been pressing this demand, whenever
1 have come to this House, that Tripura
State should be connected with railway

links. 1Ttis a very backward area. With-
out raiiway links, without railway
communication and transpot facilities,

we cannot think of developing thal
baekward arca. Ip Manipur and Tripura,
in the NEFA area and also in Assam,
there s a tremendous potentiality  for
starting paper mills and other industries,
Now, vou carry all the raw materials to
Caleutta and then convert it into puaper.
Why should not the paper mills be staited
in our own place. We cannot think of

it becavse we cannot  carry  heavy
machinery, heavy tools, etc.
That is why I want to raise this  mauer

even at the fag end of the debite so  that
the Government should not follow this
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policy rigidly. They say, “If you want
to convert metre gauge into broad gauge,
whatever money you have will be exhausted
in that year alone and there will then
be wvery little amount left for opening
new lines in backward areas.” 1 do not
believe that the Government of India
have no money., It is a Question of
approach; it is a question of priority.
If you give priority, then, I think, you
will get money. How much of money
are you Spending on water-fountains in
Delhi? How much money are you sending
on constructing huge bulidings and on
demolishing old buildings ? In Delhi,
I have seen, since 1957, because a
particular bungalow was not to the
liking of some Minister, it was demolished
and reconstructed, spending a lot of money
like that. Gigantic hotels, etc. are built
just to attract the people. Living ina
backward and poor country, before giving
minimum amenities to the large scctions
of the people, you cannot think of all
this, 1 recollect the word of Ho Chi
Minh, the President of the Peoples
Republic of Viet Nam, He was asked by
some people: Why don’t you convert
your metre gauge lines into broad gauge
lines ?

Since you are bhuilding socialism, you
need them. He says, ‘Yes.  Your
suggestion is quite good. But 1 want
the railway facilities to be extended to
all sections of the people in the country
first, If I waot to convert all the metre
gauge into broad gauge, then the money
which 1 have from my own resources and
which 1 borrowed from outside, the entire
money will be spent on that alone and
our people will not find any new railway
line for many years, So, give minimam
facilities to all sections of the people.
Then, gradually you curry out all these
improvements, That is why is I said
that the area where the broad gauge
already exists, you open a new railway
line connecting the broad gauge and
where we have got only the metre gauge
you construct a metre gouge tailway line
connecting with that line and in that way
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at least a network of railway lines must
be built up in our country if we want
to develop all our backward areas.

That is why at this fag end T want to
riase this point. Secondly, T do not want
to take much time of the House. About
the Light Railways, T urge upon the
Government that they should nationalise
these Light Railways and see that they are
run properly.

SHRI ITANUMANTHATYA @ My hon,
friend, Mr. Dzb, has needlessly misunder-
stood the speech T have made. 1t was
not my intention that no new line should
be constructed until the conversion
process concludes. That inference which
he has drawn is not correct, Therefore,
he will feel happy that he is incorrect,
What [ have stated was that new lines
have to be constructed. Simultaneously,
this work also has to be done. Therefore,
there is no question of any rigidity,
The two things have to go side by side.
Otherwise it will result in an incongruity
of the worst type. Therefore, he need
not feel any apprehension on that
count,

Secondly, Tripura and Manipur deserve
railway lines. [ have already made the
point. It is not a Question of deserving.
It is a question of resowmces. Il you say
that some buildings are demolished and
that money can be utilised for railway
construction, all that money will not be
ahle to build even two miles of railways.
Railways mneed much more  capital
expenditure are well as runiny expenditure,
Unless the Plan provision is there, we
will not he ahle to provide for new lines
in the budget, We have a system of
strict budget control. In a democracy,
first it has to come in the plan, then
subsequently T have o ration it out in
the budget for five years. Therefore,
much depends upon plan provisions.

MR, CIHTAIRMAN : Now. the question
is 3

“That the il
und appropaation

o authorise payment
of certain sums rom
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and out of the Consolidated Found of
India for the Sservice of the finaneial
vear 1971-72 for the jurposes of Railways,
be taken into consideration.”

The motion was adopled,

MR, CHAIRMAN : Now, the question

is

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title do siand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI HANUMANTHAIYA : 1 beg to
move 3

“That the Bill be passed.”
MR CHAIRMAN : Motion moved :
“That the Bill be passed,”

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour) 1 T have got a few sugges-
tions to make {0 the Railway Minister,

The Indian Railways is the largest
jublic sector venture iovolving mnearly
4,000 crores of rupees of people’s money.
It is in doldrums for the past 23 years.
It is deteriorating every day and the
deterioration has not Dbeen arrested vyet,
As u result, even a person who does not
use the Railway is made to bear the loss,
lle has to meet the loss through taxation,
because, when a public sector venture
loses money, it has to be borne by every-
body in this country.

What they hnve shown as loss is much
less than the actusl thing. The actual loss
will be much more. One should accept
this position, 1 say that the Railway
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Minister has no effort 1o tell this House
about the specific remedial measures that
they are going to take in order to arrest
the continuing deterioration in the Indian
Railways, We have heurd about 11-point
programme, 7-point programme, Sadhu
Samaj, puri halwa and everything else,

We are interested in running the
Railways on proper lines, You are given
the monopoly right of running the Rail-
wavs. It should easily make a contribution
of Rs. 500 to the Exchequer apart from
the interest paid, provided it is run pro-
perly. But, that has not happened.

Therefore, T am making a few sugges-
tions for the consideration by the hon,
Minister, It could be divided into three
broad categories. They are :

(1) How to increase the revenue ?

(2) tow to stop wasteful expenditure
and eftfect economy ? and

(3) General items.

What has happened in the Indiun
Railways 7 The Indian Railwavs has
become a hunting ground for monopolists
and high power salesmen dictate the plan-
ing and design of the Indian railwavs. 1In

eflect, the railways have lost.

1 would now suggest a ‘few wavs in
which the revenue could be increased.
The Railways have got wvast unutilised
real estates, These shouid be settled or
disposed of, Use should be made of all
pussible space for hoarding in railway
stationary, rolling stock and  buildings.
This will bring big revenue without much
expenditure,

1 would suggest that revenune and
utility oriented conch wagons and building
designy sbhould be innnedintely  wken an
hand. We should look into the cubacle
spece utilised and the deadweight cum
puyload space utilised.  The ratio is much
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too low. The railway coach design has
to meet all the rolling stock and the load
and weight of the payload but the ratio
is really verv alarming. Can you not ask
the RDSO to find out swhether the level
of the coach floor could be reduced so
that the cubicle content could be more
utilsed by making it more multi-tier ?
This is one suggestion I would like to
make.

Also, what about introduction of
doubledecker trains in suburban trains ?

SHRI S. M. BANERJEE (Kanpur) :
Like Jumbo Jet.

SHR1 JYOYTIRMOY BOSU : Shri
S. M. Banerjee would like to fly in
Jumbo Jet. What obout taking to cheap
air cooling and dust-proofing? 1 am
told that in Australia their National
Laboratory has invented some sort of
cheap air-cooling process. You are wasting
power at two points, one, with
the axle rotation and the other with
the air pressure on the top of the roof.
You have not done any research yet,
This could be done and simultaneously
the compartments will be dust.proof.

What about organising extensive rail-
cuni-road transport and more extensive
collection and delivery system (o pet
back the lost high-rated traflic from the
Roadways ?  This should to done. 1
hope the hon. Minister will consider
it.

Also, they should re-examine the
freight structure wherever possible, so that
they may attract their old customers whom
they have lost.

Then, about wasteful expenditure, |
would only give some broad lines. Stop
ruthlessly over-capitalisation, The Indian
Railways are really a show-picce for that.
Where an investment of o Iakh ol rupees
could do the things, could deliver .the
goods and counld do the job, the railways
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will put Rs. 10 lakhs and expect the same
amount of eggs out of it. I would suggest
that the hon, Minister may appoint a
committee of persons who understand
capitalisation and investment, a high-
powered committee to go through the
captalisation structure of the Indian
Railways. Tt is terribly over-capitalised,
and the railways cannot see the face of
profit at this rate.

Then, much more is spent in rolling-
stock for giving visual comfort to
passengers but no material comfort, We
have been requesting the railways to give
at least drinking water tanks in the bogies
of third class passengers and to provide
some cushion with canvas hoofing which
will cost per sea not more than Rs. 4, For
a man to travel one thousand miles on a
wooden bench is really a torture. But
the hon. Minister is not willing to provide

even that. The railways have become a
victim of those high-power monopoly
salesman,

_ Apgain, take the laminated plastics
lining. Tt costs Rs. 6 per s4. ft, and it
is used for decorating the walls of third
class and first class compartments.

Similarly, the railways have gone in
for purchase of chequered aluminium
plates at Rs. 7 per sq. feet for covering the
Noor. 1 used to be a lirst class passenger
when 1 was a boy of 21 and was an Army
officer., In those days, the compartments
were much berter even with wooden floor
below. But now, the railways have gone
in for linoleum. Why ? Since Mr Birla
produces linoleum as a monopolist, thare-
fore, the railways must buy all his
products for use in the Indian railways

Again, what about re.scheduling of
structural specilications ?  The structural
specifications of the railways were designed
and drawn when bricks Nsed 10 cost one-
tenth of the present price, and when Ssteel
sused o cost one-tenth of its present
price.  The structural  specifications  of
the arilways are far too conservative. The
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hon. Minister
re-examined,

may Kindly get’ this

Then, 1 would suggest that the railways
should reduce their expenditure on
maintenance particularly on Dbuildings,
and they should confine themselves for
the time being, till they.are out of the
woods, to saving their assets from wear
and tear from sun and rain. Shri Hanu-
manthaiya's room in the Rail Bhavan is
perhaps distempered or plastic-emulsion-
painted every three months, Let him
wait for three years. Let him first bring
the railway accounts,,,

SHR1 HANUMANTHAIYA :

SHRIL JYOTIRMOY BOSU :
he disagree here ? Let
reduce expenditure on
particularly on buildings.

Agreed.

How can
the railways
maintenance,

Further, let them stop further dieselisa-
tion. Dieselisation is killing the TIndian
railways, Their principal business is
traction. For that principnl business,
they have deliberately wzlked into the
traop of the Amarican dicsel engine
manufaciurers and spares manufacturers
and oil supplicrs and increased the cost
of rotation Every time the wheel moves,
they cannot make prolit, So, let them
stop dieselisatior.  Whatever they hmve
done, let them step at that; let them not
go in for further dieselisation. Let them

stick to their old steam an clectric
traction, because these will do them
good.

Let them reducc to minimum eduip-
ment and store holding. Let them take
to the hand-to-mouth theory. et them
not block billions of rupees in  stores
and pay for storing them and for maintain-
ing them Let them scll those out.
Even if it means 10ss, let them dispose of
it.  Let them get their money back, Let
them not block their capital in surplos
stores everywhere. 1 have already dealt
with the guestion of structural specificn-
tions,

Why is it that they are anxious 0 use
s0 much sieel when there 5 50 much
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scarcity of steel 7 Why should they not

go in for RCC works 7 Steel could be
replaced by reinforced concrete. Let
the railways replace steel fabrications

wherever possible by RCC.

The railways that are rejected here
are bought ovet by some foreign countries.
Why not re-condition them and use them
here itself ? A shipper was asking me
how to get some Indian rail rejects.
There are ready buyers in far eastern and
middle eastern countries. Can you not
recondition your rails and sell them at
Rs. 300 a tonne ?

SHR1 HANUMANTHAIYA : We are
reconditioning.

SHRI JYOTIRMOY BOSU: Then
the cateripu Service needs to be re-exami-
ned. Do not touch the employees. If
the caterer charges the passenger the true
value of the food, taking into account the
traction cost, each dinners will cost Rs, 55
You canot do that, You cannot make a
man in the field pay for Shri Shamim's
dinner in the first class coach in Kalka
Mail. Kindly look into this matter. You
cunnot do like this.

Then liberalise safety margines as far
as possible.  Why not get the nationalised
insurance companies to tackle the compen-
sation claims?  Let there be a dual con-
trol so that every claim case is checked
hy two institutions.

Now a few general points. You have
not treated your warkers fairly. They
are very disgruntled and demoralised, Take
them into confidence and bring them into
the management,  Qiler economic houn-
ties to the maintenance and repair workers,
Make full effort 10 see that every expen-
diture is utility and/or yevenue oriented.

Shi't outdated conservative engineers
and designers from planning design, Make
it compulsory for railway oflivials 1o travel
in ordinury compartments 50 that they
could see thing for themselyves,
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As for surplus steel serap, the Govern-
is now giving licence {or mini steel plants,
Railways should have onc of these so
that they can gzet the scrap and surplus
steel disposed of.

1 am aware that, although 1 have
said all this, the balance sheet of the
railways cannot show anything diflerent
from the general economic condition of
the country. There your Scope is limited.
You cannot do anything,

Now, one or two small things,
is an age-old Muslim
Deoband. You
concession for
discontinued it.

There
institution at
used 1o giva it railway
its students, You have
That it is not nice.

As regards the Sealdah Division, the
moment you take money in advance and
give a monthly ticket—-Shri Jaganath Rao
seems 1o have forpgotien his law since he
went into the cabinct—you enter into
a contractual agreement with Mr. X on
the basis of the time-table that ‘I shall
run 20 trains between Diamond Harbour
and Sealdah®. On that understanding,
the passenger purcliases a monthly ticket
for Rs, 35 Then what doyoudo? You
take the money. WNext morning, you say
"I cancel my train’, Why?  Something
has been stolen. ‘T'bat is not the lookout
of the other contractual party, [t is nona
of his business. 5o the Scaldah Division,
specially the south secction, reduires
very very special treatment, At the
moment, the railway have come to a
standstill. The railways are not function-
ing. People will forget about the railways.
The roadways will left the traffic out of
the railways., Thercfore, kindly depute
a special team so that they can go into
it and scc that this Sealdah Division runs
propeily

SHRI D. N, TIWARY (Gopalganj) :

Bihar  Members while speaking had
demanded the starting of o Service
Commission in Bihar,  Sccondly, they

asked for another DS in Sonepur (N.I.),
I'he Minister may clarify these two point
in his reply.
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SHRI K, SURYANARAYANA (Eluru);
Also the demand made by Andhra members
for diverting a particular passeoger train
to Walitair may be answered.

SHRI HANUMANTHAIYA : Shri
Jyotirmoy, Bosu, must admit, has made
very useful suggestions. Whatever the
party of the members, if useful suggestions
emanate from them, T for one whole-
keartedly welcome them, not only wel-
come them but also welcome their co-
operation and advice in the matter of
evolving remedies for the deffciencies
that may be found in the railways, 1n
fact, we are at economising expenditure
as also increasing revenues. He asked
how the Budget was balanced. The Bud.-
get Speach contains the way in which we
have tried to balance the Budget. In
fact, T have said that the deficit of nearly
Rs. 7 crores has been left uncovered as a
challenge to the railway administration
to wipe it out by economy measures and
by increasing revenues. Therefore, 1
have personally involved everyone from
top to bottom in the railway administer-

ation to do his very best in the two ways
suggested.

About re-designing of  coaches and
wagons, [ am not ashamed to own that |
am not an expert, but I will certainly call
the acad of the Research Department and
examine these projosals.

Regarding utilisation of

real estates,
we have already taken steps.

He also veferred o organisation of
more  extensive collection and delivery
system.  These three or four points cover
the same topic, namely how far the railways
will be able successfully 1o stem the on.
slaught  of road transport,  Many of  you
know that the roadwayvs are also  nativnal-
iscd. The railway is also a nationalised
undertaking. It is, therefore, un-
fortunate that thoughtlessly in many a hine
both  the boses and lorries
hand and the passenaer and
on the other run
Conmunittee

on the one
puods traing
in eompetition, A
had been appointed for this
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made a number of
suggestions. The concerned Ministers
in the States and the Railway Admini-
stration officials and Ministers have to
meet and come 10 some understanding so
that this unhealthy competition may be
climinated and Doth of them can run at
a profit, T am not disclosing my mind,
this is not a decision. Many pecople ask
for new lines, but | do not think T will
accept any such proposition unless the
State Government undertakes 1ot to com-
pete with  the railways in that line. In
I'unjab, in one particular case, they gave
such an assurunce, but they violated it
with impunity and they are asking for
further lines. Therefore, the functionaries
ircharge of buses and lorries on the onc
hand and railway transport on the other
have to sec what is the common good and
W have to pursue those measures. 1 pro-
1osc to have meetings either in the States
or at the Centre periodically for this
purpose,

purpose and they

So far as over-capitalisation is concer-
ned, it happens 1o be a general complaint
levelled against all our public undertak-
ings, The other day Shri Jyotirmoy Bosu
yuoted Mr. Kruschev who made a state-
ment that there i so much over-capitali-
sition in this country on buildings and
materials. In fact, that Statement was
raade by Mr. Khruschev when 1 was  with
him in Bangalore.  When he went round
the public undertakings in Bangalore he
made that remark. But some how the
Government of lodia and  the State
Government arc so huge organisations and
nu men has been able to make them go
along a certain line,,,,,

SITR1 ATAL BIIIARI VAJPAYLE :
~Not even the Chairman of the Adminis-
trative Reforms Commission.

SHRI HANUMANTIIAIYA : Not even
the Chairman of the Administrative
Reforms Commission and much less a
leader who happens to be onc of our
hignest leaders, ... (Inferruptions)

There are so manv things and they
function ina vicious circle. Many hon,
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Members say that the Government and
the Ministers should not mapage them
and they should hand them over to be
managed by corporations. It is these corpo=
rations, as you will see, which are autono-
mous that have incurred the liability of
over-capitalisations by having posh clubs
and swimming rools. They work in such
a way that production is no consideration ;
national good is no consideration but
only their convenience and yposh living.
As Chairman of the ARC, | have seen the
bungaluws of so many chairmen and
mapaging directors of public undertakings
and I assurc you that many of them are
better than thc bangalows of Qur Prime
Miuoister or any one of us. The corpora-
tion idea sponsored with good intention
of making them autonomous has resulted
in ‘the byproduct of overcapitalisation.
Salaries are going skyhigh irrespective
of production and productivity. The worst
example, as you yourself could scrutinise,
is the Air India. 1t is a corporation where
the pilot gets much more than the salary
of the Air Marshall who manages the
whole of it; he does not get as much

salary or emecluments as an ordinary
captain, Corrorations have been taken
advantage of by the concerned

people 1o Dbolster up their salaries and
emoluments.  This is a fact we have to
deal with, When Shri Bosu compares the
sulary of the members of the Board with
some corporations, they do not get even
half of the emoluments. Besides, their
daily allowance is nowherc near that of
an ordinary Pilot. DBesides the big salary,
the pilot gets Rs, 50 or 55 as daily allow.
ance for one meal. The Railway Board
member does not get even Rs, 20 for a
whole day.- When you compare  the
Railway Board with other corparations,
you will find that the railway board
members get loss Salary, less daily allow-
ance though they are the biggest public
undertaking in this country,

So far as dieselisation is  concerned,
it s 4 controveisial subject.
You will concede that 1 am not an
Awerican stooge ; no bodvy is a sltooge
here, 1 shall disclose 10 ven that 1 am
not giving interviews o  contractors of
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this kind because 1 do not want to involve
myself and my name by even seeing those
reople. 1 leave it 10 the proper authorities.
Therefore you may be assured that | am
rot a rerson io the pocket of any mono-
;- olist or capitaiist, :

SHRI A. PP, SHARMA (Buxar) : What
115 dieselisation got to do with that ?

SHRI HANUMANTHAIYA : He
made a point about that., The appropriate
authority and the Board will assess the
vrofitability of any purchase or manufact-
ture and decide solely on that issue,

So far as dieselisation is concerned,
vou will yourself see, being a man of
<nowledge, that cieszl engines are far
.nore economical utimately than steam-
2ngines,

17.00 brs.

SHRI JYOTIRMOY BOSU : Provided
~osting is done properly,

SHRI HANUMANTHAIYA :  There.
fure, if you rzamove diesel engines straight-
way, you will cut down the speed of the
trains, and cut down what is called the
hulk tonnage carrying capacity.

The 10th point my hon. friend made
was, reduction in structural specification
and sufety margin wherever possible. |
will investigats and look into that poiot.
‘Then, drastlc reduction in stores and
material holdings That is a good point. In
lact, three days ago, [ saw the report of
the Wanchoo Committee oo the subject,
and they have malie a specific Proposals
regarding stores aod the deligations of
pawers. 1 am in the process of imple-
menting those recommendations. .., (In-
terru plions)

The oaly point that remains in this.
There was a suggestion mads lthn the
\rains shoald be double-deckers.
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SHRI JYOTIRMOY BOSU: For
suburban lines.

SHRI HANUMANTHAIYA Even
for suburban lines, we have 10 reconstrict
ali the bridges. Therefore, it is not such
a simple matter that we can siraightaway
do that. I do not know how many
bridges have to be reconstructed for that
purpose, In any case, that is not a work-
able proposition.

SHRI JYOTIRMOY BOSU: The track
occupation problem will be solved.

MR. CHAIRMAN: Order, order, Let
him finish,

SHRI HANUMANTHAIYA: My hon.
friend Shri D.N. Tiwary bad made two poi-
nts; one is regarding the Public Service
Commission, and the other about the loca-
tion of D.S. Office at Sonepur. 1 want to
think aloud with you. The distribution of
government offices and concerns should be
on an eQuitable basis, No State should
feel aggrieved that it has been deprived of
these facilities, The British imperialism
that shaped things for us in the previous
century had only three cities in mind
Muodras. Bombay and Calcutta. Today,
Calcutta bas the headqQuarters of two
zones ; Bombay has got headqurters of two
zones, Likewise, the Public Service
Commissions have been located in these
three cities. 1 for one see a Justification
for redistribution of these offices, But on
ttis, I cannot straightaway announce what
cnn be done or what should be done., It
is here that | want the co-operation of all
of you so that if I try to remove the zonal
headquarters from one State, they should
not kick upa row. It must be more or
less based upon considerations of justice
and equality of treatment that zonal head-
quarters should be properly distributed.

About the Public Service Commissions, |
1 have an idea, Why should the Public Ser- *
vice Commissions be located in one or two
States alone, thus depriving Other States ,
of the opportunities and giving. cause for
complaints? 1 want to make them work
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on a rotation basis, The Public Service
Commission is only a small body - one
Chairman, ons Szcretary and a few clerks
and at least [ will rather see that it goes
by rotuition to each State, instead of
allowing this kind of overcentralisation
in one or two or three States. But this
is a matter of policy and I have to obtain
almost a upanimous approval, as well as
that of the Cabinet.

Thank you.

MR. CHAIRMAN : The question is :

““That the Bill be passed™,
THE LOK SABH A DIVIDED

[Division No. 3 17.09 hrs.|

AYES

Ahiwar, Shri Nathu Ram
Alagesan, Shri
Ansari, Shri Ziaur Rahman

Arvind Netam, Shri

* Austin, Dr. Heury
Barman, Shri R.N,
Barupal, Shri P.L.
Basappa, Shri K,
Bhandare, Shii R.D.
Bhatia, Shri D.D.
Bhattacharyya, Shri C.E.
Brahmanandji, Shri Swami
Chandre Gowda, Shri
Chandrika Prasad, Shri
Chavan, Shri Yeshwantrao
Chawla, Shri A.N.
Chhotey Lal, Shri

Dalbir Singh, Shri

Duas, Shri Dharnidhar
Dasappa, Shri Tulsidas

** Weangly voted for Ayes.
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Deshmukh, Shri K.G.
Dhamankar, Shri
Dharia, Shri Mohan
Dumada, Shri L K.
Ganesh, Shri K.R,
QGanga Devi, Shrimati
Gavit, Shri T.H.
Gotkhir.de, Shri
Qopal, Shri K,

Goswami, Shri Dingsh Chandra

Gounder, Shri T.N.T.

** Guba, Shri Sumer
Hansda, Skri Subodh
Hanumanthaiya, Shri

**Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jitendra Prasad, Shri

Kadam, Sl:ri Dattajirno

Kadannappalli Shri Ramachandran

Kilas, Dr.

Kakoti, Shri Robin
Kamala Prasad, Shri
Kamble, Shri T.D,
Kaul, Shrimati Sheila
Kavde, Shri B.R.
Kedar Nath Sing, Shri
Kotoki, Shri Liladhar
Lakkapra, Shrl K.
Lakskmi?-._l:m"hamma, Shrimati
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malhotra, Shri Inder J,
Mekta. Dr. Jiyraj
Mishra, Shri Bibhut!
Mishrs, Shri G,S.
Mishra, Shri Jaganaath

Mohammad Tahit, Shri

O . - - . :_ e PP —— ) . A
Thev voted iy mistake fvom a w ong ¥eat und later iatormed ¢ e Spoakics aceorlingly

MNo. 2 Bil!
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Mohammad Yusuf, Shri
Naik, Shri B.V.

Oraon, Shri Tuna

Painuli, Shri Paripoorarnanand
Palodkar, Shri

Pandey, Shri N.N.

Pandey, Shri R.S.

Pant, Shri K.C.

Parashar, Shri Narain Chand
Qureshi, Shri Mohd, Shafi
Ram Dhan, Stri

Ram Swarup, Shri

Ram, Shri T.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Roo, Shrimati B. Radhabai A.
Rao, Shri Jagannatha

Rai, Shri Vishvanath

Sadhu Ram, Shri

Sankata Prasad, Dr.

Satish Chandra, Shri
Satyanarayana, Shri B.
Sayeed, Shri P.M.

Shailani, Shri C.P.
Shankaranand, Shri B,
Sharma, Shri A.P.

Sharma, Shri R.N,

Shastri, Shri Shivpujan
Shenoy, Shri P.R.

Shinde, Shri Annasaheb P,
Shukla, Shri B.R.

Sinha, Shri Dharam Bir
Sohan Lal, Shri T.

Sonar, Dr. A.G.
Suryanarayana, Shri K.
Tiwary, Shri D.N.

Vekaria, Shri

Vikal, Shri R.C.

Wife voted by mistale from a wrong seat and later informed t he Spenker accordingly.

1+ Wrongly voted for Noas,
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Zalfiquar Ali Khan, Shri
NOES

Bade, Shri R.V.

Banera, Shri Hamendra Singh
* Banerjee, Shri S.M.
Bosu, Shri Jyotirmoy
Chandhuri, Shri Tridib
Chauhan, Shri Bharat Singh
Das, Shri R.P.

Deb, Shri Dasaratha
Dhote, Shri Jambuwant
Ghosh, Shrimati. Bibha
Haldar, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Manoranjan
Kiruttinan, Shri Jha

* Lutfal Haque, Shri
Madhukar, Shri K,M.
Manjhi, Shri Bhola
Maran, Shri Murasoli
Mishra, Shri Shyampandan
Modak, Shri B.K.

Mody, Shri Piloo
Mukherjee, Shri Saroj
Muthuswamy, Shri
Pandey, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel, Shri Natvarlal

Rao, Shri M. Satyanarayan
Reddy, Shri K. Ramakishna
Roy, Dr. Saradish

Saha, Shri A.K.

Saha, Shri T Gndadhar
Sen, Dr. Raren

Sezhiyan, Shri

Shamim, Shri S.A.

230
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Allowances of

Singh, Shri D.N.
Subravelu, Shri

* Tombi Singh, Shri N.
Vajpayee, Shri Atal Bihari

MR. CHAIRMAN : The result* of the
division is as follows :

Aves : 96; Noes : 38

The motion was adopted.,

17.10 hrs.

SALARIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUI{) B |
beg to move™™® :

“That the Bill further to amend the
Salaries and Allowances of Officers of
Parliament Act, 1953, be taken into
consideration.”

The Bill, as you will see, iS a non-contro-
versial piece of legislation and T trust it
would be supported by all sections of the
House.

As  the

House may be aware, the
Salaries

and Allowances of Officers of
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Officers of Parlia- 82
ment (Amdt.) Bill

Parlinment Act, which came into foree
with effect from 1953, had fixed the salary
of the Deputy Chairman and the Deputy-
Speaker at Rs, 2,000 per mensem. [ecause
of the position that they have to occupy
and considering their nature of work they
were given the status eQuivalent to that
of a Minister of State. The necessary
amendment had to be made in their
salaries also. For one reason or another,
the Bill could not be brought forward
earlier. By this Bill the salary of these
two officers of the Parliament is sought to
the made equal to that of a Minister of
State,

The Deputy Chairman and the Deputy
Speaker have to meet many official obli-
gations. So, it is also proposed to grant
them a sumptuary allowance of Rs. 250 per
mensem,

Since this Bill rlates to officers ol
Parliament who preside over the two
Houses of Parliament, it wonld be better
if the Billis adopted without any dis-
cussion,

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Salaries and Allowances of Oflicers of
Parliament Act, 1953, be taken into
consideration.”

st AT S (TIAR):
guiafa adigr, @ fad & aeag @

* Wrongly voted for Nues.

+ .
- The following members also recorded their yvotes :

Peje, R.L. Chaturvedi,
M. Rum Gopal

Tombi  Singh, 131 hara

Singh, Nathu Ram Mirdha, R.V. Swaminathan, Vayalar Ravi, Shrikishan Modi,

Ayes :  saryashri K, Mallanna, Dharamgaj Singh, S.1.
Lutfal Hadue, Chandulal Chandrakar, Govind Das Richhariva,
Reddy, Bhuvarahan, Dalip  Singh, N,
M.C. Daga, Ambesh, Anand Prasad Dhusia and S.P. Verma,
Noes ;

Kathamuthu.

Sarvashei H.M. Patel, Rum Deo Singh. Samar  Guha, R

Bishimo Dev and M,

* Moved with the rec smmendation of the Prestdent.
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MR, CHAIRMAN : s Shri Jyotirmoy
Bosu moving his amendment ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) * Yes, Sit. I move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 15th November, 1971." (4)

““That the Bill further to amend the
Sularies and Allowances of Officers of
Parliament Act, 1953, be referred to a

Select Committee consisting of 10
members, namely :—Shri Murasoli
Maran, Shyamnandan Mishre, Shri

Piloo Mody, Shri Saroj Mukherjze, Shri
Shibban Lal Saksena, Shri  S.A.
Shamim, Shri Ramavatar Shastri, Shri
Kedar Nath Singh, Shri Atal Bihan
Vajpayee and Shri Jyoiirmoy Busu with
instructions to report by the 16th
August, 1971.” (5)

17.12 hrs.

[Shri R. . Bhandare : in the chair]

This is a Bill which is intended to
raise the remumneration and benefits of
two persons who are holding a high
position in the national forum. At a time
when there is tervific economic distress,
when the cost of liviog and unemployment
are rising day by day, when we do not
have enough funds 1o provide employ-
ment, when in the same [House the peon
draws a salary of Rs. 110, when an average
Indian is not spending more than 36 paise
a day, when we cannot spend more than
one rupee  per refugee for all his  needs,
when we need money for so many other
thinpy, wheo we are the people who are
to decide about remuneration and  things
like that, 1 feel that this is nota Bill
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which should be decidad by us here in this
House. It should be sent to the people
outside for their verdict. So, I would

refuest you, Sir, to put the amendment
belore the House for a decisions so that
il_lc House accepts in principle the peces-
31":3’_01' sending this Bill to the people for
eliciting public opinion and then we can
take a decision on that,

it gus  faw agwT (Fafarn):

qavafa wgiq, = faer & s Y 3w
AFwEFard §, nfaarie ¥ HW OF@
AT FI F FAIIFAE &, 3T ATEL I
satq fa aix 2@ faar &1 agr qg @var
AT F 1 9g ard A3 g fa ga feedt ediws
F gfa ®1§ gEFAA THT FAT TI2A &,
afps 37 A mEEmFsaN Y cma H
WA & [ Y I@ T F AT AHITQ
A &, 39 B AT ATIVATAE §, 96 F
gfez ¥ 1@y gy, 7y fa= awstraw faa §
78 FI ATFRADAT Al € |

#are qIT 9T 98 AG FAT AT
g — 39 faa & 99 W gu WA FE
f ga faa & 37«1 fefaezT amw 2=
# faga & ¥ F AT E 1 A 99 q¢
agl wtear =Jrgan, dlwA v ag faa arar
A S AT WA TW AT qT AT FAI
agl fmar f oifqaries & s #19
FEAT W GIORG FAAYA AR
AT AFAFAT §, Hgwl agal v @
2, 39% Fq4 ®, samr gfagen & fag
917 A Fg7 fFAv 2 MYT g { Uar eaw
g faar g2 fs fog & af@ trar fs
Treafas glaend 34 # fas sof 0 85
FAA F F 12— 12 ATYA, 10-~10
frAag ¥ zaw afHa gvam
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9231 8, 390 @@ a1 Agfzary #, aqy
FY FBAEAT § T A 9T A Y AT
Aaf fzai &1 @7 ¥ 937 I % Hfsarzal
A g2 fgar sra, 39 & SgF-gma w
AT AT, IT & I(AT JaT AT Zq4A
gfaard & «1g

zad a@—aIT W faw &1 aF
qifs fzrdd Jacia AT fedr wfsw a1
a9 g1 fgar ) @ FTAgea g {5
qiay fagra &1 A% 2W\@r g, AT qq
A7 F FAAT A0 AT Z, I AALT A
TEY # famr ¥ omw X Aa ar wAA
IBTAT & |

TGY GHIFAE &7 QT H3 2, AGA
oFed & gt ¥ gee fwar ar afEa
7 S FMA FLIZ § ST TAT ATA G
f§ sgaaa FFTaTar Wz whazaw a7,
fifr wEERN & arg A oo @i 2
<91 91¢d F IAT 3@ A% 7Y 7z q21F
F1oATE WIE A28 gz vz 2 zafro
frgra =1 0 20 faa &1 faega & fudig
Jar wten e wa fream 2 fw |aq
xRt faege & WA FT AT A7 9w
g faod edfigT ol feedl Fozga &
3 a1 Wz sicamE g gan 518
DX ud FG g1 wwdl afFw za faa °@ &
fagird @ AT g A3 A AT IL U
fga1® g\ Q&) a1 § & gagr (3300 Fear
i Azar g B I3 730y ¥ qeaen
TSt Az (@ A § wn F1 arf
AATATY | qF A AT 4T FvaT @
AT TH HAE WET T A A AT Wil
FIA E 9 AR T Adad g
Uy a7 wig e F fan 0w fae
AVI FT AR BF TEA MATIT AT )
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fexa % ag facga aoras fag § =k
et & F1 78 §

ft qearene greats @ @Al
3, F @3 F T FAT IA[
2 fp gA¥ ga@arg & A ararn, wis
g7 I F IIT AT qgA £ A
TOT A7 & I39F & AlFT A%AIG 37
q1d & 5 79 737 ¥ o e FAQ w0
FT W@ & F A arEt @ 3w qxmfaa
Framar § & fEay ad @ € o
fFad a& <@ F1 ITRC AGT 94T 2
zafaq dw #gde & za faa § &
sqarfeat &1 gfaar 3T =nfze 78 ar

qZ AT FT AT QAT AT WATRRF

21

SHR1 KRISHNA HALDER (Ausgram):
Mr. Chairman, 1 oppose the Bill. At
the outset 1 wish to say that we have
nothing to say against the Deputy chair-
man of the Rajya Sabha; rather 1 have
got high regard for them. But, atl the
same time, 1 wish 10 point out that our
objection is based on principle.

When the agricultural workers in  the
countryside, when the workers in the indu-
stilal sector, when the employees of the
Giovernment are dumnndiug more  wiuges
1o maintain, the'r fivelihood, to neutralise
the increasing cost in prices, the same
Central Governinent, the same Copgress
Government 18 rejceting theiv demands and
is telling that the country s ficing finan-
cial crisis and the employees should not ask
for more wages,  The Governmant is refu-
sing to tuke stern massures to control the
increase in prices.  When the emplovees
demand more DA and wares. the Gosvern.
menl nevar hesitate o send the police,
CRP and the militiry to crush  the miove-
ments ol the cmplovees. AL The  same
time it wants Lo raise the salary of the
Deputy Speaker and the Deputy L hairman
from Rs. 2000 (0 Rs.2.250 in arder to give
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them the status of a Minister of state.
The Government is very much bothered
about the dignity, decency and Sstatus of
higher officials, but it is not bothered
about the poverty-stricken employees,
workers and other toiling people.

Not only that it is morally indefensi-
ble but it is also criminal to increase sala-
ries of high ranking people who have got
their hands on the lever of power, when
so many of our countrymen aré dying in
poverty wnd hunger. One should also
\hink of the refugees who are coming from
Bangla Desh-—who have no shelter, no
food no security about the future, and
many of whom are going 10 die of cho-
lera.

SHRI PILOO MODY (Godhra): They
are all in the Deputy-Speakct's area also.

SHRI KRISHNA HALDER: An agri-
cultural labourer in the countryside is get-
ting an average wage of 40 paise per day.
| am not giving rhese figures; the Nat-
ional Sample Survey gives this shock-
ing news. 28 lakhs of the Central Gov-
orment employees,  including employees
of Parliment House, arc getling less than
Rs.100 cvey month us their basic pay. In
this connection, 1 would like to reduest
the hon. Minister to enhance the pay of
the employees of Parliament House.

When the Central Government emplo-
vees are ¢emanding more D.A. pointing
out the high increasc in the price index
which has crossed 225 points, the Govern-
ment 1s telling that the price index has not
crossed 225 points, and that unly the Gove-
rnment can consider their demands.  The
Giovernment is talking of accuracy when
the 1nw salaried employees are  converned.
It is refusing to give them the duc which
it has to give. 1t is not bothered aboul
that. Butl 1t is bothered about the dignity
and status of Deputy-Speaker and Deputy
Chatrman.

I'l_u: Government 1s talking about the
notorions wage  freeze when the  workers,
employees, are concerned. But it is will-
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ing to give more salaries and allowance to
the high-ranking officials.

r882

' Thf: hon. Minister, Shri Raj Bghadur,
is acting like Raja Bahadurs of Middle
ages when Raja Bahadurs obliged their
Ranis or queens by handsome gifts.

N gRe Rt ed (fAsrarng):
gwafs #wgien, qgd @1 § g s
3918 31 Frgar g @ sav w9d qET R
INT W1, A gNGIAT R A AF
AIH AT | J0T A5 qrF fwadr @
WGl 31 A g1 39 F1 A7 AT T F |
g3 vk #@ar ar faw &) gary, feed
ENFT AT feedt Jaia ) @z fafqeax
¥ quax feaa @ ot s 1 aqsang
3 ¥ fac ag faa srar a1 § ) maw
AW A gAUA @ A § mAdfaa
WA A wgar 5 a1 dmrar 51 %o
2o To AT § AT 500 To HIFHT TAGATE
Ay & 3@ 9T W IA K OFUT AT
atfgd | we aNAmT F drag 3@ qv
Al gqUd AT E Al 98§ ATA)  HqAT
aqedg ¥ Aty adF @ &) KA
FT UATAT 36 987 FJ A1 9@ FAT |

A gaw # A wrar {5 93 fzed
wiwT 71T fzedt 3avia ) s aa @
2 At WA A F07 F2 T AAV AT G
2039 HUEZ F13T F AN a7 ufaFrd
w0 gerar fpgAts & &8 ferr @ war
Z 7 371 gHr9l WEA T 927 9% 1Y F A¥
hafy na w7 '
~ SHRI PILOO MODY : 1
is very unfair o the refugecs.

chject. Tt

oY uRo  TENATE WS g
a7 ATA $@ 2, afw7 azfFma g %
garr Azt Q@ dwfaez fasm 2 9
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o7d M YAT @ e 20 qA
mzaEr g W ..,

Ml GRS e gR T 98
MATIE AF0 ¥ g& & wmafa gz 2 fw
1% @Y gwrg FAANUAT 31 fran
M7 |

SHR1 PILOO MODY : 1 like to move
an amendment. Every employces of the
Lek Sabha must  get commensurate in®
clrease.

MR. CHAIRMAN : Mr. Pilon Madi,
sou must follow chriain  rules, certain
procecures.  You cannot just say that you
lil.e 10 move an amendment and make light
of tl.e discussion.

3l qRo Tw Nimis ¥eE: g @fFarn
fr ¥ wAwif@l &1 gara g Al ag @ara
g% wd & s9ifeal & @g am gar g
zt & sadifal ®) gan @ adf fzaran
afar AlFT ferdt afimz @) 9% 30 & o
2139 AW 3T & fag gz fag @
ST TET R |

# @ 1 qTAie arfz s 2 A
T U wila sarg fv ag 5o
AT FT |

s atgga @E (Ta9R) . "anafa
12177, gM 2w uF WA faafd & qaz
721 B | AMAT AW HT qAAT FHIX A F
MAT WI F LW AW F WX FEA
FRATL, AW AFN F1 g9z @ AL
13 Ty 3, safAT @i Fx 2 § oA #
aEqrs war 92A1 AT | ag gty AFT
A gy A E TS FAAPCAT 1 geearz
HIT gy war 9 &E@ FEif
ity gy =g, ag wiT A% el
3o wGAE gnr A vx g0 DAl WEAT Y
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fet eftaz £ amarg T ¥ fodr ag
fast mrar & 9g guig F F@ 2

foer asq wenrafy gaa go S@F
Ay qAT gEAT FT AT AMAT 4T,
Ffer wearafy gad F aw @@l #;
T g1 F qger fecdt eNFT AT qqAST
gz wra, 4 oF wlg A g 1 FAT
fecdr edfiFy #t 7daT gz & fag ag
meaafy sma fwar war ar 7 feedr
eqIHT q129 WA agd a4 § W IF
 qddl g & fan weanfs gaa
fear war ar ar @ia ga@dr 4

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : We arc discussing about
the salary of the Deputy-Speaker which

isa canctitfied subject about which we
should not use all kinds of language.

st wigda 01 @ g7 gaw 7 =
& fF 7ar gvrener aga &1 ada £ 3 H
grEq 43@ § g8 &, azar g wf § W
T F1 O gad A AF F@ F (a7, 39
F a7Q 1 g 5 fayr ag faa anar
TaT & ?

fag w71 %9 2w & s991d, a@w
q17 9T A & 709 AW, 9g7 qxwA
g, graifs oft agl ada) &1 afona
glar g 2, ad7 wA @y @A F fag
Wgarsr & =Fradl waty 97 awEr o,
foq #1 grearz qO Adf @rd, 1 ard
QI 7 g7 A AFAT 2 HX T g1 F1 G
fasr gFar &, 7 &1 F HIT 9T 5
737 HFAT 2 UAr maTqr N Fedly
saaifal  ate wuer sawmfuat &
ARG AT X AATT, S4 F WATIYN
3T F Fma fedr # N5 F1 qwsng
aza & fan faq mor 20 @ avq & xq
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U fqa oy & wgw fafaeez
qeeaIg 4§ FA AT g, I F AT
iy, gt digwfas o & e us
TggT St &, uArAl ¥ agrgT, ST A
TAeqIg WY qTE AT |

O waeaT ® Az W @EAw A
AT ¥ 39 F g4 |F1a Arar g e v
ZAY ALY gErAY F AR gATT FHRAT
rag st @AW wa A gIT A
QA 1 g & faw z@ grIw =7 Fav
FE 1 ITA & AUF TAAN N HT
ary smar aar, ¥fFT gaa Ay § garE
ANaF &Y g MU TR AT AT FAG &
Frelraie @ta #34 an f& ad&r gaarn
FIG &1 FTH AE0 &, AW HTHT )
ag FIW FIAT F A, TWI A&, T2
i &g $31 g | I8 991 AT G F
ey Hgr g, ag g9ld @ aIA >
aray mar g 5 ga & A addr garad
2 3F & FY ar feedl eflFT F 1 vay
frafg ¥ 73 937 F1 @ faa F a0 § ay
aEAITAT § @rFar 1ar, I8 Twian ¥
fag.x wwar grmr 1 ag o faw ward
Fg A swtaiff=y 23 S oarw gad
faar ar adiN 227 arsE & & Agsw
2.a & &t qroaraq gad fzao d 3@ &
A QU FWI &

gm @zt nF F31Ed 2 & owew
Ffaar Fr ITAI—-geg @AY Par g
afes @et oy wrar 33 § ag F3a o
F@ & fau a3 g draz anaqa F
QA WA F4d1 F @197, @Lr¢1 AN
afg i 835 & fam 9 agi 48
20T s dgigT 4 gr fra quEe
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g ar feeaal v fasamm gsaET &
I3 AT AR QIFAT AL A T
fazara soraex ¥ @A § AT AEY, g9 W
g H O qATATE A7 A0, A 2W
g9 ®1 GIFAT 2197 | AT I FI TATIA
F ogsy UK AT A A@T AGA F AT
W A A AT AWFWIG F AT
¥ AT AR A AAE WIF W F
aray 21 wdEr 22w s i faar
gt | AfFa agh 9z wra fecdl wqiFT Ale
ferdt AazHa A QAT & @A AT )
JAT 59 d7g § AW AT FeAT00 g awal
§ ? gav g atal F @07 wAAG KW AGN
AT HIT IW AW T AW AN A
AT AMA  THT ACY ( T AT ITAHA
g, ag M aMriA g, M AT E1 AT @en
FTEN | Arq 3@ fF g @ wr O 9a
AT AT AT ZEFT W FAl 27 )

ST T FT €M@ AT @I | AR
AR F faqgaaa @ | g
GHINATE 74T §, SAF( AT F@ F
Al JE@ g | Fqr A FASATT & S
T ® @ &7 F g3 AGAF AT
aqfiFNz 2 ? ¥4 7z zafaac &1
garaaig g ¢ #17 qifeeqE &1 aaEag
2 ?#lq grag IEHT g0 Az
# afvnar g@r |/ifge 1 maE miow
FATTHAIZ F EAIGAT KA 3 ar wredig
adiwarz #q @ieg ST 1 Fa1 73 faq
AEANT FATHATZ T HLE®T 7 747 IT60
qfxqrer 9T 9§ @A SWIT 3 7 gArIAq
F1 A M g AMfex ) Ffwy g
§1 390 & f@e #ar ag fas agws @
apar 37 A4 IF FEEN 9T qE @U
ITAT & 7 TEET WG I | IHE qUF
®7F FH AT WTHI AR AAY F



293  Salaries and
‘Allowances of
Fod aifgd &3 1 @y qrg FATAN
1 ua & fedrg-aEar &, sTEr @At
#1 &8 ozaar g afe gz asifen a1
ag1U & Tv zg fadEs @ w9 fEAr

st gwo TR 1R 1T 7.7 ATEAINE |

ot wigda i : § (@7 Fgar § fa maz
.z gafadt &1 g aw ga fadas ax
wgx fma o Ay Qe @er 9T F e
F1 faegrg 33 sngar AT 3g A9 qGT
FAATH gl |

g% wgAar g fe qrdf A qE &
@ AEAIT AgEdl & ot g@d fuwie
AT garg & 2 qg I9% G al
e g & sgm fF oad & e
g A1 ai&HE i wlefadiq agd
F1 7¢ a1 fa '} zaw Ay <A
qifzy M T HT fqag Fiwar anfegy
gamd & H ¥ Fg FgIg AT I3 3
giv gia Sl faqg frar . & o
zg faqaw «1 At &ragt afes wsr
fadty #2ar § 9 A gzrat w1 faeaia
arr faar 2339 afl@Fear §, eq @
AT FQ@T E f& T 7@ 9T Iuflzar
faarz s stT @9 s #a1 ag ot gardd
auiAaTEr ey § ggd 78T § 7
afg 7gf & & & sy Farg & gart
T FNFT A FEF @AW @ g0
zgET arfqa & & |

st wizo dlo AF (WTA) ¢ gg Y
far & zowr & faQw ag F@r oy
At areq wft aF gu § IFET e
W@ gag gy wi AN &
fegrat #1 zgr & stz o gfeewnm
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¥ i zasr frow fear @

arga & 2\r arq ar o1 w©2aw § fedr
WMET a1t R fedt HxdAT 1 T2
qiferiiz &1 T22@ § AT AR STHT €22q
Fgar g av mifsldiz &1 wzg @ F@TT )
&IT IHF! AMAIT VT A AT & ?
§ awwar g5 af Tigd & 0% gaw
tdzq agar =rfgr | 3w faad & w¥eda
E MmIFgIzs gz OF9 7 fa@r g
g & gasr fafeeze mie 22 a1 wg
faam =ifge 1 afy saswr exeqw agmr
san g at fwet F1 2@ fadg 9 wear
arfgd |

fregliss & qai@ &1 A smar q
& #omaar wrgar g & wcaF Wralqd
gaa faq fegar ex fear g 7 afx
grgia canr AdY fwar & a1 gas srfey ar
f& 7 fregAa 1 qa& 7 3213

#awgar g fa s fads §F wow
fFa o & 3 & fagd gfeeaa & &y
ar ¥ g ¥ oaraY Fp fecdl TfiFT
gt fecdt IJ7zda &1 edea agy
fafaezz e &z $18 Al @ gfauna
fafrzems ez &1 fag4r § ad) zas1
@ fagar =g @ ¥ zawr fayg =g}
FW A9 g arg iz § F0 F3@
T A FAMT § IAR AT AqwT A
fear wnt & 1 afz @ fasr & qrg 72g 0
giar & arfeen#ia & foaad wd=9rd & gAar
TITT AT Fgrar drar @ Y § gevear g }f
fatr a2 iar ) @t F ewra § ug
g 5 337 fecd efiwe o Fecdt Jueda
FT AML AZIAT AT TG E, WA Av A
QAT AT TG Z 1 IAE0 AT AgAr aifed
q1 1
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1962 ¥ FF AT FT GITF 4qT |39
F3q UF FraT &1 Faw 21 wqy - Efaw
war faaarary s 51 &wad frad §
gt ux arfagriiz & RrgT &1 | I& I4T
frf) A adf ser & g7 &1 51 w9A
78 atfgq | o2& gaedl #1400 ¥
4 %1k 21 w9¥ A uar3’w faaar ar
wa f& =g 3% 500 =9q 3FaT Al 21
T A oISy fawar g 1 3@ AwA
qifemiiz & fRar a1 9T AE
a3l @ | & TAAY gATH AT AWIFATE
F 917 1T & g 92 =\ faa &1 fady
fapar str 2@r &1

§ za fast F1 awaq Fav g 1 fegdl
ehiFT AT fegdl Jaeda &1 qure gzl
wifzq ag faw sa® g 7 azm & fag
AT AT § I FT €22F F2¥  qrfqardz
0\7 T/ FIIW AT €2 W A30 |

ot gwa w7 s (gian); awmfa
wzd @F fga AR ARA AGT §, AR
qIHT 39 & @17 F gal fgqer a3 &
aaw) @ =F41 9@ Iq @1 ndl qr gy
Z18T | ATFIT 201 I 239 7q1 17 §,
31 7 AW FAFfEN 9T a9 93
mar g 1 cq fam ga &1 Faa stz F30rf
war agar AT Aifgm o zw IAFEi &
fades © &% n& ggaq & wwa foar 4
g% oz faar o F ool S A oz
FT W @I E WA qIEFE wH0f00 A
aasarg 1T HgAr§ wAT azar aga
AT # | r;«r gt & 6 qeFT T4
art ¥ waw gmAA ) GArfe o a® A
wgr &, iferariiz & s fvar €1 qeeang
azAr Arfgo w7 Ao 9T F HIFRT NFA
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F1 WS WeaT agar Aifzga

# = faa &1 Awaq wear £

ot Mgeme  anfgz (gfoarn) @ JadT.
"1zd, T Angar g fF  fJvac igam T g
fazm &Y @ @xax gawr 1 fead
FATHT AT f?qz"[ 1T T Aty qare
Ad AT Wi 2 aa g 2 F ag < gar
FT faar mar 3 & g7 @ w¥eq Mol
HIF 22 & JUALZ | 8 & «17
Tad sz F faq ug aifsd & 5 a8 fegd
Faddia 217 f2gft eFT A qeeag w
fafazzr ow @z 1 awmag & auat
A1 % fAm 39 § zawr &3 |
17.38 hrs.

[Shri Sezhiyan in the chair]

utwi? faega gdr faa «g &
9% gud azd 73 waar fear g fs
fegal Fg787 nt7 feger iR %7 €deq
fafszze are @z & FUE gur, T\
fam sq & &t 97 gwa 3% % fey oz
faa = anr 21 39§01 qeEAg J0
AT 721 AT TET & |

7 e
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SHRT S, M. BANERIEE (Kanpur) :
My hon. friend Shri K.M. Madhukar, the
speaker from my group, has already
oprosed the Bill. 1 am opposing this
Bill on principle, T have no Qquarrel with
Shri Bade when he savs that the status of
the Deputy-Speuker and Deputy Chairman
should ke raised so that the stature of
Parliament is raised, 1 would only request
Shri Raj Bahadur to refer this entire ques-
tion to the Pay Commission, After all,
the Pay Commission is a  very high-
rowered commission, It is only when the
cost of living index goes heyond 228 that
their salaries could be raised.

I want that these two aspects should
be borne in mind, Firstly; nothing
should be done unless the figure touched
228, When it reaches 228, the Central
Government employees will get their dear-
ness allowance and the Deputy-Speaker
and Deputy Chairman  will get their
salaries t0o. 1 would like this question
to be referred to the Pay Commission,
for unother reason also. Other wise, there
will be a feeling in the country that each
Member is anxious to pass legislation
for the betterment of his salary and the
salary of the Deputy-Speaker und others,
When the Pay Commission is sitting, 1

would submit that nothing  should be
done wunilaterally.  First, this  matter
should be referred tothe Pay Commi-
ssion,  After all, the Pay Commission is

going o submit its report, we are told, in
1972, Heavens are not going to fall if
this Bill is not passed today. We shall
give more status without salary to the
Members and to the Deputy=-Speaker and
Deputy Chairman till then. But the

matter should be refetred Lo the Pay
Commission,

SHRI A, P.SHARMA (Buxar) : 1 rise
to support this Bill. [ entirely disagree
with the previous speaker who  suaid that
this yuestion should be dealt with in the
particular manner he has sugpestied.

SHRI S.M, BANERJER :
ssion,

Pay Commi-
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SHRI A. P. SHARMA : Definitely
not,

Because this is a matter [or the House
to decide, 1 am glad the Bill has come and
I suprort it.

At the same time, I agree with the
other suggestion made by some hon. mem-
bers, Shri Bade and many others, that the
question of the employees of Parliament
should also huve be=n considered As far
as 1 know, the pay and allowances of the
employees of the Parliament are not
governed by the recommenduations of the
Pay Commission, neither the First nor the
Second, although in matters of DA they
are paid at per with other Central Govern-
ment employees. Their service conditions
are also different. Therefore, 1 would
have been very happy if the hon. Minister
of Parlinmentary AfTairs had also brought
i similar Bill revising the pay scales of the
employees of the Parlizment Secretariat, 1
suggest that along with this Bill, if it is
rossible, this should be considered.

T support the Bill,

o1 fawfa faw (Adgradr): qwrafa
wglzg, WU A |a| & drIEg § OwE
Azl 3 HITH A9 37 HATHE ¥
aR4A FIATE | U OF [T gHzdz a7
fag & 3717 uszafa o § oot engla
gt @ v I8 § WA ag w71 41 f=
T AT A JIHT F1 OF e2eq g,
79 & - qAGAIZ qFIE AT | JIHET F
zafag W3 wgrar & wawwq ang
i 17 & AT ow G AL WA §
A arg-gd@Is 57 A S Wy @
zafan 39 ®raaf agr g s€ravg @
Y ATw g9 L eET FT N Tt F=w
2 afsa 37 &1 uegafr A 3 el
AN 1 AT 3@ § ANA qg & (5 fee)
wFT e fzedt HuvHa £ ox awf 2
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[ fagfa fa=)

iz §1 Fgh 9T g am 523 FwEy g
7T agt 238 ATATE AT &1 PERT
#i%3 fady & g9 wiesi F HAYAR USA
aqar 431 1969 ¥ 143 fga iy garu
Zisq 431 1969 § 168 fa71 1970 F
TST AT 431 154 faq A1z gArar zr3g Fa
170 faq\ gred # 523 WwaT § #iT Jgi
238 ¥eae £ 1'3@ H g 390 faar &, wwiy
W 99T | wa g qarig fF S 523
HTET T FTH FY AT 238 FF T
FIH F3, Al &7 €2q AT, AT 1
gz avay a3 &y Sfa D aFar g ?
™ F IAT JU e FET =g
USRIz o ag faw @iw, § 97 ¥ HaAr
zar §, w@f 39T fa@n gar &, gd9%
FAAATT, JW & =qT H @ FI WA
fagim N wog & f& gmifes @
FC a1 agl amrfes fam g f oo
g3 Il Xy SaFAF SIS WMTA 11 &
AFY 6, A1Z T: aF 93, fAgHFT §2 T2
fgar stra, Q91 F1 gUIT vF qEIT @@
9T @7 A WML S ;AT T3 F HA
FLAILA Al FT FA FT A &7
AT AT F1 faar g, AT F a9
AT E1 7 ag AN gaw ¥ A smar
AT IATRIGT M AR 7% @33z foa
T az gzem g fady gma A 3 f
ammfas s &3, § 37 ¥ A@ar
Fgd ¢ & Pmoag amfas g ax
72 & 7 ag awifsas anm af ww a3 8,
9z a9 swam FT @ 2 341 fF
Ay agt oz WY Tfezez WA & fr
Al (Faa #1705 3WF w0 39 g0
awgl giA Aifan, amA oww & fao
A "AZE WIOT % algm & @y Az

JUNE 15, 1971

Officers of Parlia- 300
ment (Amdt.) Bill
FIaAg g1 7 F1E wsw gwr & fed
Yazda & faars adl £ 1 ag ww wnadr
&1 afFw e ag & 5 ga &1 WY 250
T EIER uArsw  faer Hly g &0
AT 250 waar @ragay warss faer A1
g gAY uaizs® 94 w1 fFad
wafaat a1 faamr gzar & s ga @
fwaal &1 fasrar qgar 21 Jala @A
g9 1T AIX A ¥ T F AW & g9
A F g H 2—4—10 mdr quaw
7% WA ¢, I F fag usEgrg S
vt faar agf end 1 zgar & adf - &
I XA, FEEDA FIA, G
THEAT &F I, LHTY ST &7 3TQqNA
FIA & HIT 9T A & AAT FiEAHUAI
Frag @ & faw siw g dfFw gw
AT & faa #1819 A8l &, g9 | &1
st §g faaqr §, 9@ ¥ T AL
FEAGTE F 79 FId § FEIIFEHET §
S1d @A AT IF Y @ FIar @
#3, way weafaay F1, gax qifaal 51
g | ¥ gfggor 1 & gw Sl & (@Q
TG AZNE leee een oee (3magm) ... T a
#fqefaez s &, onafa & =a # fHar
FiFT & dar g, B F1 58 & avan
g wiFq ga MM F T QT Fel & @A
TN, ATA (W Y & @F FAET9gA1 8. ..

5t e fagrd awddt  (sarfaa) .
60 wr@ ®IAT FHgt § ;AAT ?

oft fastfa faw o 52, awrast ar #gr-
AT =T AT T AT &, gu Al F qg A
F% A8 &

Wl gHN 5T HYAT ;. ATTHT ghIU
qErUAY dur ¥ § |

.....
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ot foifa faw: wda gurega ¥
5 zawu evFl iz faar A¥ wwsr gt
FGAMAT Feq7 FUS | qiw ik I
afedl gl ¥ o FT wiAr F, WG
qret F7 g0 FT 4

zefae & UsEgrg s & Fgw fF
g #fad, wey o woy g fw
arfas sarm g, I9F  wAR qA-
vz & faarn Ffem, & feas feaar
fasar =1fgd, oF &1 ®ga § ST G9T
M Aw gar—aral # "7 aifgd 1A
agar f-oi egrer aY ag & f& ST qar
@A & &Y =rfegm 1 W gaT wfEwE
FAN A A, T qF A@AST 98 g A
A, 5 &1 femre 37 & famon § gar gan
a1, ¥ A1 3T A, HAAF! 0N, SAKT
et 71 W ewiy far 93§80z gioy
a1z faan, w22t § ot egi-agt d%ez grea
a1z fear & U agrgT st d ggAr =Ear
z f& gy fas gar =gh & @ go,
zaf g fggal & ST |91 7 Rares
Grar, fagar 3ai 2T €2 fwar sawa
iz, St RE fRalsa FOFT FET 2
w1l A@Ar g HT IEH g@yr 2w, Al
Iga QIgT /T AMAT 3 | oY HI1S ada
Q% wmalar Famar 3 w7 gAYy @faae
737 IART @A § AT NI AZA BT
FF U AYR FT3Ar 2 fwad faq
2w agh 454 8, 397 413 fza wrdiy 7
A A543 )

Tl gAY AN TA1, FAT1 9T 259
aur, 3g fwg &1 947 fFE IHC§ @
FTAT 2, Ag J@AT AITHN FH 2 Afaea
77 « qafwd fF 3@ @7z ¥ Az F@q
ary AT F3F @ a7e318 @204 27y 347
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W2 ) Oy wWw g AT &, AR €
fafatez g1, fecdt Jawdq ), =qa< &l
fecdy efi®mT g1, TgH T22q T FI qI9
A8Y , WU FAE A gIT A 1 €W
a¥r 3g Araar | faay fedl s &t
g0 & gW AT AW §, TF 9% ¥ eq
agf glar g, Wi ST w1 f@f @ 9@
ar, dfed awr gvwr el wgr smar
2 zafeg § wee@g st ¥ s fF
g &) SAaTF 9% &1 fqgwr Jar
§TH § IF FGAI @F FI | IaX
e fag ar #373 ... L

=t gFw 7T I : TAF! fafaezy
gaar fad, F3F a1 @axaF & JEw |

= faufa s . w0 wauE A,
20 AT a1 4q & @aAw & | gafag &
UF FRIE A & w0 wagw faa &
FIT A AT F 9T ST {U w2 §
A TFX FT 4 | (s9F9E).,, H
g 5 & 7@ ;d Tt e avg ¥ @19 |
ST AT § 43 @17 T & ) g 9T 48
gaear wal 2 & w1 wred ay arfs
1TZ A TF qF FT ANT 6| @A T
2t AF @y W UT &g AT T e
wrdT fRar wAr ®, @En Fga € &
gadr aiaq & fag g fear sy fsa
fRT o7 @i 73 azedl &1 Fia7 F fag
gy 71 fum arar & .. (s5FHmA) ...

MR CHAIRMAN: Please do ot
make any reflection on the other Hou-
s,

AN HON, MEMBER: He has alre-

ady made i, Sir,
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MR CHAIRMAN: Please do not do
so. It is not good.

st fagfa fem @ wax 7O a@ =
Y & w00 fF alFEar 947 g 8, Lqa0
FEII0Z AAFFA AEFT AA0 AfFaA
AT WF L HA Al ¥ gy & fao
o¥radl § oFtog w1 IH F AT
FART A R{IT FECIZUFZ AYFAAT &7
fmim fEar war) g7 | 7 Fda
dfagr o1 garr 1 & qr argar & fgeg-
@ & dfaui s gw TTE g9'fE
nTee H AT & Jf@q 9T gEFr g
GG | ST AN KT A1 AR AGN &
1T 3™ 39 & @ Fary faaar aifg
fs2t &fiwz &1 adsarg a3 =z
afsa facet Jmeqa F1 a4l agdt afzm )

SHRIMATL LAKSHMIKANTHAMMA
Mr chairman, Sir, I regret very much,,,

S U EC I IEE Gl

s{TRA | AEHIFEAFAT @ 7 fgedh o 9181
Figat @fFa s avardr st 7 fzg
#z A ag F A7 FE 0
tunate thal we arc discussing this matter
as such length, | wish the hon, members
had conceded the request of the hon. min-
ister of Parliamentary Affairs and passcd
the Bill without discussion. This place

ic very sucred place and | think n this
House we do not discuss the President.

1t is very unfor-

SHRT PITLOO
it become sacred ?

MODY: How does

SHRIMATI LAKSHMIKANTHAMMA:

[tave you got any objection to say that
1 is a pavitra sthan?
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MR CHAIRMAN: The hon. member
may address the chair and continue her
speech,

SHRIMAT! LAKSHMIKANTHAMMA:
In this House, we do not discuss the
I'resident.

SHRI PILOO MODY: Why not?

SHRIMAT] LAKSHMIKANTHAMMA:
Yes, it is there in the Constitution. So
also, I think we should not refer to ext-
ranecous points here. This is not a very
serious matter to drag the Members to
bring in all sarts of discussion - socialism,
communism, social justice and what not.
1 do not think there was any need for it,
especially in regard to Sari Pillo Mody
sitting therec all the time and brooding
over socialism, 1 think usually the phsy-
chology is that when you have an enemy,
you always think of that enemy. So,
also he is always thinking of socialism: 1
would not be surprised if a day comes when
he becomes a socialist himself. ’

SHRL PILOO MODY: In
those days are gonc.

my case

S{TRAT AZHIFT-AFAT ’:'EHCF‘I q;;ég_r %'-__
fasratas

So many members have discussed it
and they have given their impression.
In this very [louse, a Bill was passed o
mcerease the sulary of members.  Now, |
I would like 1w wk all those Memuers
who spoke about socialism and  about
their faith in socialism and equality, how
many of them have surrendered, - includ-
ing  my Gandhian fricod, Shri Bibhuu
Mishra - when they spoke about the
increase of salaries on that occasion?

Sume of them could have set an exa-
mple by swrrendering the mcerease In thei
spianigs,  INow the Deputy Chawrman  and
the Depuiy-Spesker wiil get a sum of
Rs 200 more per month. Thew

salniy
5 being made edual to that of g

Minis-
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ter of State. I think this should be gi-
ven retrospective effect.

I express regret on bzhalf of those
members who dragged the name of the
Deputy-Speaker for just giving him Rs
250 to which he was entitled. [ agree
with labour leaders like Mr Banerjee
from that side and Mr, A P. Sharma from
this side that the salary of the staff in
Parliament should also be increased. 1
am not asking for an increase in the
salary of MPs, If you want, you may
reduce it. But the staff in Parliament
are working under great difficulties.
They have to deal with so many members
and it is like walking on razor’s edge for
them. You do not know when you
may displease them. The staff are very
good and they are very prompt, When-
aver some work is given, they do it very
promptly, So, I think their salary should
be increased.

SHR1 K, DASSAPPA
durga) : Sir, 1 am
members of

(Chitra-
surprised why
the opposition have taken
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this matter so light-heartedly. After all,
the Deputy-Speaker and Deputy Chairman
are respected members of Parliament.
They are non-officials working like any
one of us. In the statement of objects
and reasons, it is clearly said that the
Deputy Chairman and Deputy Speaker
were given the status of Minister of State
in 1962 itself for purposes of warrant of
precedence and travelling and daily allo-
wance. But their salary was not made
equal to that of a Minister of State. Now
it is being done and the sum involved is
just Rs 12,000 per anoum. I do not know
why the opposition members are so much
worried by this. As 1 said, the Deputy
Chairman and Deputy Speaker are res”
pected members of Parliament and they
deserve all sympathy and consideration.

With these words; I support the Bill.
18.00 hrs.

The Lok Sabha adjourned till
Eleven of the Clock on Wednesday,

June 16, 1971[Jyaistha 25, 1893
(Saka).
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